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LEGISLATIVE ASSEMBLY
Tuesday, 19th February, 1946

-

The Assembly met in the Assembly Chumber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar)

in the Chair.

'STARRED# QUESTION’% A:ND' ANSWERS
(@) ORAL ANSWERS
ENAMEL PLaNTS . IN INDIA

339. *Mr. Mann Subedar: (a) Will the Honourable the Industries and Sup-
plies Meniber please state how many enamel plants operated during the war
in India?

(b) What classes of goods were purchased from'the owners of such plants
by Government during the period of the hostilities?

(c) Is it a fact that all outstanding orders with them have been cancelled?

(d) Is it true that arrangements have been made for the purchase and
import into India from the United Kingdom of large quantities of the class of
goods which were supplied by these factories during the war?

The Honourable Mr. A. A. Waugh: (a) Twelve enamelware factories were
in production during the War.

(b) Broadly speaking, two classes of enamelware were purchased:

(i) Medical Stores, such as trays, bowls, feeding cups, baths, etc.

(ii) Services stores, such as plates, mugs, basins, ewers, etc.

(c) No, Sir; but, due to reduction in demands, some outstanding orders were

cancelled.
(d) Yes, Sir. Some orders were placed on the U.K. in otder to release capa-

city in India to meet civilian needs.

Mr. Manu Subedar: With regard to part (c¢) of the question, may I know
why some orders were reduced in India and yet orders for the same kind of
materinl were placed in the United Kingdom at the same time?

The Honourable Mr. A. A. Waugh: The sequence of it was not like that.
What happened was that a representative of the War Department went to  the
War Otfice early in 1945 and asked War Office 40 produce as much as they could
from their stocks, so that some of India’s capacity might be devoted to civilian
requirements. 1 am not quite sure how much he got out of it—not very much,
I think—but there was no question of cancelling demands for the War Depart-
ment placed in India in order that they might be obtained from Home. '

Mr. Manu Subedar: In view of the acute shortage of these goods in the
United Kingdom itself, may I know why Government have not represented to
His Majesty’s Government that these enamel goods are not nébw wanted for
India and that India’s tatal producing capncity i verv far bevond the require-
ments of Government as well as the civil population and should be used?

The Honourable Mr. A. A. Waugh: Only what the War Office, England,
happened to have in stock was indented. No orders for manufacture were placed
in England, nor sre any being placed now.

Mr. Many Subedar: Will the Honourable Member then assure this Honuse
that so far as the future is concerned. any orders going out of this country are
carefully scrutinized and that whatever can be produced here will be taken
by Government?

The Honourable Mr. A. A, Waugh: T can assure the Horournble Member
that all orders placed for enamelware will be most carefully scrutinized to see
that they are placed first in India if obtainable. '

( 1085 ) A
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Sri M. Ananthasayanam Ayyangar: May I kuow from the Honourable Mem-
ber how many of these companies are Indian?

The Honourable Mr. A. A. Waugh: The great majority.

ori M. Ananthasayanam Ayyangar: May I know why orders are placed in
the United Kingdom when the need for the same kind of enamel articles here
must be going down in view of the fact that the Army units have bgen
disbanded?

The Honourable Mr. A. A, W&ugli: I have explained that no orders are being
placed in the United Kingdom since the war is over.

RESOLUTIONS OF THE SBCOND FOREIGN MINISTERS’ CONFERENCE IN Moscow

840. *Prof. N. G. Ranga: Will the Secretary for External Affairs be pleased
to state: '

(a) if Government have examined the resolutions of the Second Foreign
Ministers’ Conference held in December, 1945, in Moscow; if so, their appre-
ciation of the resolution that accepts India as one of the members of the-
proposed world organisation;

(b) whether the political position therein enviszged for India is in any way
differenit from, or better than, that granted to India soon after the last world
war when India was accepted as an original member of the League of Nations;
and

(c) whether the Government of India was consulted by the British Gov-
ernment or has made any representaticns on its own initiative to the British
Government on the eve of the said Conference as regards the Indian interests
in the Pacific and Indian Ocean?

Mr. H. Weightman: (a) Government have examined the communique issued
after the Foreign Ministers’ Conference in Moscow in December 1945 but can
find no reference in it to acceptance of India as one of the members of a proposed
world organisation.

(b) Does not arise. -

(¢) No question affecting Indian interests in the Indian Ocean area arose at
this Conference but His Majesty's Government have, at the instance of Govern-
ment of India, secured that India’s interests in the Pacific area shall be safe-
guarded by the inclusion of a representative of India in the Far Eastern Com-
mission and of a member representing the United Kingdom, Australia, New
Zealand and India in the Allied Council for Japan. The latter will be assisted
by an Adviser appointed by Government of India.

Mr. K. 0. Neogy: With reference to part (a), may I know if it is not a fact
that the question of India’s participation in the Peace Conference did arise at
this Conference?

Mr. H. Weightman: Yes, Sir. That is correct.

Mr. K. 0. Neogy: Do I take it then that there was no objection to India’s
participation as a co-equal with the other nations of the world? -

Mr. H. Weightman: India’s participation in the Peace Treaties Conference
was accepted at the Moscow Conference, and India will sign the Trenties with
the enemy countries.

Mr. K. 0. Neogy: Is it a fact that at one stage Russia took exception to
India’s participation in the Peace Conference on the ground that India was not
free to conduct her foreign relations?

Mr. H. Weightman: I believe that is so. )

Mr. K. 0. Neogy: Does the Honourable Member propose to give us an idea
about the answer that was furnished to this objection either by the British
Foreign Secretary or on behalf of the Government of India?

Mr. H. Weightman: I am afraid T am not able to give an answer.

Mr. K. 0. Neogy: Will the Honourable Member please make enquiries and
then let us know what the exact answer to this objection was?
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Mr., H. Weightman: Yes, Sir.

Sri M. Ananthasayanam Ayyangar: May I know from the Honourable Member
if it is & fact that in agreeing to India’s participation in the World Organization,
Russia demanded that the Baltic States should also be given the sume stutus
as a quid pro quo?

Mr. H. Weightman: I think not.

Prof. N. G. Ranga: Is it not a fact that India is considered to be & part of
the British Delegation and therefore any privilege or any position that may be
given to India is looked upon as an additional privilege or position given to
(reat Britain?

Mr. H, Weightman: Part of what delegation?

Prof. N. G. Ranga: British Empire Delegation.

Mr, H. Weightman: In the Peace Treaties Conference—no, Sir.

Mr. President: I think the question is not properly understood by the Hon-
ourable Member.

Prof. N. G. Ranga: Is it not a fact that the other countries, especially
Soviet Russia, did consider that any privilege or position given to India will only
be a part and parcel of total representation given to the British Empire, and
therefore they took objection to any share being given to India?

Mr. H. Weightman: 1 cannot answer for what the Russian Government may
have thought. The fact remains that India is to be a party to the signing of the
Peace Treaties.

Prof. N. G. Ranga: What is the exact position of India’s delegation there?
Is India’s delegate completely free to act in the interest of India and indepen-
dently of the British total delegation for the British Empire?

Mr. H. Weightman: Yes, Sir. _

Prof. N. G. Ranga: Why is it that my Honourable friend saye that part (b)
of this question does not arise? The question is whether the position of India
today in the United Nations Organisation is better or worse than what it was
when she became an original member of the League of Nations?

Mr. H. Weightman: Part (b) follows from part (a) which refers to the accept-
ance of India as one of the members of the proposed World Organisation.

Mr. K. 0. Neogy: When the Honourable Member said, rather conveyed the
impression, that India was free to take any action which she chooses indepen-
dently, I take it, of the United Kingdom—His Majesty’s Government—do I take
it, that it is the case of the Honourable Member that the Government of India
is free to act as indicated?

‘Mr. H. Weightman: I am not quite sure that I appreciate the signi-
flcance of that question. :

Mr. K, 0. Neogy: What did he mean when the Honourable Member agreed -
with my Honourable friend Prof. Ranga that India was free to take any action?
Do I take it that when he referred to India, he meant the Government of India
as at present constituted—the Governor-General in Council?

Mr. H. Welghtman: The Government of India at the time of the signing of
the Peace Treaties.

Mr. M. Asaf Ali: May I know whether India is being treated as a sovereign
countrv and has become a member in her own right? If it is not so, what is
the explanation that the Government have to offer about the position which India
occunies in these International Conferences?

Mr. H. Weightman: T am sorry: T have not followed that question.

Mr. M, Asaf All: Ts it or is if not a fact that India constitutionally is not
yet a sovereign country?

Mr. H. Weightman: Yes. .
'\
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Mr, M, Asaf Ali: If so, in what position is India being represented at these
international conferences?

Mr. H. Weightman: India is being represented in so far as . . .

Mr. M, Asaf Ali: Obviously as a subordinate country !

Mr. H. Weightman: May I proceed, Sir? India is being represented on the
Peace Treaty Conference as one of the countries that actively waged war with
the substantial military forces against the Europeau enemy States.

Mr. M. Asat Ali: That is not eiough. What 1 am wanting to know is this:
whether India is being treated as a sovereign country in these international
conferences or not. 1f so, why does this anomalous position continue, that bere
in the country itself, the Government of India is only a subordinate Govern-
ment ?

Mr, President: Is the position clear to the Honourable Member?

Mr, K. O. Neogy: The Honourable Member stated that the reference to
India means the Government of India as it may be constituted at the time the
Peace Treaty comes to be signed. Whether it is the Government of India as at
present constituted, or as it may be constituted at that time, do I take it that
the Secretary of State, representing His Majesty’'s Government, and the British
Parliament have already agreed to relax their control over India insofar as this
position goes?

Mr, H. Weightman: 1 do not think the question has arisen. I have explained
how India stands in relation to the signing of the peace treaty. I cannot go
further than that.

Mr. K. 0. Neogy: But the Honourable Member has already given an assur-
ance that the Government of India as it may be then constituted, will be free
to take whatever action she chooses at the time. Do I take it that this answer
is based upon any assurance that the Government of India -may have received
already from His Majesty’s Government that the constitutional control exercised
by the British Parliament and His Majesty’s Government over the Government
of India will be relaxed for this particular purpose?

Mr. H. Weightman: No, S8ir. That matter has not come under consideration.

Mr. K. 0. Neogy: How then does' the Honourable Member give that
assurance?

_ (No answer). .

Prof. N. @G. Ranga: How are the Indian delegates at the U.N.O. Conference
advised? Does the Government of India first get its advice from the British"
Government and then pass it on to them, or do they get advice direct from the
Government of India without being tutored by outside authority?

) Mr. H. Weightman: We now seem to have gone to the U.N.O. The answer

is that the Government of India delegates to the U.N.O. have been instructed

by the Government of India themselves and not after reference to anyone else.
PRODUOTION OF STEEL IN INDIA

841. *Mr. Manu Bubedar: (s) Will the Honourable Member for Industries
and Supplies give figures of the production of steel in India during the years
1039-40, 1941-41, 1041-42, 1942-43, 1948-44, 1944-45 and 1945-46 (upto the
81st December 1945)?

(b) Which kind of steels, which were not produced in India before the war,
were produced during the war?

.(c) After the steel was so produced, how much steel was given for the
consumption of the civil population?

(d) How much steel is available as surplus?

fe) Is it on order with the producers, or is it in the hands of Government?
" (f)? Have all orders placed during the war been cancelled or only some of
em

(2) Why have not Government made steel available for building purposes
to the civil popu'ation?
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The Honourable Mr. A. A, Waugh: (a) A statement is laid on the table.
~ (b) Shell steel, alloy steel for bullet proof plates, acid open Hearth stee!
for wheel, tyre and axles, and a wide range of tool and alloy steels to various
specifications, have been produced in India during the war for the first time.

(c) A statement is laid on the table.

(d) and (e). The quantity of surplus steel was estimated -after V-J day to be
8,70,000 tons. This was lying partly with fabricators and partly witk Govern-
ment.

(f) Most of the unexecuted war demands have been cancelled.

(g) Steel has been made available for building purposes as rapidly as the
supply position permitted. The limits of unlicensed sales are also being enhanced
so that steel for building purposes can be acquired without licences,

Statement
Part (a)
Statistics have been compiled according to the calendar year and not by the financial
yoar—

Year Total production (in tons)
1939 . . ' . . . 8,42,902

1940 . . . . . . . 10,33,784

1941 . . . . . . . . 11,37,650

1942 . . . ... 10,70,451

1943 . . . . ..o 11,66,204

1944 . . . . e e 10,59,202

1845 . . . . . . . . 10,69,045

Part (c)
Year Allocation for civil consumption
(in tons)

1041 (August—December) . . . . 57,951

1942 . . . . . . . 1,560,045

1943 . . . . . . . . 1,27,089

1944 . . . . . . . . 1,81,561

1946 . . . . . . . . 3,31,181

N.B.—Figures for earlier periods are not available.

Mr. Manu Subedar: With regard to (b), may I know whether Government
have made arrangements for the continuation of the production of different
kinds of steels which were produced during the war; and whether Government
will protect these particular productions against foreign imports of like kind?

The Honourable Mr. A, A, Waugh: Arrangements have been made for con-
tinuing the production of these special steels. If there is any need for protection
that will certainly be examined.

Sri M. Ananthasayanam Ayyangar: What percentage of the steel production
during the war was taken by the Government?

The Honourable Mr. A. A. Waugh: At one time, Sir, about 90 per cent. of it.
But that was at the peak of the war.

Sri M. Ananthasayanam Ayyangar: May I know if during the war that
portion which was released for civilian consumption came up to 25 per cent. at
any time? . '

The Honourable Mr. A. A. Waugh: Yes, Sir, in 1945.

Sri M. Ananthasayanam Ayyangar: May I know if any promise is given for
steel exports from India?

The Honourable Mr. A. A. Waugh: A negligible quantity.
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ORGANIZATION OF THE STEEL CONTROLLERS.

342, *Mr. Manu Subedar: (a) Will the Honourable Member for Industries '
and Supplies please state when the offices of the Steel Controllers at _the
Centre and in the Provinces were created and what is the present organization
of the Steel Controller?

(b) Who are the people and what are they being paid per month?

(¢) On what basis is priority for the supply of steel based since the
stoppage of hostilities?

(d) Have Government received representation from the Provincial Govern-
ments and seen expression of public opinion in the press that it is essential
to supply steel for building work being resumed? '

(e) Do Government propose to take steps to make available about a thousand
tons for- the city of Bombay which suffered through the explosion?

The Honourable Mr. A. A. Waugh: (a) and (b). A statement is laid on the
table.

(¢) No definite priority instruotions are in operation since the stoppage of
hostilities but the general principle is that Government demands for Defence,
Railways and Civil purposes, and also the demands of the industries fostered
by Government during the war, are given preference over other demands.

(d) Yes, B1r.

(e) Immediately after the explosion in Bombay, Government made an allot-
ment of 1,000 tons of steel for urgent reconstruction work but this was not taken
up.

Statement

Date -
Office Place of Name of the officer Pay
creation

Iron and Steel Controller Caloutta . 1-8-41 Mr. E. G. Bpooner  Nomial salary of

and ex-officic Controller
of Bteel Importa. mm 1 =
Regional Dy. Iron and OCaloutta . 1-12-42 Mr. A. K. Mit:
o Controllon, l itra Re. 1,550 p. m.
Cirole. ; i
i Dy. Iron and Bombay . 1.1242 Mr. L. F. .
Beén::‘ﬂ ' e y Berry Rs. 1,700 p. m.

Regional Dy. Iron and Karachi . 1-6-43 Mr. J.P.
Steel Controller, Sind Bapaecls  Ra. 1,800 p. m.

Circle
ional . Iron and Madras . 1.2 . L.
n?toel Coftrymller, -43 Mr, L. Henshaw Ra, 1,800 p. m.
Qircle,
Regional Dy. Iron and Lahore . 1. Mr. rasad
m Controller, . 243 Mr. Inder P Ras. 1,200 p. m.
e.

Regional Dy. Iron and OCawnpore 5-3-43 . R. i
Steel Controller, U. P. Mr. R. R. Chari Re. 1,450 p. m.

Mr. Manu Subedar: Have Government enquired why it was not taken up?

The Honourable Mr. A. A. Waugh: The Bombay Government found they did
not need it. One reason was, I think, that the explosion literally uncovered
undisclosed stocks. .
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Mr., Manu Subedar: May 1 know whether the Central Goverument, who are
responsible for the explosion, made any enquiry as to why the enormous popula-
tion which was dehoused on account of the explosion in Bombay has not been
rehoused in buildings and why these buildings have not gone up? ’

The Honourable Mr. A. A. Waugh: I must ask for notice of that quéstion.

Sri M. Ananthasayanam Ayyangar: May I know if any portion of this is
allowed for the purpose of agricultural machinery?

The Honourable Mr, A. A, Waugh: Yes.

Sri M. Ananthasayanam Ayyangar: What percentage is allowed for building
purposes and what percentage for agricultural machines?

The Honourable Mr. A. A. Waugh: If the Honourable Member so desires I
shall collect the information: but so far as possible all agricultural needs are
met,

Sri M. Ananthasayanam Ayyangar: Is the Honourable Member aware that
there has been a large demand from the agricultural population but for want of

. priority they are put to a lot of trouble, and will he give similar preference to
agricultural machinery?

The Honourable Mr. A, A. Waugh: I will examine this question but I cannot
promise any absolute priority for agricultural machinery.

Sri M. Ananthasayanam Ayyangar: How long is this contral over steel to be
continued?

The Honourable Mr, A, A. Waugh: Government have come to no decision
on that subject. .

Prof. N. @G. Ranga: In view of the fact that during this food crisis one of the
biggest things needed is adequate transport, will Government be pleased to give
special priority for the supply of iron bands for bullock carts that are used in the
eountryside by kisans?

The Honourable Mr. A. A. Waugh: I do not think a special priority is

" required, but as much as possible will be made available for the purpose.

Mr. Manu Subedar: Is it a fact that some of the controllers were directly
associated with some of the big steel producing companies?

The Honourable Mr. A. A. Waugh: The Iron and Steel Controller was lent
to us by a big stecl producing company.

Mr, Manu Subedar: The me® now controlling steel are lent officers or men
associated with other steel companies and they are only waiting to-go back as
soon as Government abolishes. the steel control?

The Honourable Mr, A. A, Waugh: Some officers were lent to us and when
there is no need for further control, I have no doubt some of them will rejoin
the firms to which they belonged.

Prof. N. G. Ranga: Is it necessary for the Government to wait until the
kisans refuse to plough the land and cart the grain to the markets before they
realize the needs for special priority?

The Honourable Mr. A. A, Waugh: Steel is being very largely supplied to
cart dealers and for agricultural impliments.

SHORTAGE OF STEEL DUE To STOPPING OF RoLLING MILLs

348. *Mr. Manu Subedar: (a) Will the Honourable Member for Industries
and Bupplies please state how many steel rolling mills there are in India?

.. (b) How many of these were stopped by Government through their un-
willingness to release coal for them?

(c) Who advised Government that this was a desirable thing to do?

(d) What was the total number of men thrown out of work by this stoppage?

() Is it a fact that the acute shortage of steel everywhere is due to the
stopping of the rolling mills?

(f)?Huve orders heen given for the resumption of work by them, if so, how
many
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The Honourable Mr. A. A. Waugh: (a) The Honourable Member presumably

i i ‘ ho are mem-
tefers to steel rolling mills of re-rollers. There are 105 of these w
bers of the Steel Reiolling Mills Association of India, and 50 mills who are not.

* was no question of Government being unwilling to allot coal, but
at a.( lgnrxl;hs:l:en the shgrta.ge of coal was acute, production had to be concentrated
on the more efficient units, The Honourable Member is referred to the answers
given to question No. 230, on 18th February, 1946.

(c) Government were responsible for the decision taken in the cases after
considering the recommendations of its officers.

(d) The information is not available.

(e) and (f). No, Sir. The Honourable Member is referred to the answers
to Question No. 280, on the 13th February, 1946. )

Mr. Manu Subedar: May I know why Government have not enquired about
the number of men who were thrown out by their arbitrary action in withholding
coal from these rolling mills?

The Honourable Mr. A. A. Waugh: If the Honourable Member wishes I shall
endeavour to.collect the information. The number of men employed in these
mills varied considerably from time to time. .

Mr. Manu Subedar: What happened to the scrap which these re-rolling mills
were using?

The Honourable Mr. A. A. Waugh: The Honourable Member has another
question on that which I shall answer later.

Sri M. Ananthasayanam Ayyangar: The Honourable Member has referred
to the answer given to some question in his reply. May I know if orders have
been given for the resumption of these mills and if so. how many?

The Honourable Mr. A. A. Waugh: All of them are allowed to run now and
I think nearly all of them are running. i

Sri' M. Ananthasayanam Ayyangar: Has the Honourable Member examined
the coal position and are they in a position, apart from the question of giving
orders for the resumption of the mills, to run or is it a fact that some of them
are not able to run for want of coal?

The Honourable Mr. A. A. Waugh: I have had no complaints that any mills
have been closed for want of coal. *

Mr. Manu Subedar: Will the -Honourable Member make further enquiries
and find out whether the rolling mills are able to supply the kisans’ require-
ments, for which my Honourable friend Prof. Ranga was pleading?

The Honourable Mr. A. A. Waugh: Yes, T shall make enquiries.

IMPoRT OF STEEL siNcE 1939
844, *Mr. Manu Subedar: (s) Will the Honourable Member for Industries and
Bupplies please state how much steel has been imported since September 1939?
(b) How many import licences have been applied for and sanctioned? .
(c) What happens to the steel serap in India, while the rolling mills which
were using this were stopped?

(d) Was any pressure brought on Government by the Tata Iron and Steel
Cqﬁq;a/ny Limited, and the 8COB for discontinuing the working of smaller
mills

(e) In view of the shortage of steel in India, what arrangements have Gov-
ernment made for securing a large supply from the U.8.A. or the United Kingdom
or Belgium, where an excess is reported?

(f) Did any of the deputations including that of Sir Ardeshir Dalal make
an effort to get more steel for India?

v

(10rm Fes. 1946 &Y
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The Honourable Mr. A. A. Waugh: (a) A statement is laid on the table.

(b) The total number of applicationé receiveq upto the end of January, 1946,
is 24,852 and the .number of licences issued is 20,221. . '

(c) The bulk of the scrap was utilised by those rolling mills which were in.
operation and the balance was released for civil consumnption.

-(d) No, Sir. o

(e) During the war, the Government arranged to .import, and distribute:
balance of steel representing the difference between essential Indian demand and.
indigenous production. Steps are now being taken to er}able import througn.
normal channels. Certain categories of steel can now be lmpprted under Open
General Licence from the Sterling areas. Further, licences to import from other
sources are granted when supplies are not available from the sterling areas and.
when they are required for essential purposes.

(f) Sir Ardeshir Dalal’s deputation was not for the purpose of obtuining more-
steel. India needs imports only in certain categories like tin plates and sheets.
and every effort is being made to obtain greater supplies of these.

'

Statement
Year Import in tons
1939 . . . . . . . 2,78,449
1940 . . . . . . . 1,096,861
1941 . . . . . . . 1,563,436
1942 . . . . . . . . 1,79,982
1943 . . . . . . . 3,20,003
1944 . . . . . . . . 3,34,084

1945 . . 3,260,327

Mr. Muhammad Nauman: Will the Honourable Member state with reference-
to part (e) of the question, how the Belgian company s steel prices compare with.
the prices of steel that is being imported?

The Honourable Mr. A. A. Waugh: T have no information about Belgian:
steel prices but I can make enquiries.

Mr. Manu Subedar: In view of the fact that steel prices are still very high,
particularly for civilian building purposes, will not the Honourable Member
arrange for a large issue for civilian purposes at special prices for building
houses or for the import of light qualities from the Continent. The Honourable-
Member mentioned the Sterling area but I emphasise the word Continent. Why
should we not be permitted to get steel fromn Belgium as was being supplied to-
the whole of the Bombay market before the war and why is the advice of the-
Tata Iron and Steel Co. and the S8COB, who are interested parties. taken by
Government against the obvious public convenience of the people of Bombay ?

The Honourable Mr. A. A. Waugh: I shall enquire about the Belgian position:
but I would remind the Honourable Member that the world pricas of steel are in:
genernl not so low as those of Indian steel.

Sir M. Ananthasayanam Ayyangar: What is SCOB?

The Honourable Mr. A. A. Waugh: Steel Corporation of Bengal.

Sri M. Ananthasayanam Ayyangar: May I know from the Honourable:
%’I((eimber if even during the war there were Targe imports of steel from outside
ndia 2 .

. The Honourable Mr. A. A. Waugh: Yes, Sir. The information is supplied
In answer to another question.

8ri H.. Anmt{xmynmn Ayyangar: Mav I know from the Honourable Mem-
ber that if there is no sufficient material, it is because owing to lack of coal the-
roll;ng mills were not allowed to run and that this shortage could easily be made-
up
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The Honourable Mr. A. A. Waugh: As I have explained previously, there
was no fall in production when the re-rolling mills were stopped temporarily.

Mr. Manu Subedar: Am I to understand from the Honourable Member that
Sir Ardeshir Dalal was not at all concerned with the steel position, with -the |
.acute shortage of steel for building purposes in India, when he went abroad?

The Honourable Mr. A. A. Waugh: I do not think that that was the purpose
.of his mission. I may explain for the Honourable Member's information that
we employed a special officer, the Steel Import Controller, during the war, and
‘he made every effort to get the kinds of steel required.

Mr. Manu.Subedar: Since the war is over is this officer still functioning and
-has he produced any results?

The Honourable Mr. A. A. Waugh: The post was amalgamated with the
post of Steel Controller, who carries on with the same efforts to get imports.

Sri M. Ananthasayanam Ayyangar: May I know if the number of import
licenses that have been granted will interfere with the local production of steel?

The Honourable Mr. A. A. Waugh: No, Sir. Licenses are not granted which
may interfere with the local production of the same kinds of steel.

RECRUITMENT OF STAFF IN THE G.I.P. RaiLway

345. *S8ri M. Ananthasayanam Ayyangar: Will the Honourable the Railway
"Member please state:

(a8) how recruitinent-of staff (subordinate) drawing over Rs. 100 per mensem
-on the Great Indian Peninsular Railway is made, and whether there are any
Selection Boards for the purpose; :

(b) if the answer to (a) is in the affirmative, whether they are part time or
whole time officers; and whether they consider promotions or appointments
‘purely on merit;

(¢) whether there are different scales of pay for the Anglo-Indians and
Indians for the same post; or whether there are in effect grades to which only
Anglo-Indians are, as a rule, promoted and not Indians;

(d) whether any kind of preference is shown to any class of persons in
recruitment to subordinate post or gazetted posts; and, if so, what, and the
Teasons therefor;

(e) whether any preference that may be shown to children or relatives of
‘persons in the Railway service is shown only to certain favoured classes like the
Anglo-Indians or the Parsis; and

(f) the number of persons recruited by promotion or direct appointment,
~during the year 1945 on this Railway; and how many of them were (i) Hindus,
«(ii) Muslims, (iii) Anglo-Indians and others, for posts drawing Rs. 100 per
mensem and over?

The Honourable Sir Edward Benthall: (a) to (f). The Honourable Member
‘is referred to my reply to Starred Question No. 110, asked in the House on 8th
February, 1946. Complete information regarding direct recruitment on the
G. 1. P. Railway to posts carrving a salary of Rs. 100 per mensem and over is
got available and is being obtained. Tt will be laid on the table of the House in
-due course.

Sri M. Ananthasayanam Ayyangar: Are there selection boards to deal with all
-clagses of appointments ?

The Honourable 8ir Edward Benthall: With selection posts.

Sri M. Ananthasayanam Ayyangar: Mav I know if these selection boards are
permanent bodies, whether they are also concerned with the question of promo-
tions and with cases where persons who were appointed originally weve deprived
-of their promotions at a later stage and whether the board can also go into the
-question whether promotions are made regularly and properly and whether its
“functions are similar to those of the Public Service Commission in safeguarding
the rights of the employees?
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The Honourable Sir Edward Benthall: I am not quite sure whether they
apply to all grades.

RECRUITMENT OF STAFF ON EasT INDIAN RAILWAY

346. *Sri 'I. Ananthasayanam Ayyangar (on behalf of Sri R. Venkatasubba
Reddiar): Will the Honourable the Railway Member please state:

(8) how recruitment of staff (subordinate) drawing over Rs. 100 per mensem
on the East Indian Railway is made, and whether there are any Selection Boards
for the purpose;

(b) if the answer to () is in the affirmative, whether they are part time or
whole time officers, and whether they consider promotions or appointments
purely on merit;

(¢) whether there are different scales of pay for the
Indians for the same post, or whether there are in effect
Anglo-Indians are, as a rule, promoted and not Indiens;

(d) whether any kind of preference is shown to any class of persons in re-
cruitment to subordinate posts or gazetted posts; and, if so, what, and the

reasons therefor;

(e) whether any preference that may
persons in the Railway service is shown onl
the Anglo-Indians; and

(f) the number of persons recruited by promotion or direct appointment,
during the year 1945, on this Railway; and how many of them were—(i) Hindus,
(ii) Muslims, (iii) Anglo-Indians and others, for posts drawing Rs. 100 per
mensem and over?

The Honourable Sir Edward Benthall: (a) to (f).
is referred to my reply to his Starred Question No. 110, asked on the
February, 1948.

As regards direct recruitment on the E. I. Railway to posts carrying a salary
of Rs. 100 per mensem and over, the required information is as follows :

Anglo-Indians “and
grades to which only

be shown to children or relatives of
y to certain favoured classes like

The Honourable Member
8th

Community Direct Recruits
. Hindus . . . . . . . . . 111
Muslims - . . . . . . . . 20
Europeans and Anglo-Indians . . . . 34
Indian Christians . 3
3

Bikhs . . . . . .. ...

_ 8ri M. Ananthasayanam Ayyangar: May I know from the Honourable Member

with reference to his answer to purt () of the question whether there is any
discrimination shown as between classes and classes?

The Eunpurable Sir Edward Benthall: No, Sir. There is a certain preference
_showx} to children and, I think, relatives of all classes of railway servants but it
ig a limited preference.

Sri H.'Amthmy&.nup Ayyangar: May I know if there is any written rule
that certain classes of individuals or communities shall be shown preference in
railway services?

__ The Homourable 8ir Edward Benthall: No, Sir. The only preference is that
given ur'ld.er a resolution of 1934, T have forgotten the exact date, which provides
for a minimum pay of Rs. 55 to. Anglo-Indians in all Government Departments.

i Lt.-Ool. Dr. J. O. Chatterjee: May I know whether it is not a fact that the
% l:;((:)atéonal all:l:vancels given to children of Anglo-Indians and Domiciled

aropeans on the railways are far larger than th i i
childten of Tndian emmocens arger than those given for the education of
tionm Honourable Sir Edward Benthall: T should require notice of that ques-
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Sri M. Ananthasayanam Ayyangar: Whose resolution is it that the Honour-
able Member referred to, of 19842 Is it of the Assembly or of the Government
of India?

The Honourable Sir Edward Benthall: Tt is a resolution of the Government
of India in the Home Department.

Mr. Frank R. Anthony: Is the Honourable Member aware that in the matter
of edycation, local authorities such as distriet boards and municipalities diseri-
minate against the Anglo-Indians and do not provide schools and educational
facilities for them? .

Mr. President: I do not think that question arises.

INCREASE IN PRICES OF CARTRIDGES BY BRITISH FirMS:

847. *Seth Yusuf Abdoola Haroon: (a) Will the Honourable Member foi
Industries and Supplies be pleased to state if it is a fact that prices of cartridges.
have been increased by British firms from the lst January, 1946?

(b) Did Government make any representation to His Majesty’s Government.
to bring down the prices in view of the Government of India’s desire to bring
down the prices in India? If not, why?

(c) If for any specific reasons Government are unable to interfere with the
prices of British firms, what action have Government taken to adjust the Indian:
prices accordingly?

(d) Is it not a fact that prices of 2§” cartridges are higher than those of 24”?

(e) Is it a fact that prices of 21” cartridges have not been gazetted?

"(f) Is it a fact that an Assistant Controller General of Civil, Bupplies,
Bombay permitted certain firms at Bombay to make higher charge for 23"
cartridges in accordance with the pre-war practice?

(8) Is it a fact that similar requests sent hy the Kerachi or Delhi merchants.
by registered post were either negatived or not replied? If so, why?

(h) If the reply to part (g) is in the negative, are Government prepared to
enquire into the allegations against the Controller General’s Office at Bombay?
If not, why?

The Honourable Mr. A. A. Waugh: (a) Government have seen a report that
one British firm has raised prices from 1st January, but have no information as
to other firms. . -

(b) No.

(c) So far, Government have no evidence that there has been a general rise
in the prices of British firms on which they could take action.

(d) Government have not sufficient material to sav definitely whether or not

the prices of 23" cartridges are higher than those of 23" cartridges.

() Notification No. 1/2(94)/45-CG (C8), dated the 8th September, 1945,
issued by the Department of Industries and Ci%il Supplies under Section 8 of
the Hoarding and Profiteering Prevention Ordinance covers all sizes of cartridges.

(f) Yes; but this appears to have been done under misapprehension.

(g) One request was received from a Delhi merchant, and was negatived
because Notification No. 1/2(94)/25-CG(CB), dated the 8th September 1945,
as 1t.stands covers cartridges of non-standard sizes. A review of this Notifica-
tion is now under consideration, siice it is. perhaps now necessary to fix prices
on a different basis for non-standard size cartridges.

(h) Does not arise.

?eth Yusut Abdooh‘ﬂlroon: Muy I know what action it is proposed. to take
against the firm who raised the prices in Delhi, with reference to part (a) of the
question ?

The Honourable Mr. A. A. Waugh: This is a British firm: we cannot take
any action against British firms.
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Seth Yusuf Abdoola Haroon: May I know why he discriminates between
British and Indian firms?

The Honourable Mr.. A. A. Waugh: I might explain: the particular notice
referred to was received from a firm in England who notified an increase in the
shilling prices of cartridges.

Sri M. Ananthasayanam Ayyangar: May I know if cartridges are allowed to
be manufactured by private firms in this country?

The Honourable Mr. A, A. Waugh: 1 must ask for notice. I am not aware
whether there is any manufacture in India.

Seth Yusuf Abdoola Haroon: With regard to part (g) may I know how long it
will take for the Government to decide the matter?
_ The Honourable Mr. A. A. Waugh: T am grateful to the Honourable Member
for having raised this question; and as soon as we can get definite evidence of
what the prices are now, we shall revise the notification.

IcE AND AERATED WATER CONTRACTS ON NORTH WESTERN RATLWAY
848. *Mr. Tamizuddin Khan: (a) Will the Honourable the Railway Member
be pleased to state if it is a fact that ice and aerated water contracts on the
North Western Railway used to be granted to only those who were professional
contractors and owners of aerated water factories?
(b) Who are the contractors on the North Western Railway for supplying
gaerated water and are they professional contractors?

(e) Is it a fact that contractors who were appointed for supplying acrated
water on platforms and in running trains of section E of the North Western

Railway did not own any aerated water factory at the time when the contract
was given to them, i.e., on the 23rd December 1944?

(d) If reply to (c) is in the affirmative, why was this breach of practice and
customary rules on this Railway effected in this individual instance?

The Honourable Sir Edward Benthall: (a) Contracts are granted to manu-
facturers of mineral waters who possess suitable aerated water factories, and are,
otherwise, considered suitable for the work.

(b) (i) Messrs. Kanshi Ram Khosla & Madan Mohan of Lahore.

(i) Messrs. Syed A. & M. Wazir Ali of Lahore.

(iii) Messrs. Teplitz Aerated Water Company of Lahore.

(iv) Messrs. Bliss & Co. of Karachi.

‘These contractors comply with the conditions for grant of Ice and Aerated
‘Water Contracts.

(c¢) No.

(d) Does not arise.

Mr. Muhammad Nauman: Is it a fact that Mr. Khosla was a member of the
Local Advisory Committee and used his influence to. get this contract and that
he was not the owner of any aerated water factorv at that time?

The Honourable Sir Edward Benthall: He was a member of the Local
Advisory Committee but I am not aware that he used any influence. The third
part of the question is not correct. '

" Mr. Muhammad Nauman: He owned no factory whatsoever and he was not
doing this as his profession ever in his life.

The Honourable Sir Edward Benthall: That is incqrrect.

Mr. Muhammad Nauman: Was a public agitation started last year and has
:.he I;Ionoura.ble Member information of that? Were any inquiries made at that

ime

The Honourable Sir Edward Benthall: Yes; the matter lies within the
competence of the General Manager; but when these public representations were
made last year, I personally looked into the matter very carefullv. semt for the
original papers and came to the conclusion that there was no reason to interfere
with the discretion of the General Manager.
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Mr. Muhammad Nauman: Was it pointed out that he made this false allega-
tion, that he owned a factory at that time when he asked for that contract?

The Honourable Sir Edward Benthall: That, Sir, is incorrect.

Mr, Manu Subedar: What is the general policy of Government in the matter
of giving out these contracts for catering and are Government aware that the
money which they take from the contractor for the privilege of supplying certain
things is recouped by him from the public and the public have to pay a higher
price?

The Honourable Sir Edward Benthall: This is not a contract for catering.

Mr. Manu Subedar: Do I take it that the prices for aerated waters served
to the passengers on railways are exactly the prices at which these aerated waters
could be secured outside ? ;

The Honourable Sir Edward Benthall: I should require notice of that; but
the prices are regulated.

Mr. Manu Subedar: Was no premium paid at all on this occasion for the
privilege of catering?

The Honourable Sir Edward Benthall: Yes; but I should require notice of it
to give the figures.

Mr. Manu Subedar: I do not want the figures. I want to know the policy.
Why is it that the railway administrations try tc make money on things which
ultimately the public pays and which does not increase but reduces the conveni-
ences of the travelling public?

The Honourable Sir Edward Benthall: The Government does not necessarily
accept the highest tender in these matters; they accept the highest tender from
the man best calculated to serve the public.

Mr. Manu Subedar: Do Government see that the prices charged to the
passengers for aerated waters are not higher than the prices at which such
aerated waters can be secured outside ? .

The Homourable Sir Edward Benthall: Yes, it is laid down that a licensee
shall supply ice and aerated waters to passengers at scheduled rates.

Sri M. Ananthasayanam Ayyangar: What steps are being taken to see that
good and decent water is supplied in the aerated waters? Are they inspected
from time to time?

The Honourable Sir Edward Benthall: Yes.

Sri M. Ananthasayanam Ayyangar: By whom?

The Honourable Sir Edward Benthall: 1 would require notice of that.

Sir Muhammad Yamin Khan: Is the Honourable Member aware that the
papers concerning this case of Messrs. Khosla were given to him and the evidence
and certified copies from Ambala showed that this man never owned a factory
and that such papers were really a forgery.

Mr. Muhammad Nauman: A clear case of forgery!
Mr. President: Order, order.

The Honourable Sir Edward Benthall: No; that was the allegation; but the
fact of the matter was that the firm in question had control of another factory in
Dehra Dun and sufficient control over that factorv in question in Ambala to
assume control of it when thev wanted to. ‘

Sir Muhammad Yamin Khan: May I know that this was a case i
officer of the N. W. R. who had retired and gone to England, th:faﬂstw?;

involved in this case very badly and that is whv the whol
were trying to shield and shelve this matter? Y the whole of the N. W. K. people

The Honourable Sir Edward Benthall: The officer who ins ted
at Ambala was a certain Muhammad Ibrahim, Senior Assig::nt 32&:%33
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Officer, who was in no way connected with the officer who retired.

Mr. Manu Subedar: In view of these constant complaints will the Govern-.
ment consider—81 do not want an assurance at once—that this sort of t}hmg
should be done departmentally instead of being farmed out to the inconvenience
of the passengers?

The Honourable Sir Edward Benthall: Yes; the matter has been under-
consideration and I will consider it ngain. ‘

Mr. Muhammad Nauman: Will the Honourable Member consider the termi-
nation of this contract immediately in view of the facts revealed in this House?:

The Honourable Sir Edward Benthall: No; as I have said, I went very care-.
fully into it and came to the conclusion, after a very careful study of all the
facts, that we have no reason to interfere with the competence of the General
Manager; the firm in question are, I think, giving reasonable satisfaction, at.
least as good as some of the other contractors.

COMPLAINTS AGAINST CONTBACTORS OF AERATED WATER SUPPLY ON
E SeotrioN oF N. W. Rarmway

849, *Mr. Tamizuddin Khan: (a) Will the Honourable the Railway Member-
be pleased to state how many complaints were registered and sent to the North.
Western Railway Office, about the faulty supply of aerated water against the:
present contractors of Section E of the North Western Railway?

(b) What is the summary of the complaints received during summer of 1945.
against the Contractors of the E Section of the North Western Railway and the
report of the action taken by the North Western Railway on such complaints?

(c¢) If the replies to (a) and (b) are that complaints were received, do.
Government propose to change them by a new one? If not. why not?

The Homourable Sir Edward Benthall: (a) and (b). Full information is not-
readily available; it is being collected and will be placed on the table of the House-
in due course.

(c) No. On the information available the work of the contractors has been,.
on the whole, satisfactory. )

Mr. Muhammad Nauman: Is the Honourable Member aware that the
contractor has been fined a few times to the maximum limit of one hundred:

rupees, which should have terminated his contract automatically but for certain.
favours which have been showered by him ?

) The Honourable Sir Edward Benthall: Yes, Sir. Three penalties have been.
imposed under the agreement.

. Sir Muhammad Yamin Khan: Is this the same Mr. Khosla who was men-
tioned in connection with the previous question?
The Honourable Sir Edward Benthall: It is the same firm and
explained that these penalties were imposed as a result of inspection.
Mr. Muhammad Nauman: May I know whether on inspection the aerated
wa,t%; ewtal,Es oﬁ):ndumecg;;ally unsuitable for human consumption ?
urable Edward Benthall: A certai i
fourﬁ; Iut'llllilnk, ot dward Benth, certain amount of sediment was
. ammad Nauman: How many times were they i
: y inspected ?
The Honourable Sir Edward Benthall: T should require notice of that.
NEw INDUSTRIES DURING WAR IN INDIA
350. *Mr. Vadilal Lallubhai: Will the Honourabl i
: : e Member f
and‘Supphes be pleased. to lay on the table of the House g st:;er;;ntlnfsuzgles‘
() what new industries came into being in India during the war time; .
(ii) their total capital outlay and production; ’
(iii) Government attitude towards them,
were consulted by Government when these
(iv) whether Government
of the war time industries; if

I have just:

and whether the respective interests.
industries were started; and

chalked out any fixed policy regarding the future-
80, what is its exact nature?
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The Honourable Mr. A. A. Waugh: (i) and (ii). A statement of industries
which came into existence during the war and figures of production which are
-available is placed on the table. The list is not exhnustive. Information relating

‘to capital outlay is not available. ®

(ili) and (iv). The attention of the Honourable Member is invited to the
Press Communique issued by Government-on the 14th August 1945, a copy of
‘which is piaced on the table. 1 would also refer the Honourable Member to the
‘‘Statement of Government’s Industrial Policy™ published by the Planning and
‘Development Department, copies of which are available in the Library of the
House, and to the Government of India, Department of Commerce Resolution
No. 218-T-55/45, dated the 3rd November 1945, constituting a Tanﬂ Board, &
copy of which is also placed on the table.

The new industries were started by private enterprise in consultation with
'‘Government,

Industries which came into being during the war and figures of production

Industry Production per annum approximate
‘1. ALKEALI Industry—
Caustic S8oda . . . 4,500 tons
Bleaching Powder . . . 7,600 ,,
Liquid Chlorine . . . 1,800 ,,
‘2. Boda ash and Sodium Bioarbonate . . . 7.500 & 1,500 tons respectively.
.3. Potassium Chlorate . . . . . 1,600 tons.
4. Bodium Sulphate . . . . . . 3,000 ,,
.5. Bichromates . . . . . . . 5,000 ,,
6. Chromic acid . . . . . . 100 ,,
7. Fine Chemicale—
Aceton . . . . . . . 800 ,,
Oxalic Acid . . . . . . 100 ,,
-8. Miscellaneous Chemicals—
Sodium Thiosulphate . . . . . 1,000 ,,
Bodium Sulphite . . . . . . 500 ,,
Chlorosulphonic Acid . . . . . 25
Zine Chloride e 1,000 ,,
Calcium Chloride . . . . . . 1,000 ,,
Barrium Chloride . . . . . . 100 ,,
Lead Acetate . . . . . v 200 ,,
9. Waterproofing Compound . . . . 200 ,,
"10. Refining of non-ferrous sorap White Hot.nl . . Total output not known.
11. Lead Pipes . . . . . . . . 350
12, Alurrinium . . . . . . . 1,600 ”
'18. Water Fittings . . . . . . 100,000 Numberss.
714. extile Machinery Loorrs and cpmdlu . . . Total cutput not known.
.15, Electrical Accessories—
Black Adhesive tapes . . ro, 40 tons.
Conduit Pipes and ‘ D* class: mgnnl.lmg onblu Total output not known.
‘16, Pressure oil lamps . . . . . . . 36,000 Numbers.
‘17, Stoves C e o ..o 80,000 "
“18. Scientific Instruments . . . . . . Total output not known.
:19. Grinding wheels . . . . . . . 310 tons.

“Notk :—The list is not exhaustive.
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Press Note, dated 14th August 1046 d

here is some natural anxiety among producers and manufacturers that the end of the
qumatll:o.:;noolhﬁon of orders forgwl:r supplies may mean the end of the assistance
which they have had from Government in obtaining materials and other resources,
with u-.usorl, for the production of war supplis. Government wish, thevefore, to re
assure producers and manufacturers that, so long as the various Controls remain in force,
they will endeavour to give assistance for the production of civil supplies in the same way
as previously of war supplies, by provisioning and allocating essential materials, sueh s
coct steel, cement and timber, procuring capital equipment and tools, obtaining transport
priority, etc. Government have instructed the Directorates in the Department of Supply
that such assistance must continue, for the restoration of industry, its conversion from,war
to peace, and for its expansion. Producers and manufacturers should, therefore, apply to
the appropriate Directorate for the assistance they require, in order to get their shares in
the allocation of available materials, etc.

For the procurement of stores to meet t-war Government requirements, the polic of
vaemmtntpia to make the greatest possible use of indigenous production, g.nd pargxcufsrly
of those industries which have, under the influence of war needs, achieved production cos-
forming to acceptable standarde and specifications. While commodities paid for from
the public purse must in general be the best that can be produced at the price, it is the
aim of Government to establish continuity of procurement from industries which maintain
& consistent performance, and which pay attention to new modifications and developmenta.
To this end Government will assist with technologists and training, where welcomed, or is
procuring technical knowledge and assistance.

L8

DEPARTMENT OF COMMERCE
RESOLUTION
. TanIrrs

New Delhi, the 3rd November 1845

No. 218-T (55)/4b.—In the statement on industrial policy issued by the Government
of India on the 2ird April 1045, it was announced that, pending, the formulation of »
tariff policy appropriate to the postwar needs and conditions of the country and the
esetablishment of permanent machinery for the purpose, Government would set up machi-
nery for investigating claims from industries, which have been started or developed in war
time and which are established on sound lines, to assistance or protection during the
transition period. A press communiqué issued on the same date invited industries to address
their claims to the Secretary to the Government of India in the Department of Commerce.

2. Beveral industries have accordingly applied for assistance or protection, and on a preli-
minary examination of their claims, the Government of India have come to the conclusion
that applications submitted by the following industries call for a detailed examination :—

(i) non-ferrous metals, including antimony ;

(i1) grinding wheels; .

(iii) caustic soda and bleaching powder;

(iv) sodium thiosulghate, sodium sulphate anhydrous, sodium bisulphite;

{v) phosphates and phosphoric acid;

{vi) butter colour, aserated water powder colour;

(vii) rubber manufactures;

{viii} fire hose;

{ix) wood screws;

(x) steel hoops for bailing.

Other applications are under the consideration of Government, and # astion i
their case wﬁl be taken in due course. urther i

3. In addition to the industries which have applied for assistance or protection, there
are certain industries the starting of which was considered essential by the Government of
India under conditions created by the war. Early in 1940, Government snnounced that
specified industries promoted with their direct encoursgement during war-time might feel
sssured that, if they were conducted on sound business lines, they would, by such
measures as Government might devise, be protected sgainst unfair competition from outside
India. In accordance with this decision, the following industries have besn given ak-
assurance of protection against unfair competition after the war :— *

(i) bichromates;

(ii) steel pipes and tubes up to a nominal bore of 4 inches;

(iii) aluminium ;

(iv) calcium chloride;

(v) ealcium earbide;

{vi) starch.
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o 0f 4 orly those engaged in the mn.nuhcturo_of bichromates,
ﬂgid:h ::1:1 ':A::.h have w’ far applied for assistance or protection during bthb tnmltlﬂ.
iod. The Government of India consider that the applications lnbml_thd ¥ thm. three
'muntri\u also cell for immediate investigation. - : "

¥ 4 For s purpose of thess and 'any subsequent investigations, the Government of India
have d::'idé\;& set up a Tariff Board for a period not excveding two years, in the ﬂ-n
':htance. “The¢ Bowrd will consist bf:—

i Ty

President
#ir R. K. Shanmukham Ohetty, KGII
M oo o Members

Mr. C. C. Dessi, C.LE., LCS.
?ruf. ]';Tl'f"'ﬂay, "D.8c. (Lotdon).

The Board will inclade one more Member whose name will be announced ahortly. Mr.
.I.}mi will act as Becretary to the Board in addition to his duties as Member.

5. The Tariff Board is requested to undertake, in such order as it thinks fit, the investi-
tion of claims put forward by -the industries specified in paragraphs 2 and 3 above. In
Rﬂ case of esch industry the Board will, aiter sach examination as it ¢ DB0LESATY,.
teport whether the industry satisfies the following conditions :—
! (1) that it is established and conducted on sound business lines; and
{2) (a) that Hiving regard to the natural or economic advantages enjoyed by the industry
and its actusl or pro%nble costs, it is likely within a reasonable time to develop sufficiently
to be able to carry on successfully without protection or State assistance; or

(b) that it is an industry to which it is desirable in the national interest to grant pro-
tection or sasistance and that the probable cost of such protection or assistance to the
eommunity is not excessive. 'Where a claim to protection or assistance is found to be esta-

Hish;d i.e., if condition (1) and condition (2) () or (b) are satisfied, the Board will recom-
mend—

PR

(i) whether, at what rate and in respect of what articles, or class or description of
articles, a protective duty should be imposed;

(ii) what additional or alternative measures should be taken to protect or assist she
imdustry ; and

(iii) for what
sbould remsin in

In making its recommendations the Board will
sumer in the light of the prevailing conditions and also consider how the recommendations
sffect industries using the articles in respect of which protection is to be granted. Bince
telief, to be effactive, ahould be afforded without delay, the Board is requested to compleve
s enquiries with all ible expedition and to submit a report as soon as the investigation
of the claim of each mh'y is concluded.

period, not exceeding three years, the tariff or other measures recommended

ive due weight to the interests of con-

* 6. The headquarters of the Board will be at Bombay, but it will visit such other places
es it thinks for purposes of its enquiries. Firma and persons interested in any of
these industries, or in industries dependent on the use of the products of these industries,

who desire that their views rhould bhe considered, should addreas their representations to the
Secretary to the Board.

7. Any claims hereafter received from other industries which in :ho opinion of the Gov-

ermment of India are suitable for sxamination by the Board will be referred to the Board
in due course for examination,

8. The Government of India trust that Provincial Governments and Administrations
will afford the Board all the assistance which it may require and will comply with sny
request for information which may be addressed to them by it.

ORDER
OrpERED that & copy of this Resolution be communicated to all Provincial Goverm-
ments, all Chief Commissioners, the several Departments of the Government of India, the
Political Department, the Private and Militarv Becretaries to His Excellency the Vicero;
the Central Board of Revenue, the Auditor General, 4

f ) the High Commissioner for India in
London, the Economic Adviser to the Government of India, the Director of Commercial

Intelligence, Calcutta, the Indian.Trade Commissioner, London, the Indi ernm.
Trade Commissioners at New York, Buenos Aires, Toronto, Ala);and:is, an:;b:::,v Tehg
snd Sydney, Hia _Mn}_estys Trade Com.l_mgaionar in India, the American Consulate General
Qalcutts, Ith3 C.tll?d‘sm '{‘rgdeTGoy&mmmrnderBin bIndin, the Ausiralian Trade Commis
wmioner in India, the Becretary, Tari ard, Bom and al .

Commerce and Associations, oy | the recognised Chambers of

OnpErep that s copy be communicated to the Government of Burma,
OrpERED also that it be published in the Gazette of India.

N. R. PILLAI, Secy.
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Mr, Vadilal Lallubhai: Is it a fact that the chemical manufacturers and
the industry were not consulted when the plants for sulphuric acid and caustio
soda were distributed to the various parties?

The Honouraple Mr. A. A. Waugh: I must ask for notice.

Prof. N, G. Ranga: May I know whether any assurances were given when
money was put in these industries? ‘

The Honourable Mr. A. A. Waugh: In certain cases an assurance of pro-
tection was given. ' ' :
Mr. Vadila] Lallubhai: Will the Honourable Member give the names of the

parti_;s to whom the plant\s were distributed, for sulphuric acid and caustic

" ‘The Honmourable Mr, A. A, Waugh: I can find out if the Honourable
Member wishes. I have not got the information with me.

Prof. N. G. : Will the Honourable Member ascertain the facts and
p.la'cé')theth on the fable as to in what cases such assurances have been
given!

The Homourable Mr. A. A, Waugh: Yes, Sir-

_8ri M. Ananthasayanam Ayyangar: How mamy of these industries could be
said to bave been started for war purposes and how many of them for ordinary
civit needg in peace tine?

The Honourable Mr. A. A. Waugh: Practically all of them.

Mr. Manu Subedar: Will the Honourable Member make an inquiry and
find out how many of them are now functioning fully and how many are
partially functioning and how many have stopped in order to enable Govern-
ment themseives to carry out the various assurances he mentioned? Will he
please muke an inquiry? .

The Honourable Mr, A, A. Waugh: 1 can make an inquiry sabout any
specific industry which the Honourable Member has reason to think is suffer-

ing from unemployment, but so far as my information goes they are practi-
cally all working fully.

Sri M. Ananthasayanam Ayyangar: How many of these new industries
were started by Government and how many by private enterprise?

The Honourable Mr. A. A. Waugh: They were all started by private enter-
prise with encouragement from Government.

Sri M. Ananthasayanam Ayyangar: May I know whether the Central Gov-
ernment or the Provincial Governments started any industries directly?

The Honourable Mr. A, A. Waugh: I cannot say for the Provincial Govern-
mernts but the Central Government did not start new industries and run them
themselves.

Sri M. Ananthasayanam Ayyangar: Is it a fact that in the various ordnance
factories various articles were produced both for war purposes and also for
other than actual field purposes?

The Honourable Mr. A. A. Waugh: The ordnance factories produced new
types of munitions and armaments and they also produced civil goods, parti-
cularly for the Railways.

Sri M. AnanthaSayanam Ayyangar: How are those originally engaged in the
production of munitions, etc., and now no longer producing them, now

switched on to other industries? Is it a faet that some of them have been
closed 7

The Honourable Mr. A. A, Waugh: So far as my information goes, none of
themn has been closed.

Sri M. Ananthasayanam Ayyangar: May I draw the Honourable Member’s

attention to one ordnance factory which was making bombs. Now that bombs

are not useful, except for throwing them on the civilian population of this
country, what use is made of such a factory?

- B 2
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The Homourable Mr. A. A. Waugh: That factory is making steel castings,
which are very scarce at present.

Prof, N. G. Ranga: In regard to these ordnance factories where many com-
modities were made for the army, what steps are being taken to see that these
factories are kept going in order of produce consumer goods for the day to
day human needs?

The Honourable Mr, A. A, Waugh: They are producing civilian goods and
L have received no comuplaints.

SHXFTING OF PATNA DEAD LETTER OFFICE

851. *Mr. Madandhari Singh: Will the Secretary for Posts and Air be pleased
to state if it is a fact that the Dead Letter Office stationed at Patna (Bihar)
Lias been shifted to some other place? If so, why?

Sir Gurunath Bewoor: The Dead Letter Office, Calcutta, was temporarily
moved to Patna on account of conditions created by the war but has now
been moved back to its originel location.

The question of opening a separate Dead Letter Office at Patna is, how-
ever, now being pursued.

Lt.-0ol, Dr. J. O. Chatterjee: Is it a fact that the number of dead letters
is increasing so vastly that they are now almost more than live letters and
because of that the selection of a second place for a dead letter office is being
considered ?

Sir Gurunath Bewoor: The answer to the first part is in the negative. As
regards the second part, it is merely a matter of administrative convenience.

Mr. Muhammad Nauman: In view of the housing difficulties in Caloutte,
why was it considered necessary to shift this office from - Patha to Calcutta,
although there were facilities in Patna? '

Sir Gurunath Bewoor: The Dead Letter Office was stopped by people who
belonged to Caleutta and it was moved from Calcutta because of the danger
of bombing by the enciny. When that danger passed, the office was moved
back to Calcutia, the staff being mostly residents of Calcutta. It is not a
fact that they were properly housed and fed in Patna. They were suffering
great difficulties both ax regards housing and office accommodation.

Lt.-Ool. Dr. J. O. Chatterjee: Were the dead letters considered so precious
that bombing would have done them harm?

Sir Gurunath Bewoor: The staff also would have suffered.

CONTROL OF TELEPRINTER LINES FROM ALLAHABAD TO JUBBUI PCRE

362, *Shri Satya Narayan Sinha (on bchalf of Seth Govind Das): Will the
Sccretary for Posts and Air be pleased to state:

(a) whether he is aware of the fact that there are ahout seven or eight
teleprinter lines from Allahabad to Jubbulpore and that these are under Military -
control; '

_(b) whether of lute only four or five of these lines are being used by the
military and the rest have been given up by them;

d(c) whether the lines which have been given up are shortly to be dismantled;
an

(d) whether he is prepared to divert these lines to civilian use by handing them’
over to news agencies who at present have the teleprinter lines at other places?

Sir Gurunath Bewoor: (a) and (b). A% present out of six telegraph circuits
recently provided between Allahabad and Jubbulpore, one is available for the
vse of the Posts and Telegraphs Department, the remainder being military.
None have been given up by the military.

«2) Does not arise.

(d) When applications are received for the use of these circuite for other
~urpcses, Gov~rnment will consider the matter.
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Sri M. Ananthasayanam Ayyangar: How many of these circuits are likely
to be released in the whole of India from the Military Department in the near
future? . .

Sir Gurunath Bewoor: This question relates to circuits between Allahabad
and Jubbulpore. There are numerous circuits all over India and the Military
are releasing them us and when they are no longer required.

S1i M. Ananthasayanam Ayyangar: \Vhat does the Departient propose
doing with the released sets?

Sir Gurunath Bewoor: They wili be used for the handling of public traffic.

Seth Yusuf Abdoola Haroon: Is it o fuct that somne ecircuits which have
been rcleased by the American authorities have been transferred to the British
military authorities?

8ir Gurunath Bewoor: | have no information at all. T do not know if the
Americans had any circuits. If they had. they would have taken it from the
Posts ond Telegraphs Department.

Seta Yusuf Abdoola Haroon: They had it from thc Posts and Telegraphs
Deparument and instead of being transferred to civilian use, they are being
taken over by the military authorities. Will the Honourable Member look
into the case?

Sir Gurunath Bewoor: I will look into the mutter. I have no information.

Hanvorcap 1o C. P. & CENTRAL INDIA IN SUPPLY OF NEWS

853. *Shri Satya Narayan Sinha (on behalf of Seth Govind Das): Will the
Secretary for Posts and Air please state:

(a) whether Government are aware that the Central Provinces and Berar and
the Central Tndia are suffering from a handicap in the prompt supply of news;

(b) whether Government are aware that due to the lack of teleprinter service
the newspapers of these Provinces cannot stand competition with the news-
papers of other Frovinces surrounding them, viz., Madras, Bomb:y, Caleutita,
Alluhabad and Delhi;

(e) whether all the Provinces and territories in the country are entitled to the
same facilities and amenities which are avsilable for only few at present; :

. (1) what ateps Government propose to take to remove these handicaps, and
within what time; and

(e) the reasons for their having neglected the matter so far?

8ir Gurunath Bewoor: (a) and (e). Government do not admit any neglect
as alleged. Hitherto the only application received for improved faci'ities for
the supply of news in the Central Provinces and Berar was from a news
agencv asking for a teleprinter channel hetween Bombay and Nagpur, which
ir not yet available.

(b) Government have no information.

(¢) and (d). When applications are received for such facilities, they will
be given due consideration with reference to the facilities available,

LICENSING OF COOLIES ON RAILWAY STATIONS

354. *Seth Govind Das: (a) Will the Honourable the Railway Member be
pleased to state if it is a fact that Railway Authorities have now decided to
introduce contract system for the licensed coolies on Railway stations by giving
their supervision to contractors? If so, why?

(b) 1s there any particular set of rules, under this contract system, which
preseribe for the licensed coolies on Railway stations, the rates of their admis-
sion fee, their daily or monthly subscription and their chargeg from the travelling
passengers ?

The Honourable Sir Edward Benthall: (a) No. The system of supervision
of licensed coolies by contractors is a very old one and has been in force at
many railway stations for a long time.

(b) The rules governing the contract system for licensed coolies are
preseribed by individual Railway Administrations and are included in the agree-
ments with the contractors. These rules vary in detail on different Railways.
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Mr, Iulmnmld Innman Is it o fact that these contractors are mostly
retired railway officers, that they charge more and squeeze more money out of
these coolies than what they are expected to tuke under the agreement?

The Homourable Sir Edward Benthall: I do not think that is the case.

Mr. Muhammad Nauman: As o large number of complaints have been
received, will the Honourable Member muke enquiries? .

The Honourable Sir Edward Benthall: A certain number of complaints
have been received, but not on that particular point.

Mr. Manu Subedar: May I know if Government will gverhaul the whole
systern and remove the contractors? Why is it found necessary to interpose
the contractors who rob the poor workers on the one hand and impose @& larger

burden on those of us who have to travel by making us pay more than we
should.

The Honourable Sir Edward Benthall: One of the reasons is that the poor
workers referred to are often uccused of robbing the public and the contractor
ishthen to intervene between the public and the railway administration. I

onld like to add that I rather welcome this question, it brings the question
to my uotice and I am glad to have the opportunity of looking into the whole
question,

Lt.-Col, Dr, J. C. Chatterjee: Is it a fact thut at the Delhi Railway station,
the coo]y has to pay ut lewst four aunas

Sreejut Bohini Kumar Ohoudhuri: Sir, may I pomt. out that the view has
often been expressed that the term ‘cooly’ is unpariiamentary? That is not
allowed in Assamn ILegislative Assembly,

Lt.-Ool. Dr. J. O. Ohatterjee: Then, I shall use the word ‘gentlemen’. Is it
a fact that these gentlemen who ure kind enough to carry luggage at the railway
stations are recruited by contractors and at the Delhi. Railway station they
are forced to pay four annas a day out of their earnings to the contractors?

The Honourable Sir Edward Benthall: No, Bir. These gentlemen who are
privileged to casry luggage are paying in certain railways two annag ger day
to the contractor, and of course, the contractor in his turn has to provide them
with uniforms, badges, buckles, ete.

Lt.-Ool. Dr. J. O. Chatterjee: Will the Honourable Member therefore
euquire whether at the Delhi station, it is not two annus but four annas and
even more is given tc the contractor, because these gentlemen have always to
pay a great deal more for the use of handcarts?

The Honourable Sir Edward Benthall: I do not think it is profitable to
examine this question further in detail on the floor of the House because as I
have said, I welcome the opportunity to go into it both from the point
of view of the system as a whole and also with the object of introducing
uniformity throughout the railways and finally with the object of seeing
whether it will assist in providing more direct employment to the existing
railway employees.

Sit. N. V. Gadgil: Is the Honoursble Member aware of the fact that
because of this introduction of contract system, in Kalvm, Dadar and Poona
stations, the coolies have gone on strike for the last six weeks?

The Honourable Sir Edward Benthall: Yes, Sir.

. Sjt. N. V. Gadgil: Does the Honourable Member propose to do anything in
the metter?

The Honourable Sir Edward Benthall: I have been looking into it. I pro-
pose looking into it further.

ADULTERATED Foop SUuPPLY TOo RATLWAY EMPLOYEES OF DINAPUR SECTION

355. *Ohoudbury Md. Abid Hussain: (a) Will the Honourable the Railway
Member be pleased to state if he is aware of the fact that a large number of
Railway emploveeq of the Dinapur Section, East Indian Railway, is suffering
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#rom different diseases owing to the adulterated food supplied to them by the
Railway Grain Shops? s b 4 \

(b) Is he aware that about a thousand Railway emplogees of that section
died out of those diseases? If so, will he please give the exact figure of deaths?
 (c) Have Government made any enquiry about it and taken any measures
improve the condition? If not, why not? ‘ o
. The Honourable Sir Edward Benthall: (a) The actual facts are that early
in November 1945, there was on outbreak of epidemic dropsy in Dinapore
Section, East Indian Railway, which, on enquiry was attributed to the
existence of a percentage of Argemone oil in the mustard oil sold. A sample
of the oil had been previously examined at, the Patna Public Health Laboratory
and the matter is still under investigation.

,. (b) No. Government are informed that upto 1st December 1945, eleven
deaths took placc, eight at Jhajha and three at Dinapore. : . .

(c) The reply to the first portion is in the affirmative; the latter portion
does not arise ’ .

Mr. Muhammad Nauman: May I know if these eleven caseg: of deaths
include the children of the families of the employees who have died?

The Honourable Sir Edward Benthall: I hink it is elever ix ioto, but 1
will enquire into it. .

Mr. Muhammad Nauman: Is it possible that these eleven are only
employees who died, but that probably more members belonging to the fami-
lies of these employees died, probably more than 30 died?

The Honourable Sir Edward Benthall: It is quite possible. The answer
I have here certainly refers to employees.

Mr Muhammad Nauman: What action do Government propose to take
against the contractor who has supplied this oil?

The Honourable Sir Edward Benthall: The oil was. supplied by the Behar
Government and was supposed to have been examined in the Patna laboratory
and certified free from injurious matter but it appeared later on that it was
contaminated to the extent of causing death.

Mr., Muhammad Nauman: Will the Government prosecute the officials if
the oil was supplied by Government ?

« The Honourable Sir Edward Benthall: That is still under investigation.

Sri M. Ananthasayanam Ayyangar: In view of the fact that nearly ten
orores worth of provisions are being purchased and distributed to railway ser-
vants every year, may 1 know what steps are being taken, in view of this
experience, to inspect these articles and find out whether they are in a fi$
condition to be eaten?

The Honourable Sir Edward Benthall: Inspection does.take place of all
articles and where necessary, they are cleaned and made fit for consumnption.
In this particular case, as 1 have explained it was also examined by the Patns
laboratory. ‘ '

Sri M. Anantnasayanam Ayyangar: Is there any special Health Officer to
inspect these foodgrains from time to time in various sections?

The Honourable Sir Edward Benthall: Medical officers of railways.

Sri M. Ananthasayanam Ayyangar: What special qualifications do Medical
officers of railways have to inspect the quality of foodgrains and provisions?

The Honourable Sir Edward Benthall: Ordinary inspection by the foodgrain
establishment of railway staff, in addition. But in all these cases, we have
to rely on the quality of foodgrains supplied to us by provincial Governments.

S8ri Mohan Lal Saksena: Was any compensation paid to the dependants
of the deceased?

* The Honourable Sir Edward Benthall: T want notice. But all these men
who were affected by this particular consignment were treated as if they were
on extraordinary leave with pay. I cannot tell you what compensation wae
paid to the dependants of those who died.
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- INADEQUATE RATES OF DEARNESS AND WAR ALLOWANCES IN POSTS AND d
h ' ‘ TELEGRAPHS 'DEPARTMENT

. 356, *Ohoudhury Md. Abid Hussain: (a) Will the Secretery for Posts and
% Air be pleased to state the percentage rate of dearness and war allowances sane-
:'i.iocllled to ‘the non-gazetted staff in the Posts and Telegraphs Department in
“India?
(b) Are Government aware of the fact that there is great discontent among

Tthe staff owing to this meagre relief? Do Government propose to consider the
“matter and revise the present rates of the aliowances? If not, why not?
% (c¢) Do Government propose to revise the existing scale of pay? If not, why
snot? Co
*  Sir Gurunath Bewoor: (a) A statement containing the information is placed
on the table of the House.

(b) Government are aware of demunds for an increase in the rates and the
question is under examination, '

(¢) As the House is aware, Government intend to appoint a commission
to examine the whole question of the scales of wages of all Central Govern-
~ment servants and allied matters.

3

@tatement showing percentages on basic pay (revised scale) of war allowance or dearness allo -
wnoluding good conduct pay granted to gwm«i staff in Indian Posts and Telegraphs
partment

Percentage of dearness allowance

Classes of Officials inoludin%(}ood Conduct Pay or
. ar allowanoce -
v 1. Boy peons éte. . . From 268 % to 177 %
2. Runners . . . » 226 9% to 124 9,
3. Packers, Potters etoc. . » 169 9 to 181 9,
4. Dattries, Jamadars eto. . ,» 135 %to 88 9%
.. 5. Postmen eto. . . . »w 1179%to 789
6. Head Postmen etc. . . »w 17 %to 389%
7. Carpenters, Painters etc. . » 1819%to 589,
8. Mistrier etc. . . . w TO%to 249
9. Conservancy Inspectors eto. . »w 11739%to 35 9%
10. Clerks, Sorters etc. . . »w 62%to 229
11. Sub-Inspectors .. . w 1T %to 259%
12. Line Inspectors . . » 30 %to 229
18. Telegraphists . . » 609%to 23 9%
14, Bupervisors . . »w 34 %tol7} %
18. Wireless Operators . »w 46 9% to 174 9%
16. Assistent Firemen etc. . w 21%tol74 %
17. Telegraph-Master ) Not entitled te
18. Foremen " 17% % { good condueh
19. 8election Grades | L pey.

~ Mr. Manu Subedar: Mgy I enquire whether in view of the present distress
both in quality and quantity of foodgrains and in the high price of the same,
something immediately will not be done as suggested in part (b) of the ques-
tior in order to give relief to this class of people? -

8ir Gurunath Bewoor: I have said that the matter is under examination.

Mr. Manu Bubedar: Will the examination be completed befo

threatened distress of famine arises in this country ? P o the

] Blr.Gumnlth Bewoor: T have stated that the matter is under active con-
,‘lldemtlon. and examination. The Honourable Member is aware that I have
been dealing with this matter duriug the last ten or fifteen days. It is not ®
simple matter. It is not easy straightaway to come to a final decision. All
I can say is that it is under active consideration and I will see that a decision
is arrived at and communicated as soon as possible,
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Mr. Manu Subedar: Will the Honourable Member give an assurance that
‘relief will, reach these people in a matter of weeks from now?

Sir Qurunath Bewoor: 1 will do it as soon as possible. I cannot give any
assurance of a definite date. )

Seth Yusuf Abdoola Haroon: May 1 draw the attention of the Honourable
Member to the notice of a strike given by the employees urging that if dearness
ullowance is not paid, they will go on strike from 1st March.

Sir Gurunath Bewoor: I have mentioned that certain notices have been
given and we hope to be able to give a reply to these people as soon as possible.

Seth Yusu! Abdoola Haroon: Will it be before 1st March, that is before
they go on strike?

Bir Gurunath Bewoor: I am afraid I cannot ugree that under threat of &
strike, Government must come to a decision. I think it is extremely undesir-
able in the present critical state of the country to encourage emy such move.
I have said that the matter is under active considerution and every effort wilb
be made to give such relief as Government consider justifiable. But if any
r_elief is given under a threat, I think it would be an extremely unwise deci-
sion.

Mr. Manu Subedar: May I know whether Government will leave aside the
question of prestige in relation to so-called threats, and merely think of the
very acute distress to this particular class of employees, who have to bring up-
their families—sons and daughters—on a meagre salary?

Bir Gurunath Bewoor: Yes, Sir. 1 entirely agree with the Honourable.
‘Member.

Seth Yusu! Abdoola Haroon: Is it a fact that these notices have been given
four months back and since the last four months, this matter has been under
consideration of the Honourable Member? '

Sir Gurunath BewoOr: We have received representations from time to.
time. but if the Honourable Member is referring to the threat of a strike, 1
mentioned in this House when the Honourable Member was not present here
that the only notice we received so far was from the All India Postmen and
Lower Grade Staff Union.

Sri Mohan Lal Saksena: What action was taken on these repeated repre-
sentations ?

_ 8ir Gurunath Bewoor: They were all considered and various replies were-
given, and such relief as could be given was given from time to time and in
the case of such demands as were cousidered unjustified, the Unions were told:
that they were not considered justified.

8jt. N. V. Gadgil: Will the Honourable Member consider this matter as
if it is an express communication under the express delivery or like a tele-
graphic message?

Sir Gurunath Bewoor: Yes, Sir.

(b) WRITTEN ANSWERS
MANUFACTURE OF BOILERS FOR RAILWAYS AND WORKSHOPS IN INDIA

357. *Sri M. Ananthasayanam Ayyangar: Will the Honourable the Railway
Member he pleased to state:

(8) how many bhoilers for Railway engines and workshops have been manu-
factured in India during the past year, how many have been supplied to Rail-
ways, and how many were imported from abroad last year from the United
Kingdom and from the United States;

(b) if any boilers, engines or wagons have been brought into this country
by way of lend-lease from America.during the period of the war; if so, how many
under each head;



1110 ‘ LEGISLATIVE ASSEMBLY [19te Fen. 1946 e

(o) if Ahy abtembt, hes been mede to place orders in, America for some more
of .the above stock, pending the production of similar articles in India by indi-
genous industry; a.mf

..(d) the relative hauling capacity of the biggest locomotives brought out to
Indin from America on lend-lease or otherwise, and how it compares with other
foccmotives engaged on the same type of work so far in India?

_ . The Honourable Sir Edward Benthall: (a) During 1945, seven broad gauge
lgcomotive boilers were constructed in the B.B. and C.I. Railway’s workshops
at Ajmer in connection with the construction of XT/1 locomotives for the North
Western Railway. 99 boilers were imported from abroad of which 85 were
from the United Kingdom and 64 from the United States of Amer!ca.

(b) Yes; 30 boilers, 838 locomotives and 12,923 wagons were received in
India under lend-lease arrangements. Out of the above, 480 locomotives
and 11,533 wagons were on War Department and SEAC account.

(¢) No.

(d) The hauling capacity of the largest locomotives brought out to india
from America is practically the same as that of the XE heavy goods locomotives
already in use on Indian Railways, and it is capable of the same type of work. -

PURCHASE, ,YOF;_,,M,A.P‘IINEPX JFOR LOOOMOTIVE MANUFACTURING PrANT
358 *Sri M. Ananthasayanam Ayyangar: Will the Honoursble the Railway
Member please state:

. .(s) if any machinery has been ordered for setting up a locomotive manufac-
turing plant at Kanchrapara, either from the United States or from the United
Kingdom ;

.. (b) if smy. tenders have been called for from firms in those countries before
such orflers were placed;

(c) if no orders have heen placed so far, how Government propose to proceed
in the matter with a view to purchasing the machinery in the cheapest market;
and

(d) if the Standing Finance Committee for Railways passed a resolution last
year for purchases being made in the cheapest market consistent with quality;
if.s0. what steps are being taken by the Railway Department to implement the
‘same?

. The Honourable Sir Edward Benthall: (a) Yes. An order has heen placed
for fourteen machines costing Rs. 16 lakhs.

(b) No.
(c) Does not arise.

(d) The Standing Finance Committee's recommendation stated ‘‘that having
regard to the possible increase in cost in the United Kingdom as a result of
the lifting of the war time controls, the Railway Board should review the
position from time to time in order to ensure that the most economical arrange-
ments were made by purchases from any country with due regard to the
requirements of the Indian Railways’’. No machinery for Kanchrapara has
been ordered subsequent to this recommendation by the Standing Finance

‘Committee. In placing further orders, this recommendation &ill he imple-
mnented.

CAPACITY OF PROPOSED LOCOMOTIVE FAOTORY AT KANCHRAPARA.

859. *Sri M. Ananthasayanam Ayyangar: Will the Honourable the Railway
Member please state:

(a) by what ‘time the locomotive manufacturing plant will be set up finally
for production at Kanchrapars, and when it is expected that the first engine
will roll out of the workshop; .

(b) the proposed capacity of the factory at Kanchrapara, and the number
-of engines required annually on an average by the various Railway Administra-
tions in India; and if there is a deficiency in production, how it is proposed to
bhe met; and
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+ (c)-if any locomotives have been manufactured in the workshop at Ajmer;
if 80, how many during the past five years; and whether the production is suffi-
cient to meet the demands of all Indian State Railways, if not, whether it is
proposed. to enlarge its capacity or set up other shops in other parts of India?

The Honourable Sir Edward Benthall: (a) A sufficiently accurate forecast
can only be made after the delivery dates for the machinery are known. Some
of the machines may not be delivered until 1948 but indications are that
production could be commenced prior to the receipt of all machinery.

(b) The proposed capacity of the Kanchrapara locomotive building shop is
80 average sized steam locomotives per annum. The average annual require-
ments of locomotives, B. G. and M. G., are 200. As far as can be seen at
present, indigenous manufacturing capacity for steam locomotives will fall
short of requirements by about seventy per annum,

Before decisions can be taken to build a third plant to”manufacture steam
locomotives, it is necessary to know with some certainty the number of electric
and diesel locomotives which will be required as a result of the five-year
development programmes which are now under scrutiny.

(¢) Locomotives have been manufactured in the B.B. and C.I. Railway
workshops at Ajmer. The number manufactured in the past 5 years is 15.
The production is not spfficient to meet the demands of all Indian Government
Railways. It is not proposed to enlarge its capacity. The remaining part of
the question has been answered under (b).

CONSTRUCTION OF DACCA-ARICHA RAILWAY

360. *Mr. K. 0. Neogy: (a) Will the Honourable the Railway Member be
pleased to state whether the question of construction of Dacca-Aricha Railway
line has been revived ns a part of post-war schemes of Railway extension?

(b) Will the Honourable Member be pleased to state the circumstances
in which the proposal for the construction of this line came to be approved
by the Railway Department a few years back and the circumstances in which
the construction of this line was given up, indicating the different stages
through which the project had already passed before it was given up, and
the total cost of the Railway Department that it had already entailed before
the project was given up?

(c) Is the Honourable Member aware that a strong support exists in the
localities concerned in favour of this project and that great resentment was
caused among the people of Eastern Bengal as a result of the abandonment
of the project?

The Honourable Sir Edward Benthall: (a) The revival of the question of the
construction of Dacca-Aricha railway wus considered in consultation with the
Government of Bengal. On the advice of the Provincial Government it was
decided that the proposal need not be revived for the present.

(b) The construction was approved in 1928 as the traffic and engineering
reports on the project were favourable and the Government of Bengal lent
their support. When the Government of Bengal withdrew their support, the
project was abandoned in 1933. Approximately Re. 2} lakhs had been spent
before the project was given up.

(¢) Government are aware of the disappointment referred to but consider
the reasons which caused the Government of Bengal to come to their decision
to be paramount.

Posrs UNDER THE PoST-WAR SCHEME IN THE CIVIL AVIATION DEPARTMFNT
861, *Sardar Mangal Bingh: Will the Secretary for Posts and Air please

state: ,
(a) the number of posts in Civil Aviation Department carrying Rs. 750

and over under the post-war scheme; and
(b) out of them how many are to be filled by Indians?
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Sir Gurunath Bewoor: (a) The posts provided in the Civil Aviation Depart-
ment under the post-war schemes are given in the various post-war plans for
Civil Aviation, copies of which are available in the Library of the House.
Specific number and scales of pay are under examination.

(b) All posts will be filled by Indians, subject to suitable men being available.
NUMBER AND RoUTES OoF CIVIL AIR SERVICES

362. *Diwan Obhaman Lall: Will the Sccretary for Posts aud Air be pleased
to state:

< e et ZREETI T -

(1) the number and routes of Civil Air Services in existence ab the present
day, and the period of their existence; ]
(b) the number of flying clubs and the nature of the service they render;

(¢) the nature of management (whether European or Indisn) of each of the
services and the clubs referred to in (a) and (b); \

(d) whether Government have in contemplation expansion of Air Bervice
(Civil) in the immediate future; if so, the nature of the proposed expansion,
giving details of routes, composition of services and the approximate time for
giving effect to such expansion;

(e) whether Government have taken steps for the creation of an Air
Transport Licensing Board, the nature of rights with which they are proposed
to be clothed and the nature of duties with which they are proposed to be
entrusted ; and :

(f) the Government policy with regurd to post-war planuing for Civil Avia-
tion in the country?

8ir Gurunath Bewoor: The Honourable Member is referred to the reply
given by me on the 8th February 1946, to starred question No. 128, put by
Mr. Sasanka Sekhar Sanyal.

PURCHASE OF NATIONAL SAVINGS CERTIFICATES BY PAPER MERCHANTS

363. *Diwan OChaman Lall: (a) Will the Honourable Member for Indus-
tries and Supplies please state whether it is8 a fact that in a Conference
held between the Assistant Director of Civil Supplies (Paper Branch), Delhi,
and the paper merchants it was decided that every paper merchant would
purchase National Savings Certificates for Rs. 2,000 each?

(b) Is it & fact that the said Assistant Director of Civil Supplies ignoring
that decision demanded from every paper merchant to purchase National
Savings Certificates for Rs. 4,000 under a threat of withholding all export
permits in case any paper merchant did not obey the orders of the said
Assistant Director of Civil Supplies?

(c) If the answer to (a) and (b) be in the affirmative, under whose instruc-
tions did the said Assistant Director of Civil Supplies act in the manner
described above?

The Honourable Mr. A. A. Waugh: (a) No, Sir. What happened was that
at a meeting called by the Assistant Director of Civil Supplies (Paper Branch),
Delhi, paper merchants were requested to purchase National Savings Certificates
to the maximum amount possible.

(b) No, Bir. Some of the merchants offered to purchase certificates for
amounts varying from Rs. 10 to Rs. 5,000.

(c) Does not arise. It has been made clear to officers by the Chief Commis-

sioner, Delhi, that no coercion should be used for encouraging the purchase of
National Savings Certificates.

INDISCRIMINATE ALLOTMENT OF FINE AND SUPERFINE CLOTH T0 DELHI DEALERS

364. *Diwan Chaman Lall: (a) Wil! the Honourable Member for Industgies
and Supplies please state whether Government are aware that the ration shop
dealers of Delhi are allotted bales of fine and superfine cloth indiscriminately
with the result that one dealer gets more bales than what he is entitled to?

(b) Do Government propose to effect some improvement in the system of
distribution of fine and superfine cloth to ration shop keepers in Delhi?
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The Homourable Mr. A. A, Waugh: (a) The allotment of fine and superfine
cloth to ration shop dealers is not made indiscriminately. On account of the
small proportion of fine and super fine cloth, and particularly of mullp snd
latha, it has not beea found possible to make an allotment regularly to every
dealer. However, the cases of dealers who have not received an allotment of
these varieties in any particular month are considered during the subsequent
month or months.

(b) The distribution of fine and superfine cloth will be made as evenly as
possible having regard to the needs of the locality which each ration shop
serves.

DEMAXDS oF THE PosTs AND TELEGRAPHS UNIONS

866. *Mr. Sasanka Sekhar Sanyal: Will the Secretary for Posts and Air be
pleased to state:

(a) whether the attention of the Government has been drawn to the A.P.I.
report which appeared on the front page of the Hindustan Times of Delhi on
the 4th February, 1946, under the caption ‘‘Postal employees threaten strike’’
intimating that the All-India Federation of Posts and Telegraph Unions through
their President, Diwan Chamanlal, M.L.A., have communicated to the authori-
ties the demands of the employees;

(b) the nature of the demands so communicated and the reaction of the
Government to the same; and

(c) whether the attention of the Government has been drawn to the bookled
styled as ‘‘Hungry Postal Employee’’, 1945, and to the contents thereof; if so,
the attitude of Government to the claims and demands contained therein?

8ir Gurunath Bewoor: (a) Yes.

(b) The demands relate to the abolition of the new scales of pay, revision
of the old scales of pay, fixation of dearness and war allowances on a sliding
scale, guarantee against retrenchment and premature retirement, modification
of the existing pension system, reduction of duty hours, special insurance, and
the publication of the Bombay Postal Enquiry Committee’'s Report. As
indicated by me in the course of the debate in the House on the 7th February
1946, Government are appointing u Commission to examine the whole question
of scales of wages and allied matters for all Central Government employees.
The other demands are under examination.

(c) The reply to the first part is in the affirmative; as regards the latter part,
this is covered by my reply to part (b).

COMMUNAL REPRESENTATION IN THE ACCOUNTS AND FINANCE DIRECTORATES OF
RA1LwAY BoOARD

866. *Mr. Hafiz Mohammad Abdullah: (a) Will the Honourable the Railway
Member please lay on the table a statement showing the number of Hindus and
Muslims working as—(i) Joint Directors, (ii) Deputy Directors, (iii) Superin-
tendents, (iv) Senior Accountants, and (v) Junior Accountants, in the Accounts
and Finance Directorates of the Railway Board?

(b) If the statement shows that Muslims are not represented in any of the
categories mentioned in (a) above. will the Honourable Member please state
what steps he proposes to take to give the Muslims their due share in each
category?

The Homourable Sir Edward Benthall: (a) A statement is plaeed on the
table.

(b) Communal representation is observed in making direct recruitment to
the office as & whole; communal considerations, however, do not govern sither
‘promotions or transfers inside the office.
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'Ssdtement showing number of Hindus and Muslims employed as Joint Diredlor, Depusy Director,
Superintendens, Semior Accountant and Junior Accountant in the Accounts and Finanocs

' Directorates of the Rashway Board’s Office ' '

d ‘ o Number Nu:;b_er

Doscription of poste Hi:fiul Muslims
Accounts Directorate

1, Joint Director . . . . . . . . . .e

8. Deputy Director . . . . . . . . . 1

3. Buperintendents . .

4, Senior Accountants 2 .

8. Junior Accountanta 4 .

1. Joint Direotor . 1 .

8. Deputy Directors . . . .. 2 1

8. Superintendents . . . ¢ .

4. Senior Accountants
5. Junior Accountants ‘. . . . ..

QUALIFICATIONS REQUIRED FOR THE POST OF SECRETARY, RaiLway BoaArD

867. *Mr. Haflz Mohammad Abdullah: Will the Honourable the Railway
Member please state:

(a) the special qualifications required of an officer for the post of the Sec-
retary, Railway Board;

(b) how many posts of Assistants were created in the office of the Railway
Board, during the last three years; and

(¢) whether these posts were filled by men selected by the Federal Public
Service Commission and communal percentages observed?

The Honourable Sir Edward Benthall: (a) Adequate administrative ability
and a personality and temperament suitable to cope with the many and varied
problems that are inseparable from the duties of this post.

(b) and (c). I will answer (b) and (c) together. 136 temporary posts of
Assistants have been created during the last three years. Including vacancies
in permanent posts and other temporary posts created earlier, there have been
175 appointments of Assistants during the same period. These include all the
candidates that the Federal Public Service Commission were able to supply as
well as transfers from Railways and promotions from within the office. Com-
munal percentages were observed in respect of all direct appointments.

TENURE OF PosTs IN THE RAILWAY BOARD SECRETARIAT

368. *Mr. Haflz Mohammad Abdullah: Will the Honourable the Railway
Member please state whether it is a fact that Sir Joseph Bhore or any of his
predecessors had ordered that four years’ tenure on posts in the Secretariat of
the Railway Board should be strictly observed?

The Homourable Sir Edward Benthall: It is not a fact that any Honourable
Member in charge of Railways has passed such orders but Sir Joseph Bhore

expressed the view that he thought it was inadvisable to keep officers in the
Secretariat for more than four years except in special circumstances.’

IXNTRODUOTION OF DIRECT RAILWAY COMMUNICATION FROM PATNA JUNCTION ToO
L SoNE East Bank
869. *Mr. Madandhari Singh: Will the Honourable the Railway Member
be pleased to state whether there is a scheme to introduce direct Railway com-
munication from the Patna Junction to Sone East Bank in Bihar? If so. when
will the scheme materialise? - : - : : ' .
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The Honourable Sir Edward Benthall: The answer to the first part of tHd
question is in the negative.

The second part of the question does not, therefore, arise.
GRANT oF EXTENsIONS IN SERVICE ON THE B. B. & C. I. RamLway

370. *Mr. Manu Subedar: (a) Will the Honourable the Railway Member -
please state how many men getting more than Rs. 800 per month on the B., B.
and C. I. Railway were not-asked.to retire in normal course, but were gwen
extensions?

{b) Why was this done?

c) Has this resulted in any injustice to junior officers, and has it retarde
Indianisation?

The Honourable Sir Edward Benthall: (a) The number of staff drawing more
than Rs. 800 p. m. who were granted extensions of service in 1943, 1944 and
1945 is 19, 28 and 17 respectively.

(b) The conditions arising out of the war, which involved an exceptional and
sudden increase in railway business, necessitated the retention of experienced,
men,

(¢) No appreciable injustice has been done to junior officers, for the tempo-
rary posts which have been necessary have generally outnumbered the officers:
giver extensions. Where these extensions have been given to non-Indians due
to superannuation, Indianization may have been temporarily retarded to some
slight extent but this could not be avoided in view of the circumstanees
explained in the reply to part (b) above.

PrrMISSION AND PassPorT To MR. KEsHO RaM SABERWAT
RETURN TO INDIA VvIA JAPAN

871. *Pandit Mukut Bihari Lal Bhargava: (a) Has the attention of the
Foreign Secretary been drawn to the Editorial article under the caption ‘Mr.
Kesho Ram Saberwal’ which appeared in the Frontier Mail, dated the 8rd
February, 1948 published from Peshawar?

(b) Are the facts stated therein about Mr. Kesho Ram Saberwal correct?

(c) Is it a fact that Mr. Kesho Ram Saberwal had approached the British
Consular Authorities in China to give him necessary permission and the pass-
porb to return to India via Japan? If so, with what results?

(d) Under the particular circumstances do Government propose to provide:
funds and all other necessary facilities to Mr. Kesho Ram to return to India:
via Japan? If not, why not? .

Mr. H. Weightman: (a) Yes.

(b) These of the facts stated on which the Government of India have
so far received information are generally correct except that Mr. Saberwal is
already receiving British relief funds, and that his case is receiving due consi-
deration from British Consular authorities in China and the Government of
India.

(c) Yes; the application is receiving the attention of the Government of '
India to whom it has been referred ;

(d) The Government of India are prepo,red to authorise the issue of a pass-
port and to facilitate return to India as with other repatriates. A journey
via Japan however, would involve awaiting the reopening of general permis-
sion by the Supreme Allied Commander to civilians to enter that country.

STATEMENT re PERSONS DETAINED UNDER REGULATION III or 1818

872. *Shri Sri Prakasa: Will the Foreign Secretary be pleased to lay on the-
table a statement giving:

(i) a list of those who are detained under Begulatlon III of 1818 and the
reasons for their detention; and

(ii) the amount of money that is being spent on each, and the allowances, if
any, that are given to their families?

Mr. H. Weightman: A statement is placed on the table, giving the informa-
#ion required.
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STARRED QUESTIONS AND ANSWERS 1127
JREFUSAL oF PERMISSION FOR RE-PUBLICATION OF TRE CBOTA NAGPUR DARPAN,

878. *S8hri Satya Narayan Sinha: (s) Will the Honourable Member for
Industries and Supplies be pleased to state if it is a fact that Chotanagpur
Darpan, a Hindi weekly published from Hazaribagh (Bihar) which ceased publi-
cation in 1942 due to+the incarceration of its editor Mr. K. B. Sabay, Ex-
Parliamentary Secretary, in 1942, has been refused permission for republication
sought in February, 1945, and ulso in August, 1945, under section 5 of the News-
paper Control Order, 1944 ?

(b) Are Government aware that by its non-publication the Hindi knowing
inhabitants of Chotanagpur have been deprived of reading local news as it wag
the only paper of its kind serving that area?

(c) Is the Honourable Member aware that, while Chotanagpur Darpan, &
paper which stood against the separation of Chotanegpur, has been refused
permission, another paper called the Sentinel published from Ranchi which
propagates the separationist viewpoint. has been left free?

(d) Are Government aware that the paper situation has now become easier?

(e) Do Government propose to reconsider the matter and grant permission
to Chotanagpur Darpan for republication?

The Honourabls Mr. A. A. Waugh: (a) Permission for the revival of publi-
cation of the Chotanagpur Darpan was refused under clause 10 (a) of the
Paper Control (Economy) Order 1944, under which no newspaper or periodi-
-cal can bé published which was not being regularly published -during the period
immediately preceding the Tth November, 1942. The C(hotanagpur Darpan
suspended publication in August 1942,

(b) Government have no information.

. (c) The Sentinal weekly was being regularly published on 7th November
1942, and is not affected by clause 10(a) of the Paper Control (Economy)
Order. Such newspapers do not require any permission to continue publica-
tion, :

(d) There has recently been some improvement in the supply position of
ordinary printing paper, but the newsprint position has considerably worsened.
The present supply position is not such as to justify relaxation of the restric-
tions imposed on the starting of new or defunct journals.

(e) Government wil! be prepared to re-consider the matter if the request is
renewed and grounds for special treatment are established, but subject to
improvement in the supply position. -

INTRODUCTION OF DIREOT TRAIN BETWEEN JAMSHEDPUR AND PATNA

874. *Babu Ram Narayan 8ingh: (a) Is the Honourable the Railway Member
aware of the demand of the people of Bihar for a direct train between Jamshed-
pur and Patna? If so, is he prepared to consider this need of this Province?

(b) Why, even after the war is over, has not the running of direct train
between Barkakhana and Patna been resumed yet?

The Honourable Sir Edward Benthall: (a) Government are not aware of
any public demand for a direct train service between Jamshedpur and Patns.

(b) The restoration of particular train services is a matter for decision by
loeal Railway Administrations and depends on improvement in Railway resour-
ces and a consideration of the relative priority of various public requirements.
Buch matters shou!d, however, be represented to Railway Administrations
through the medium of the Local Advisory Committees. In the meanwhile,
I am arranging to bring this question and my reply to the notice of the General
Managers of the B. N. and E. I. Railways.
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CoNTRIBUTION OF IND1A TOWARDS UNITED NATiOfiS OBGANISATIONS

876. *8ri M. Ananthasayanam Ayyangar: (s) Will the Koreign Secretary
please state if India is obliged to provide 4-8 per cent. of the U.N.O.’s capital,
and what that amounts to, and on what basis the percentage was arrived at?

(b) What is the total capital contribution of Indiu e:?pected to be towards.
all the other United Nations Organisations?

(c) What is the recurring contribution of India per year towards all these
organizations?

(d) What is the amount contributed up to date towards the U.N.R.R.A.,
and what, if any, is the contribution that has been demanded of India by the:
U.N.O. for the U.N.R.R.A.? ;

Mr. H. Weightman: (a) The General Assembly has decided that a work-
ing Capital Fund of 25 million dollars should be created for the United
Nations to which Members should make advances in proportion to the average:
cf their rates of contributions to the Food and Agriculture Organization during
the 1st and 2nd years after adjustments on account of inclusion of new
Members. The Food and Agriculture Organization scale has been adopted as
it is the most recently scale adopted scale of allocation of costs of an inter-
national organization among its members. The advance which India will be
invited to make to the working capital fund on this basis is 4.801 per cent.
which works out to 1,097,750 dollars.

(There are no separate contributions to the various organs of the United
Nations.

(¢) This is not vet known. The annual contributions to be made by the
Members of the United Nations will only be decided in the second part of the
first session of the General Assembly later on this vear.

(d) The amount so fur contributed by India to U.N.R.R.A. is Rs. 8 crores.
The Government of India have not so far received any request from the United
Nations Organizations for a further contribution to U.N.R.R.A.

DETENTION IN INDIA OF FOREIGNERS OF ASIATIC DOMICILE

376. *Mr. Ahmed E. H. Jafler: (a) Will the Foreign Secretary be pleased
to lay on the table of the House a complete and up-to-date list of foreigners
of Asiatic domicile who are detained or interned in India by the orders of
the Government of India, showing their names, their ages, their countries of
origin or domicile as well as the reasons for detaining them, the time since when
and the places-where they are kept in detention and the allowances being paid
to each of them for their maintenance?

(b) Ts it a fact that in the Karwar Jail in the Bombay Province, the Gov-
ernment of India is detaining, since a very long time, male and female mem-
bers of a once distinguished family of Kabul in Afghanistan?

(¢) If 'the answer to (b) above be in the atfirmative, will the Honourable
Member please state:

(i) the number and names as also the ages of these Afghan detainees;
(ii) the status and standing their family enjoyed in Afghanistan in the past;
« (iii) the circumstances under and the conditions on which these Afghans
fell into the custody of Government; and

(iv) the direct offence against Government for which it has chosen to con-
pign these respectable Afghans to the rigours snd hardships of jail life without
trial?

(d) ‘If these Afghans now rotting in the Kurwar Jail are detnined there
without any trial, have Government any intention of trying them in a regular
court of law or setting them free if their detention was for any consideratior
vonnected with the recent great war which now has happily ended?
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Mr, H, Weightman: (a) It is assumed that the Honourable Member is

referring to foreigners who were detained or interned under specific orders of

the Government of India and not to those who were detained in or brought

to India for custody as enemy subjects on the outbreak of war with Japan.

A statement giving the names and other particulars of foreigners of the former
category, detained or interned, is laid on the Table of the House.

(b) Certain Afghans, details of whom are given at Nos. 1 to 8 in the
statement which I have laid on the Table of the House, have been in Karwar
Jail since June 1941,

(c) (i) These details are included in the statement.

(ii) They are the wife, sons and daughters-in-law of the late Sardar Al
Ahmad Jan, one-time Governor of Kabul.

(iii) Sardars Ghulam Ahmad and Fazal Ahmad surrendered to officers of”
the Government of India after they had tried unsuccessfully to orgenise a .
revolt against the Government of Afghanistan from a base in Tirah Territory
on the North West Frontier of India. They surrendered unconditionally and*
were soon after joined by their relatives.

(iv) These persons were originally allowed to live in a private house” but
in 1041 they caused a disturbance and used vio'ance in the Bombay Secre-
tariat and their continued truculance thereafter necessitated their confinement
in jail.

(d) The question of their continued detention or restrictions is about to
come under review. ’
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. STARRED QUESTIONS AND ANSWERS 11265

DETENTION IN PoOoNA C1TY OF THREE BROTHERS OF A HioH FamiLy or Kasun

877. *Mr. Ahmed E. H. Jaller: (a) Will the Foreign Becretary he pleased!
to state if it is & fact that three Afghan :brethers of a high family of Kabul n
Afghanistan are being detained by Government under surveilance within the-
limits of the Poona City and suburban areas?

(b) 1f the answer to (a) above be in the effirmative, will the Honourable-
Member kindly state:

(i) their names and ages;

(ii) their family standing in Afghanistan;

(iil) the posts or profession which they held or followed in their own country-
before tripping into its custody in India;

d(iv) the circumstances under which they fell into the hands of Government;.
an

(v) the reason for which they are bheing detained at Poona?

(c) Is it a fact that the Afghan detainees in Pocna have been paid Rs. 60-
per month each for their maintenance including house rent, medical expenses,
as well as clothing charges up to very lately through all the abnormally expensive-
years of the recent war?

(d) Is it a fact that only two or three months back Government after re-
ceiving repeated representations from these scions of a noble Afghan family
have been pleased to raise their monthly allowance to the sum of Rs. 80 per:
month for each?

(e) Ts it a fact that the Afghan internees in Poona are not allowed by Gov-
ernment to engage in any service or business whereby they might be able %o-
earn enough to live above penury which is their present lot?

(f) If the answer to (c), (d) and (e) above be in the affirmative, will the
Honourable Member please state if the allowances given by Government to
the Afghen internees in Poona stand justified in the light of its own periodical
living cost indexes vis-a-vig the standard of living to which these internees have-
been accustomed in their own country? .

Mr. H. Weightman: (a) It is presumed that the Honourable Member is
referring to three Afghan brothefs who are at present living in Poona; they-
are not detained there and are free to move anywhere in British India with the-
exception of the North West Frontier Province and Baluchistan.

(b) (i) Their names are: Sardars Inayatullah Khan, Hafizullah Khan and
Habibullah Khan. Their ages are not known.

(ii) and (iii). The Government of India have no information regarding-
the status of their family in Afghanistan.

Sardar Hafizullah Khan at one time held the rank of To'i-Mishar-
(Captain) in the Afghan Army. Bardar Inayatullah Khan was a minor_civil
official and the Government of India understand that Sardar Habibullah Khan-
was a Customs officer.

(iv) They surrendered unconditionally to officers of the Government of”
India ‘after being involved in an abortive revolt in 1939 against the present:
Government of Afghanistan.

(v) Does not arise.

(c) and (d). Their allowances of Rs. 60 a month were increased to Rs. 80
a month in August 1945.

(e) No.

(f) Does not arise in view of the answer to (e) above.

REMOVAL OF RESTRICTIONS OF AFGHAN INTERNEES IN PooNa
878. *Mr. Ahmed E. H. Jafter: (2) Will the Foreign Secretarv be pleased’
%o state if it is a fact that the Afghan internees in Poona have behaved ‘worthily
throughout the period of their detention in Poona and tha't they themselves have-
no desire to return to Afghanistan under its present regime?



1126 LEGISLATIVE ASSFEMBLY [191a Fes. 1946 O

_(b) If the answer to (&) above be in the affirmative, have Government any
objection to removing them from their present surveillance and detention in
order to let them settle down as independent citizens with permission to engage
An any trade or calling?

(c) If answer to (b) above be in the negative, does the Honourable Member
Froposc to issue early orders removing all restrictions on these internees or in
the ulternative raise the amount of their allowances to a figure compatible with.
the standard of living to which they have been accustomed in their own country
and with the prevailing high cost of living in Poona?

Mr, H. Weightman: (a) It is presumed that the Honourable Member is
referring to the same persons covered by question No. 877. Their behaviour

has given no cause for complaint and they have stated no desire to return to
Afghanistan. toe

(b) There is no obstacle to their settling down to any trade or calling outside
the North-West Frontier Province and Baluchistan.

(c) Does not arise.

UNSTARRED QUESTIONS AND ANSWERS
NoN-STOPPAGE OF TRAINS AT BALLABHGARH STATION

38. Pand!t Thakur Das Bhargava: (a) Has the attention of the Honourable
the Raiiway Member been drawn to a letter from Ballabhgarh which appeared
in column 7 of page 5 of the Hindustan Times, duted the 30th January, 1946.
in which a complaint about the non-stoppage of trains at DBallabhgarh, an
important trading centre and Tehsil Headquarters in the Punjab, has been made?

(b) Do Government propose to order the stoppage of n reasonable number
-of trains at Ballabhgarh as before?

(c) 1s there any proposal for running any more trains between Delhi and
Muttra or Agra?

Tae Honourable Sir Edward Benthall: (a) Yes.

(b) and (c). These are matters which should properly be represented to
the Railway Administration through the medium of the Local Advisory Com-
mittees, which have been expressly set up to bring the needs of the public
to the notice of railways. I am, however, sending s copy of the Honourable
Member’s question and of my reply to the General Managers, G.I.P. Railway

and B., B. & C. 1. Railway for such action as they may be able to take in
the matter.

RE-OPENING OF PANIPAT-GOHAMA-ROHTAK RalLway LINE

39. Pandit Thakur Das Bhargava: Will the Honourable the Railway Mem-
‘ber kindly state:

(a) if it is a fact that Panipat—Gohama—Rohtak Railway line was
dismantled during the war:

(b) if Government are aware that besides the hardships to the travelling
‘public of the localities served by the lie, the agricultural and trading interests
of the Gohama, Panipat and Rohtak Tehsils, Gohama Mandi and neighbouring
localities are specially suffering owing to the dismantling of the line;

(¢) whether Government propose to consider the desirability of opening the
Jine as soon as possible; and .

{d) by what time Government propose to reopen the line?
The Honourable Sir Edward Benthall: (1) The answer is in the affirmative.
(b) The Government are informed that the area is adequately served by

rosds and a provincial highway has heen projected on an alignment parallel
‘¢o the railway line as it was before dismantlement.

(¢) The restoration has been considered-in conjunction with the Punjab
«Government and it has been decided not to relay the line.

(d) Does not arise.



UNSTARRED QUESTIONS AND ANSWERS 1127
New-ProJECTS OF RAILWAY CONSTRUCTION

0. Mr. K. d. Neogy: Will the Honourable the Railway Member be pleased
to lay on the table a statement showin, g the different new projects of Railway
construction that are under active consideration in different parte of the country
in connection with the post-war expansion scheme, indicating in each case the
stage that may have been reached either in survey or other preliminary opera-

_tions, and the approximate period of time within which each such line may be
expected to be taken in hand for construction?

The Honourable 8ir Edward Benthall: A list of projects approved for survey
has already been laid on the table of the House in answer to question No. 118,
by 8ri M. Ananthasayanam Ayyangar. Another copy of the list is now
placed before the House wherein the projects for which the survey estimates
have been sanctioned upto 81st January, 1946, have been marked with an
asterisk. None of the surveys have so far been completed. Unless the
surveys have been completed and the reports considered it is difficult to say

which of the projects will be constructed and precisely when the work will
commence.

List of projects approved for survey—new Cpnatructions, Restorations and Conversions

Approx.
EAST INDIAN RAILWAY )ﬁgngb
(a) Dismantled lines to bs restored
1. Unao-Madhogenj-Balamau . . . . . . 78 Miles
2. Bijnor-Chandpur Siau . . . . . . . 21 "
3. U'traitia-Bultsnpur-anlirsbnd . . . . . 138 ”
(b) New Lines '
1. Kicha-Chandausi . . . . . . . . *65 »
3. Birmitrapur-Barwadih . . . *120 »»
8. Chirmiri-Barwadih (Garhwa Rond or Unt&rt Ro&d} . . *140 "
4. Barkagoan-Hazaribagh-Giridih-Dumka-Rampur Haut . . *225 ”»
8. Gaya-Sherghati-Ghatra-Ranchi . . . . . . *110 '

BENGAL ASSAM RAILWAY -
(a) Restoration of Dismantled lines

1. Shaistaganj-Habiganj . . . . . *3 "

2, Moranhat-Khowang . . . . . 6 .

3. Amnura-Chapai Nawabganj . . . e
(b) New Lines

1. Bahsdur&had -Goalpara-Pandu with & bridge at Goalpara-Jogighopa *288

a link from the bridge to Bongaigaon, also Govripur
Mymammgh Mahendraganj.

2. Sylhet-Bazar-Chatak . . . . . . . 21 "
3. Khowang-D.brugarh . . . . . . . . ‘1z,
4. Faridpur-Madaripur-Barisal . . . . . . *80
8, Bainthia-Barhampore-Bhairamara . . . - . *98 ”
6. Rohanpur-Nithpur-Dinajpuar . . . . . *76 "
7. JhariaJhanjail- Bsghmara B:jquhray . . . . *37 "

(o) Conversion
1. Tezpur-Balipara to be converted from N. G. to M. G. . . ‘ 20 .,
BENGAL NAGPUR RAILWAY
(a) Dismantled lines to be restored
1. Bobbili8alur . . . . . . . . . . 10

Note :—At the time of investigation it will be necessary to examine particularly the possibility
of connecting Balharshah to Bastar.
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o il
(b) New Lines

1. Ramagundam-Bastar-Jagdalpur Jaypur-Salur (or Visanagram vis 5§90 Milos
P&n) The ;Eortion betp:aen Ramosund.n(n & Bastar shall-be
wérved by H.’E. H, the Nizam's Rly.

2. Rajnandgaon (or Drug)-Bastar via Kankar and Taragaon . . *130 ,,

3. Sambalpur-Kondagaon via Kantabanji or Lanjigarh . . 47,

4. Talcher (along the valley of the Brahmani river)-Eoel Bank . . 100 "

5. Talbandh (or Bangriposi)-Badam; irangpur iles (including
ineluding convecen o)etnup.._- s b0 Bra & ™ O o e

version).

. Ehurda Road“Bargarh e 128 Miles

7. Vishnupur-S8antragachi . . . . . . . . es,

8. Contai Road-Contai-Tamluk-Kolaghat-Ghatal-Chandrakons . . 150 o

9. Extension of Lohardaga to meet Barwadih-Birmitrapur . . 23

(e) Conversion

1. Purulia to Lohardaga . . . . . . *116
' SOUTH INDTAN RAILWAY

(a) New Lines

1, Dindigul-Gudallur . . . . . . . *70 o"
2. Kollangode-Cochin Part . . . . . . *§1 -
3. Tanjore-Pattukottai . . . . . . . *29 ”»
4. Arantangi-Karaikkudi . . . . . . . *20 ”»
M. & 8. M. RAILWAY
(a) New Lines
1. Alnavar-Haliyal-Yellapur-Karwar . . . . . 70 ’"
2. Ellore-Baveri Valley . . . . . . 70. ..

G. 1. P. RAILWAY
(a) Dismantled lines to be restored

1. Cawnpore-Khairada . . . . . . . *81 "
(b) New Lines
1. Diva-Dasgaon . . . . . . . . . . 93 .
2. Manmad-Nardhana . . . . . . . . . 79 "
3. Belapur Road-Sheogaon . . . . . . ‘ . 45 ”»
4. Baramsti-Pandharpur . . . . . . . . 70 ”»
8. Kurla-Palasdhari . . . . . . . . f *35 ”
6. Amroti-Narkher . . . . . . . . . . *79 -

B.B. & C. 1. RAILWAY
(a) Dismantled lines to be restored

1. Vasad-Kathana . . . . . . 27 -
(b) New Lines
1. Bulsar-Dharampur . . . . . . . . *17 '
2. Khandwa Hingoli e 6o
OUDH TIRHUT RAILWAY
(a) New Lines
1. Kashipur-Kalagarh . . . . . . . . *30 .
9. Chakia-Alwalia-S8idhwalia . . . . . . . . 27 "
8. Bitamarhi-Sonbarsa . . . . . . . . . *20 "
4. Murliganj-Madhepura . . . . . . . . . 3 "
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JODHPUR RATLWAY
(a) New Lines

1. Pithoro-Eahi-Taado Mithakhan-Sanghar-Jhol . . . . 32 Milea
NORTH WESTERN RAILWAY
(a) Dismantled lines to be restored

1. Nagrota Jogindernagar . . . . . . . . 356 »
(b) New Lines
1, Havelian Garhi Hab!bullah . . . . . . . . 43 "
‘9, Charsadda-Mardan . . . . . . . . . o7,
3, Pasu-Dera Jamaeil Ehan . . . . ‘ . . . 40 "
4. Tando Mohd, Khan-Moghalbin (Jati Taluke) . . . . .72 "
5. Badin-Gujrat (Bombay-Sind) . . . . . . . 268
"8, Harachi Helat-Quetta . . . .. . ) o
7. Peshawar-Kohat . . . . . . . . . *40 ”»
8. Kohat to Bannu . . . . . . . . . *80 -
9. Rupar-Talaura . . . . . . . . . . *87 "
10, Khushab-Nurpur Darya Khan . . . . . . . 70 "
11, Kashmars-Ders Ghazi Khan . . . . . . . 20 "
12, Jhang-Malout . . R {1/ I
18. Khewra-Chakwal . . . . . . . . . 40 "
(e) Conversion
1. Meri Indue-Bannu & Manzai Laki Marwat from NG to BG . . *158 o
2. Jacobebad-Kashmore from N.G. to B.G. . . . . . 7 ”»
3. Kohat-Thal . . . . . . . . . . *64 ”

Lare DerLivERy oF Mars 1o BEnares R.M.S. ¥roM Locar PosTt-Orrices

41. Pandit Sri Krishna Dutt Paliwal: Will the Secretary for Posts and Air
please state:

(8) if it is & fact that for lack of suitable control on the administration of
the Benares Head Post Office, offices finish their work too late, and that for the
same reason the local Benares R.M.S. gets mails from local offices between
8-30 p.M. and 9-00 p.M. almost daily resulting in the detention of staff for
longer than the scheduled hours of duty;

(b} whether the stuff is detained for over twelve to fourteen hours almost
every day beginning from 16-00 hours and ending ut 6-00 a.M. of the next
morning; and

() whether the staff of the DBenares R.M.S. is compelled to go on medical
leave very frequently?

8ir Gurunath Bewoor: I propose to reply to Questions Nos. 41 and 432
together.

Government have no information and do not propose to call for it as this
is a matter within the competence of the Postmaster-General, United Pro-
vinces, to whom & copy of the question and answer is being sent for
investigation and suitab'e action.

INADEQUACY OF SUPERVISORY STAFF FOR VERIFICATION OF INSURED PARCELS

$42, Pandit 8ri Krishna Dutt Paliwal: Will the Secretary for Posts and Air
please state: '

(a) whether the supervisory staff for verification of Insured Parcels eto.
could not be adequate on account of the every day diversion of booking from
one area to snother;

+For answer to this question, see answer to question No. 4l.
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(bj whether for want of full quita of canvas bugs Insured Parcels have to
bedsent outside iuviting risk over the staff for safe custody and transmission;
an

(c) whether Government propose to consider the advisability of opening a
Central Office for booking with several counters as well as for storage and sorting
of parcels to close direct bags to minimise the difficulty of the R-M.S. adminis-
tration ; if not, what they propose to do to set the matters right?

DEATH OF SUB-POSTMASTER, GURUKAL KANGRI

43. Pandit Sri Krishna Dutt Paliwal: (a) Will the Secretary for Posts and Air
please state if Government are aware that one Ram Sarup Gupta, Sub-Postmaster,
Gurt;kul Kangri, District Saharanpur was not granted leave when he reported
sick?

(b) Are Government also aware that the work of the Post Office had to be
stopped for days together owing to the serious iilness of the Sub-Postmaster, who
had developed pneumonia in the meantime?

(c) Is it a fact that no relief could come even when a telegraphic reminder
was:sent ?

¢d) Is it also a fact that the relief arrived on the 28th October, 1945, when
the "Sub-Postmaster was quite senseless and the keys of the office were made
over to the relief by the wife of the sick postmaster and that ultimately the
man died on the 29th October, 19457 If so, do Government propose to take
any action agninst the Divisional Superintendent, and do they also propose to
grant suitable pension to the widow and children of the deceased?

8ir Gurunath Bewoor: (a) The position is not os stated. A telegram and
s postal communication from Mr. Rum Sarup Gupta applying for casual leave
on account of sickness were received in the office of the Superintendent of
Post Offices, Dehra Dun Division, on the 20th and 22nd October, 1945, res-
pectively.  The Superintendent immediately usked the Sub-Postmaster,
Hardwar on 20th October by telegram to depute a competent hand to relieve
Mr. Gupta but Mr. Gupta’s relief did not actually arrive until the 28th of
that month. The delay in effecting the relief was due to the fact,that a
telegram despatched on the 2Ist October, 1945, by the Sub-postmaster,
Hardwar, expressing his inability to send an official of his office to relieve Mr.
Gupta was unfortunately lost in transit and the Superintendent was under the
impression that a relief had been sent. On receipt of a second telegram from
Gurukul Kangri post office on the 26th October, another man was ordered to
proceed to take charge of the office and he did so on 28th October. '

b) Yes. :

((c; No. A relief was arranged immediately the telegraphic reminder was
received.

(d) The reply to the first part is in the affirmative. In regard to the second
part there was no neglect on the part of the Superintendent in this case. The
Postmaster-General, United Provinces Circle, i8 considering the proposal for
the grant of some gratuity to the family of the deceased.

CURTAILMENT OF ORAL ANSWERS TO ABSENTEE MEMBERS’
QUESTIONS

Mr, President: The question hour is over. I would like to invite the

12 Noox attention of Honourable Members to the fact that I noticed today
* that a pretty good number of Honourable Members who are

putting questions were absent. I mean it was not a solitary instance. I
think, if Honourable Members put questions, they ought to be present in the
House to put them. I have been fol'owing the course, just in the beginning,
of being a little more liberal in interpreting the rule which savs that if the
Member in whose name the question stands is absent the President, at the
request of any Member. may direct that the answer to it be given. But if
that means encouragement to remain ahsent, T do not propose to exercise this
disoretion vested in the Chair to direct an answer to he given to the question,
as on former occasions.
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8ft. N. V. Gadgil (Bombay Central Division: Non-Muhummadan Rural):
The transport position is bad here.

Mr, President: Whatever it may be, if they choose the dates on which the
answers are required, they ought to arrange for the question being put instead
of putting the Chair to the necessity of giving consent to their request every
now and then. Therefore, I hope Honourable Members who put questions
will make it a point in future to remain present, except, of course, in excep-
tional circumstances, in which cases, as I find by practice, and not necessarily
by the ruling of my predecessors, a writlen authority should be given. I insist
on that authority not because the rule says so, but it will enable me at least
to judge that the Honourable Member who puts the question is careful enough
to see that his question is coming on such and such a date and is also further
careful to see that it is put through somebody else and answered. Tt is just
for that purpose. Otherwise, as I said, in exceptional cases I will certainly
allow the question to be put. But then, the practice of Members remaining
absent is not one which should be encouraged by the President, making it as
a rule that automatically some Member requests and the President allows
the question to be answered.

Mr, Abdur Rahman Siddigi (Calcutta and Suburbs: Muhammadun Urban):
May 1 respectfully submir that sometimes the questioner does not reach the:
. stage of asking the question and the result is a bit of a disappointment?

Would you counsider the possibility of reducing the number of supplementary
questions because I feel that sometimes supplementary questions take away
all the time; and they do not lead us anywhere? I would therefore respect-
fully submit to you to consider that aspect of the matter also.

Mr, President: 1 am thankful to the Honourable Mewmber for having given
me an opportunity of stating to the House as to what is passing in my mind
about this. A similur question had arisen in this House a few days back, and
then I stated that some of the questions which are put in as ‘Starred’ may
as well go as ‘unstarred’. That is one. The second is that supplementaries
should be shortened as far as possible; and in asking supplementaries instead
of putting in various clauses by which reasons and arguments are given, it is
better that questions in a shorter form are asked straight, so as to elicit
information only. That is another way of reducing the time taken over supple-
mentaries without reducing their number.

Then, I am having ~ statistics prepared, f{rom day to day, of questions
which were put for a certain date, questions answered, and questions that
could not be answered. After having tHose statistics for about a week more,
I shall be in a position to see the average number of questions put every-
day, the average number of questions answered everyday, and then it will be
possible- for us to come to an agreement whereby questions that are put in
the list are all answered. .

There is also the other suggestion which is under consideration—I am
myse'f considering it, and it is not under the comsideration of any other
person—that answérs may be printed as is done in Bombay or Madras and
laid on the table about half an hour before the meeting. But that is a
matter which is yet under my own consideration. 1 have to discuss it with
the Honouruble the Leader of the House and with the Members of Parties.
That will save some of our time. But the general rule which T would like
to follow and which T would earnestly request members to observe just with
a view to give complete co-operation to the Chair is that a'l sorts of restric-
tions which are desired hy different or various members should better come
from within rather than be imposed by the President from the Chair. If
members co-operate and not put in many questions, the matter will be auto-
matically solved. This particular request of mine applies not only to ques-
tions but to all business we transact in the House. I will prefer the least
interference from the Chair so far as contro! over the proceedings of the
House is concerned. That will be the ideal position for a democratic House.

N
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. Ths Honoursbie Dr. Sir M, Asizswl Muque (Commerce Member): May I
-submit one matter that as there are always a certain number of questions
‘which cannot be answered, it happens that & member who is absent has his
-guestion answered and & member present cannot have his question answered.
hen you consider the other point would you also kindly consider this point,
unamely, whether a member who is actually present but who has got a later

-question has not some right, in. view of the other member’'s absence, to have
-his question answered?

8jt. N. V. Gadgil: The faob is that the answers are so brief and bureaucratic
‘that they really require many supplementaries. There is such an economy
+of truth that many supplementaries become necessary in the interests of
bringing out the true facts. I appreciate your point of view that the supple-
‘mentary questions involve argument. But the fault is not of the questioner.
:1¢ is because the proceedings have to be conducted in a language which is
foreign to us. Wil the Chair kindly take this into consideration and allow
& little margin because the main object of those who want to ask supplemen-
tery questions is to know the truth? In many cases it is just the object
‘which the other side wants to frustrate by not giving correct answers. Just
a8 you want us to put relevant and pointed questions, may I ask the Chair

a!so to seek the co-operation from the other side in giving true information
and fuller information?

Mr. President: I do not think this requires further discussion at all. I
‘have asked for co-operation from all sides and not from this side or that. I

-have no doubt that if we work in a spirit of co-operation, things will improve.
:8omebody has to make a beginning.

"Mr, Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian
‘Commerce): Sir, the specific suggestion of the Honourable the Commerce
Member is one which T beg to support, namely, that if & Member is absent,
his question, even if it is to be answered under the restrictive rules which
you have laid down, should not take precedence. It should be put over, and
-when the rest of the questions are finished he gets a chance.

Several Honourable Members: He can authorise under the rules.

Mr, President: I prefer for some time at least to watch the proceedings
:and not to encourage absent Menibers' questions to be replied to. That is
what I stated in the beginning. If there is time left after the questions on

-the paper are finished, we may consider whether the absent Members’ ques-
-tions should or should not be answered.

REPORT OF THE COMMITTEE ON BRETTON WOODS AGREEMENT

The Honourable Sir Archibald Rowlands (IFinance Member): Sir, the report
-of the Committee on Bretton Woods which I hoped to present today will not
now be available till Thursday. I hope to be in a position to circulate the report
early on Thursday, and T understand that the parties will not take any objection

“to finally disposing of the question on Saturday, although the report will not be
circulated until Thursday.

Mr, Manu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Sir, there will be no objection to the procedure outlined by the Hon-
-ourable the Finance Member. But the report is not yet ready and I believe
consultations are going on between members of various groups,—members of
one group with the other and also with Members of Government. So I fear

that the report may not be ready by Thursday in which case it would be
impossible to have a discussion of it on Baturday.

The Honourable Sir Archibald Rowlands: Sir, I am disappointed at that
-statement. I thought it was to meet the convenience of the Committee thaf
“the report was postponed till Wednesday. I do impress again that it is very
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necessary that a decision should be taken this week, and there does not seem
tb be any other opportunity of disposing of it except on Saturday,—mnor in the
following week. I therefore do appeal for the co-operation of the parties in
disposing of this question on Saturday. -

Mr. Manu Subedar: Sir, I assure this House through you that we have
every desire not to cause any delay longer than is necessary- The difficulty,
however, arises out of the ahsence from Delhi of certain party leaders before
whom this motter has tc be put; and, as I mentioned on a previous occasion,
we have run up against issues which are of such stupendous importance that
the whole issue of sending a representative of India to the Bretton Woods pre-
liminary shareholders’ meeting pales into insignificance; and I submit that
we should not be rushed on the major issue which worries us. The Honour-
able the Finance Member knows very well that it is not merely a question of
sending a representative; there is another large issue which I am not free to
disclose as 1t is being confidentially discussed in the Bretton Woods Com-
mittee. But there iy that large issue which troubles every Member of this
House of every Party and the whole country outside, and I suggest that we
ought not to be rushed on the mere plea that a particular date is of that
importance for the preliminary attendance of India’s representative at the
shareholders’ meeting. :

. The Honourable Sir Archibald Rowlands: That large issue to which the
Honourable Member refers is a separate issue which I am prepared to discuss
at any convenient time. The issue before the House on Baturady will be &
very simple one.

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): Sir, so far as I
am concerned, I have tried my best to get in touch with my Leader and we
thought it would be possible for us to come to an agreement on Thursday.
But 1t now seems that it is very difficult; and unless and until we know what
attitude the Committee is going to adopt and what report is going to be draft-
ed, I am not prepared to sxy that we will be in a position to discuss this
matter on Saturday. I respectfully submit to the Finance Member that, as
Mr. Manu Subedar has suggested, the preliminary stages may be gone through
a representative can be sent, ond the cost involved is not greater than the
risk which this country might take later on.

The Honourable Sir Archibald Rowlands: That would meet my case.

Mr, President: In any case, not being conversant with the discussions in the
Committee, it is not possible for me to express any opinion on the urgency or
otherwise of this discussion. It is a matter for the memberg of the Committee
to settle among themselves; I am entirely in the hands of the House. I
-should, however, wish that every possible effort should be made to come to an
agreement and, if possible, the report should be submitted on Thursday, the
21st. Personally I am prepared to sit even on a Sunday, but I do not know
how the House would like that idea.

8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):’
Sir. even God takes rest on that day; why should'nt we?

Mr. President: What T meant was that if really the matter was of that
importance it will be up to us tc sacrifice this or that little convenience or
to suffer inconvenience and make the best possible effort to come to a con.
clusion. Not knowing the merits of the case, T do not know how far that is
tossible. As no date was mentioned in the motion it ig not necessary to have
a motion now. Will the report be circulated on Friday?

The Honourable Sir Archiba'd Rowlands: No, Sir, I hope it will be done
on Thursday morning I will keep the printers up all night.

Mr. PreSident: So provisionally we fix Thursday for the presentation of
the report. '

Lt.-Ool. Dr. J. 0. Ohatterjee (Nominated Non-Official): Does that mcan,
8ir, that the House will not sit on Saturday? ' ’
D



1134 LEGISLATIVE ASSEMBLY [1918 FEB. 1946

Mr, President: The position is that the best possible effort will be made
Lo have the report presented on Thursday; if that is done, the House will sit on
aturday.

Lt.-Ool. Dr. J. O. Ohatterjee: So the sitting on Baturday is provisional?

Mr. Pregident: It is provisional in the sense that we do not know yet
whether the report will be presented on Thursday. But if it is done on
Thursday, a sitting on Saturday is a certainty; and it has already been fixed
as an official day.

MOTION FOR ADJOURNMENT

REFUSAL TO INCREASE PRICE OF FOODGRAINS OFFERED TO AGRICULTURISTS

Mr. President: T have received notice of a motion of adjournment from B8r
Venkatasubba Reddiar who seeks to censure Government for refusing to
increase the price offered for foodgrains to the agriculturist as it discourages
cultivation of food crops. I should like to know something about the urgency
of this matter.

Sri R. Venkatasubba Reddiar (South Arcot cum Chingleput: Non-Muham-
madan Rural): Sir, we are fucing & very grave situation. The food supply in
the country is short. During the food debate the Food Member gave an
undertaking when this question was specifically raised that he will look into
this matter. But from a report published yesterday in the press which I have
with me—the Free Press Journal—I find that the Secretary of the Food
Department has taken to task some of the Papers which advocated higher
prices for foodgrains. This is what the report says:

“In conclusion, Mr. Sen suggested that the line taken by a section of the
press advocating higher prices for foodgraing was inopportune.”

I submit in this connection that if sufficient inducement is given to the
producer he will be able to produce before we expect imports from Washington
or Canada or any other plece. There is a variety of paddy which can be
grown in ninety days and we will have that crop if sufficient encouragement
be given {o the producers. I want to bring it to the notice of Government
and censure them for this attitude.

Mr. B. R. Sen (Secretary, Food Department): 8ir. I submit that this is
not a proper subject for an adjournment motion. I made a specific reference
to this subject in my opening remarks during the food debate and this sub-
ject was debated upon. An amendment to my motion was moved and it was
carried. The amendment was to this effect:—

“That Government shonld take immediate steps to increase the \froduction of foodgrains

in the country by granting substantial subsidies to producers an by restricting, if not
prohibiting, the cultivation of crops other than foodgrains on lands where food crops can be

The amendment was that Government should encourage production of
foodgrains by subsidies, not by increasing the prices. It is the view of the
Food Departinent that when the country is faced with shortage, it will be fatal
“to trv nnd meet t'1e situation by increasing prices. That has been our experience
in 1043. The Honourable Member has referred to what I had said at a
.conference. T explained clearly at the Conference how the Bengal famine
“in 1943 was very largely due to the breakdown of public confidence and to
-the high prices which prevailed at that time. I made a reference to the see-
‘tionnl famine in Bengal; certain classes of penple were unable to purchase
foodgrains even though foodgrains were availeble in their areas. It ia our
.considered view that raising of prices is no soluticn to the problem with which
we nre faced.

Prof. N. @G Ranga (Guntur cum Nellore: Non-Muhammadan Rural): The
Honourable Member has referred to one amendment which was passed here.
“There was annther amendment also which was passed, namely that the Gov-
ernment should assure remunerative prices for the producers of foodgrains
%0 s to encourage them to produce more foodgrains and make India less

‘~r
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dependent on imports. My Honourable friend has not referred to that at all.
Sir. I do not wish to enter into arguments, but I only wish to say that food
crops can be grown in even less than three months, and we suggested through
this amendment that sufficient inducement should be given to the foodgrain
producers to produce more. But the attitude which the Government and
my Honourable friend are taking and have displuyed even just now, goes
directly against giving any sort of encouragement at all to the production of
more foodgrains and food crops. Therefcre, I think, my Honourable friend
will be right in asking the leave of the House to adjourn so that we can cen-
sure this attitude of the Government which does not at all help towards the
production of more foodgrains in this country.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): May I say & word on this. 8ir? I cannot understand why this
adjournment motion is at all necessary because if a summary is prepared . . .

Mr. President Will the Honourable Member speak a little slowly? He is
too fast for me.

Mr. Muhammad Nauman: 1 s«id, I cannot understand why this adjourn-
ment motion was thought necessary because if the Honourable Member would
take the trouble to study a summary of the speeches that were made in this
House,—not only during this Session but in previous Sessions as well,—om
the food debate, he will find that if was made absolutely clear that prices
have got to be restricted .

Prof. N, G. Ranga: No-

Mr., Muhammad Nauman: . . . . and production has to be encouraged
through subsidies and other methods. I think it would be fatal to increase
the price any further as it is already four times the pre-war rate.

Sri M, Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammad Rural): Sir, we are not concerned with what the Honourable
Members said before the final conclusion was reached. The final conclusior
is the Resolution. and the Covernment is bound to obey that Rasclution and
carry out the wishes of this House. In spite of the opening r marks of the

ecretary, Fool Depurtment, and in spite of the observations of Honourable
Membe:s like Mr. Muhemmad Nauman we are more anxious about the con-
sumers than about the agriculturists who produce. The Resoluticn which was
passed by this Houss provided that remunerative prices should be given so
that we may produce more foodgrains and make India less dep ndent on
imports. We should produce foodgrains in less than three wionths instead of
carrying the begging bowl to Australia and other places. The Honourable
the Food Secretury has flouted the Resolution, and we want to censure him.

Mr. President: It is not for me to disucss the merits of the case. I think
there was an amount of discussion over this aspect during the food debate,
and what appears to me is that the question of remunerative prices is
different from the question of increased or high prices. The fwo are not neces-
sarily co-extensive. Any way, whatever the merits of the question, I reall
do not know or understand the urgency about this matter in spite of the food
gituation. It is a matter for discussion, and I am not inclined to think that
this is really a matter of urgency at all. If the object is merely to censure
the Government, that is not going to help the fobd situation any further. (Inter-
ruptions.) Order, order. My point is this: Tf the urgency is not to be placed

on the ground of an opportunity to censure the Government, that hardly helps
the growing of foodgrains.

Prof, N. G. Ranga: Government is going against the Resolution.
Mr. President: The Resolution says this:

‘‘This Assembly urges upon the Government to take immediate steps to increase the:
croduct,l_on. of foodgrains in the country by 'granting substantial subsidies to producers and

restricting, if not prohibiting, the cultivation of crops other than focdgrains on lands
where food crops can be grown, until the country becomes self-sufficient in foodgrains."

D 2



1136 LEGISLATIVE ASSEMBLY (19Ta FEB. 1946

[Mr. Fresident)

1 shall read from the beginnupg: ‘

This Assembly expresses its dissstisfaction at the failure of the Government of India—

() to import adequate supplies of foodgraing for building up a reserve and meeting the
needs of deficit areas, and .

(i) to assure remunerative prices for the producers of foodgrains so as to encourage them
to produce more foodgrains and make India less dependent on imports ;'

The Honourable the niover has based his case on something which the
Secretary, Food Department, said in & conference. That is entirely a different
matter; that is the view of the Secretary. The question would be, as it is
argved now, as to whether this particular Resolution of the House is flouted or
not, but it does not seem from the adjournment motion that that is the case.
‘I'hen it proceeds further:

“This Assembly— ) .

(b) records its grave apprehension that, unless substantial imports are immediately made
available, a situation will arise, particularly in the Southern and Western parts of the
country, in which the existing ration, which is already inadequate, will be endangered and
large sections of the people will face starvation; and

(c) urges upon the -Government—

(i) to take steps to obtain independent representation for India on the Combined Food
Board

(ii)’ to so reorganise its procurement and requisitioning of foodgrains, as to eliminate
the existing arbitrariness, corruption and oppression of peasants and to leave with peasants
adequate quantities of foodgrains for their family and labour consumption and to obtain the
wholehearted co-operation of the peasants in all their procurement and price-fixing opera-
tioms............... and so on.”

All these things are there, but I do not think they are really now a matter
of urgency after three days of food debate. Therefore, I do not think I could
give my consent to this.

Sri R. Venkatasubba Reddiar: Sir, I will explain the urgency . . . .
Mr, President: Order, order.

8jt. N. V. Gadgil (Bombay, Central Division: Non-Muhammadan Rural):
They can flout the copinion of this House in any way.

Khan Abdul @Ghani Khan (North-West Frontier Province: General): Will
you please define ‘urgency’’ .

Mr. President: There can be no problematic discussion of urgency. As I
have stated so many times, each motion will have to be judged on its own
facts. I have already explained the reason why I do not consider that it is
a matter of such an urgency as to allow the regular course of the order of the
debate to be disturbed by another matter being brought in. The real object
of an adjournment motion is that there is something really so urgent and so
in'portant that one is justified in interfering with the regular proceedings of
the House. If adjournment motions are coming everv day and become too
common, the motions themselves lose their force. That is also one of the
aspects which Members have to take into consideration. Perhaps this view
may not be agreeable to some Honourable Members of this House, but that
is how 1 look at it; and therefore 1 do not look upon this as a matter of
urgency. It is a standing matter; it is. urgent in o different sense, but not
in the sense in which adjournment motions are allowed.

8§t. N. V. Gadgil: Mav I bring to your notice that though, as the Honour.
able President, you have given a ruling whether the motion is urgent or not,
at least sufficient time should bd given to those who have tabled, or on whose
behalf an adjournment motion is tabled to argue it out. We are of the impres-
sion that the motion is really urgent.

Mr, President: Order, order. I think sufficient time has been given.

Prof. N. G. Ranga: They are only causing a food look out!

Mr. President Order, order. .

Prof. N. G. Ranga: These people in Delhi should be starved. Then they
will krow! K

Bjt. N. V. Gadgil: Hang them alll

Mr, President Order, order.



ELECTION OF MEMBERS TO STANDING COMMITTEE FOR HEALTH
DEPARTMENT

Mr. President: I have to inform the Assembly that upto 12 Noon ou the
18th February, 1946, the time fixed for receiving nominations for the Standing
Commiittee for the Department of Health, eleven nominations were received.
Bubsequently one member withdrew his candidature. As the nunber of
remaining candidates is equal to the number of vacamcies, I declare the fol-
lowing members to be duly elected to the Committee during the unexpired
portion of the Financial year 1945-46 and for the Financial year 1946-47:
(1) Mr. E. L. C. Gwilt, (2) Lt.-Col. Dr. J. C. Chatterjee, (8) Khan Bahadur
Sharbat Khan, (4) Dr. G.V. Deshmukh, (5) Mr. . B. Gole, (6) Muharaj
Kumar Dr. Sir Vijaya Ananda, (7) Mr. B. S. Hiray, (8) Mr. Sasanka Sekhar
Sanyal, (9) Sir Hassan Suhrawardy, and (10) Khan Bahadur Raja Mohammad
Am:ir Ahmad,

ELECTION OF MEMBERS TO INDIAN CENTRAL TOBACCO
COMMITTEE

Mr. President: I have to inform the Assembly that upto 12 ‘Noon on the
18th February. 1946, the time fixed for receiving nominations for the Indiam
Central Tobacco Committce, three nominations were received. Subsequently
one member withdrew ais candidature. As the number of remaining candi-
dates is equal to the rumber of vacancies, I declare the following members
to be duly electe 1 t: the Committee.

(1) Mr. Muhammad Rahmat-ullah, and (2) Mr. Satya Narayan Sinha.

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR HOME
DEPARTMENT

Mr. President: I have also to inform the Assembly that upto 12 Noon on
the 13th February, 1946, the time fixed for receiving nominations for the
Standing Cormnmittee for the Home Department, eleven nominations were
received. Subsequently one Member withdrew his candidoture.  As the
number of remaining candidates is equal to the number of vacancies, I declare
the following members to be duly elected to the Comunittee for the unexpired
period of the Financial yvear 1945-46 and the Financial year 1946-47: ‘

(1) Mr. P. J. Griffiths, (2) Raja Sir Saiyid Ahmad Ali Khan Alvi, (8) Col.
Kumar Shri Himmat Sinhji, (4) Mr M. Asaf Ali, (5) Sri M. Ananthasayanam
Ayyacgar, (6) Shri Sri Prakasa, (7) Sjt. N. V. Gadgil, (8) Mr. Muhammad
Tsmail Khan, (9) Mr. Tamizuddin Khan, and (10) Haji Abdus Sattar Haji
1shaq Seth.

ELECTION OF MEMBERS TO STANDING COMMITTEE ON
PILGRIMAGE TO HEJAZ

Mr, President: I have further to inform the Assembly that upto 12 Noom
on Wednesday, the 13th February, 1946, the time fixed for receiving nomi-
nations for the Standing Committee on Pilgrimage to the Hejaz, eight nomi-
nations wese receivod. Suvbsequently three members withdrow their candi-
dature. As the number of remaining candidates is equal to tha number of
vacancios, T declare the foliowing members to be duly elected:

(1) Kban Abdul * Ghani Khan, (2) Syed Ghulam Bhik Nairang, (8) Sir
Hassan Suhrawardy, (4) Mi. Mohammad M. Killedar, and (5) Khan Bahadur
Raju Mohammad Amir Ahmad. '

INSURANCE (AMENDMENT) BILL
The Honourable Dr. 8ir M. Azizu]l Huque (Commerce Member): Sir, I
move:

“That the Bill further to amend the Insurance Act, 1938, as reported by the Select
Committee, be taken into consideration.’”

In my speech in moving the consideration of this Bill, I cxplained the
purpose of the Bill as introduced in this House and after & debate the House
decided for reference to Select Committee. The Select Committee in their

( 1137 )
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sittiugs for two successive days carefully considered the various yrovisions of
the Bill and also the amerdments that were tabled in the Hous: ane certain
changes were made by the Members of the Select Committee. Thcre bave
been certain alterations, slight though they are, from the Bill which was
introduced in this House. The first thing is about the clause dispensing with
the qualifications of the Superintendent of Insurance. The Select Committee
were of opinion that the original section of the Act should remain, but if
there is eny difficulty in the appointment of the next incumbent that should
be tewporarily dispensed with: or, in other words, the section might be
suspended for a limited number of years and the Select Committee thought
it should be up to 81st December 1958.

Then, Sir, there is a clause in which the jurisdiction between the co-
operative and the mutual as against the insurance and provident societies was
slightly altered while retaining the power of the Superintendent to exemps
societies which are run strictly on co-operative lines or societies run on prin-
ciples of strict mutuality, the Select Committee also decided that whereas
tae present law leaves it to the discretion of the Superintendent of Insurance,
it should be prescribed by rules framed in the Act.

The principle limit of annuities and sums assured were also slightly changed
and as at present, the ‘no man’s land’ will be about Rs. 100, viz., as between
Rs. 900 to Rs. 1,000 within which respective societies will function. There hus
been ouly a slight change also as regards the maximum fee which should be
churged for receiving a duplicate certificate and the other cluuse is that a
provision has been made by which there must be an appeal against any order
by the Superintendent of Insurance directing the amalgamation of provident
societies or transfer of business from one society to another.

Then, Bir, the time by-which the list of investments representing the
assets of a company have to be submitted has been slightly extended, as also
the time to supply the materials to an actuary has also been slightly extended.

There are very minor changes. In fact the Bill, except in one clause in
which my friend bhas returned to the attack once again after doing his best
in the Select Committee is practically the same and the consensus of opinion
is that this should be gone through.

I do not want to take the time of the House. I have tried in a very few
words to explain the slight changes made by the Select Committee. Bir, I
Imove.

Mr. President: Motion moved:

“*That the Bill further to amend the Insurance Act, 1838, as reported by the Select
Committee, be taken into consideration.”

Sri M, Ananthasayanam Ayyangar (Madras Ceded Distriots and Chittoor:
Non-Muhammadan Rural): I also wish that the Bill should be taken into con-
sideration. We discussed the provisions of the Bill at the earlier stage. After
its return from the Select Committee the changes that the Bill has undergone
are not many. There aure one or two changes of substance and in respect of
one 1 stiil hope to convert my Honourable friend on the other side to my view.
T sball state that though I agree to some of the changes suggested by the
Government in the Select Committee, I still want to strike a note of caution
with respect to the carrying out of this provision primarily with regard to the
qualifications for the Superintendent of Insurance. In the Act of 1988 as it
stands, it was a necessary qualification for a Superintendent to be an actuary.
®e have had the advantage of an actuary who unfortunately is very soon
leaviug the Government of India. Therefore it appears that the Government
is short of hands, and the actuaries who are qualified persons, though there
may be fifteen only in number in the huge cohtinent of India, do not appear
to be sufficient either on account of age or experience and possibly not one of
them is able at present to handle thut post. That is the case of the Govern-
ment. Whatever it may be T would like that immediately an actuary should
be appointed. Anyhow as the Government feels difficulty in appointing one,
T would like that a veriod of five or six years, as the Government wants, may
be granted on one assurance—of course, an assurance granted to-day by this
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Government or by an Honourable Member may not be an assurance for all
time: but whoever may take up this subject later on and may be faced with
this difficulty—that this concession was & departure from the qualifications
insisted upon in the Act of 1938. I therefore want an assurance from the
Honourable Member that after five or six yoears an actuary will certainly be
appointed. After my retwn from the Select Committee I have gathered a lot
of opinions and my friends are of the view that a mere actuary is not enough,
for this reason that there are many things which have to be done by a person .
with experience. Therefore these five or six years will also give us an oppor-
tunity to find out whether it is not desirable to have a composite section, the
Superintendent being a non-actuary assisted by actuaries, or being an actuary
assisted by other persons who can have an outlook apart from mere statistical
ability. I do hope that in the closing speech of my Honourable friend he will
make it doubly clear that he will insist upon an actuary being appointed with
the necessary qualifications, next time when it falls vacant and the appoint-
ment that is made in the interregnum will be purely temporary. That
gentleman ought not to lay claim to continue to stick to the post, when other
competent men may be available at the time. That is all I have to submit
so far as the qualifications of the superintendent are concerned.

I come to my own vexed question of a married woman, her rights under
the Insurance Act. When the clause is taken up I will make further observa-
tions. In any case I do not want to repeat my arguments. My only point
is that the Honourable Member will consider that there are certain rights pre-
served for a married woman wunder this Act of 1988. A policy-holder is
absolutely entitled to the benefits of his policy, which is his property. He can
sell, mortgage or will it away to anyone he likes. He can pledge it for pur-
poses of the race course. Or he may fix his love or affection on some other
woman and will the policy away. But if he makes a nomination in favour
of somebody, that nomination will give a right to that nominee only after his
death. During his lifetime he can deal with it ag he likes. But if the nominee
happens to be a wife or the children, then a trust is created
under the existing act. It is no longer open to the policy-holder to deal with
with the policy as he likes . That becomes a trust and he is protected againss
himself and is also protected against creditors. That is & family provision.
My Honourable friend has sought to modify it by allowing an option to the
policy-holder or to the assured of either giving the benefit of trust in favour
of his wife or children or to anybody else. They are also ordinary nominees,
little better than others. I am sure my Honourable friend who sits behind
me, the lady member on whom I rely for supporting my amendment to this
particular clause and reinforcing my arguments when she rises to speak, and
also the other lady member, who has come intc the Assembly recently (unfor:
tunately neither of them are either in front of me or bebind me) e

Mr. President: One of them is in front of you.

Sri M. Ananthasayanam Ayyangar: I am eo glad. I am sure they will
rise in their seats at the proper moment to support the retention of the
original clause.

Then there are certain technicalities in regard to procedure. After the
assured passes away, the money has to vest in the official trustee and then he
passes it on to the wife or the children. At thig stage the official trustee, a
host of clerks and lawyers come in and many charges are made. By the time
the money passes into the hands of the nomince for whose benefit the policy
was taken some 50, 60 or even 75 per cent. go away. That 18 the provision
of my Honourable friend. T have tabled an amendment to get over that diffi-
culty. It is open to the Assembly to modify the procedure and make the
money payable straightaway without detracting from the nature of the policy
being a trust for the wife and the children. I hope my Honourable friend will
consider the amendment. I will make my further submission later as to how
it is a matter of substance, not merely of form. 8o far as the substance is
concerned I would beseech the Honourable Member not to interfere with the.
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wholesome provision that has been there since 1874, And as to formn I hope

with his assistance there will be no more difficulty in passing it: that as soon

88 the policy matures the money should be paid straightaway to the persons
who were nominated.

There are one or two further amendments that I have given and at the
proper time 1 will make my fuller submission. But at this stage I would only
make one observation. When a policy lapses under the Bill as was provided
originally aud even as it emerged from the Select Committee, the policy lapses
if the agent who was instrumental in getting that policy taken by an assured,
if that man sleeps over it and does not have it fenewe{ (it has to be renewed
only by a medical certificate), any other agent, who is alert, can gét it renewed
in which case he shall be given half the premium or half the future premium.
I find that that applies under the old sections of the Act to policies whose life
has not been more than three years. After three years there is no question
of lapse. Therefore I have tabled an amendment so as to. cover this. I have
given this advantage to all agents who might try to revive policies even
aftor three or four years and even policies ‘of many years’ stending. T am sure
that the Honourable Member will see that it does not run counter to the
object< with which he framed this amendment to the original act.

My Honourable friend is & layman like myself. The Honourable Member
who sits behind him, the Superintendent of Insurance, was anxious to impose
heavy penalties rising from Rs. 50 in one case to as much as Rs. 1.000.
Ageuts who are anxious to canvas or to induce some one to take a policy mighth
offer to forego their commission. There are already penalties if an agent
misbehaves in that mauner, if he parts with a portion of the premium due to
him. That is sought to be discouraged under the Act. For any single acs
the fine is Rs. 50 and it is sought to be enhanced to Rs. 1,000, both with respect
to the agent as well as the assured. I would like that the amount should be
reduced. It is sufficient penalty for the agent to put hun under the threat of
dismissal or his licence being cancelled. That is so far as the agent is con-
cerned. But the man who takes a policy is a layman and may not know the
implications and I feel therefore that the penalty of Rs. 1,000 is too high. In
other respects there are not many things of substance here and I am only await-
ing with very great eagerness to see the final form. Almost every day I am
receiving thousands of telegrams and representations. I shall be only too glad
to see that this Bill is pushed through as early as possible.

Mr. Abdur Rahman 8iddigi (Calcutta and Suburbs: Muhammadan Urban):
8ir, I do not know if it is worth while replying to all the points the Honourable
Member who preceded me has raised. He is going to move his amendments
and we shall then get a chance of speaking on them. Arguing obstinately in
the way in which the Honourable Member does, does not lead us anywhere.
He has spoken and spoken in the Select Committee and in the House and yeb

he says he will speak more fully later on. I do not know what he is going
to speak......... ;

Sri M. Ananthasayanam Ayyangar: You will get disillusioned.

Mr, Abdur Rahman 8iddiqi: The main point where he gives up the ghost
is when he says he is a layman and that he does not understand. That is why
there is this long-drawn argument- which does not help either the companies
or the agents or the insured or anybody. I would therefore request him to be
guided by people who are in the business, who understand the rights of the
insured as well as those who insure them and who are not, as I said in an
earlier speech, all badmashes. That we have black sheep among us I have
admitted. He has raised the point again, and at such terrible length, about
the superintendent of insurance being an actuary. The present amendment
does not stop an actuary.from becoming a superintendent; but as India has not
got enough actuaries I see no reason why a non-actuary should not be a superin-
terdent. Hiy view that an actuary should be the superintendent, and an
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administrative officer should be his assistunt and wvice wversa, again shows
that he has not got a clear grasp of the actual situation as a person who knows.
about insurance. Therefore, as and when he does.

Sri M. Ananthasayanam Ayyangar: One personal remark, 8ir. Modesty
seems to be m crime with my friend.

Mr. Abdur Rahman 8iddigi:......and immodesty evidently seems to be a.
crime—immodesty in the sense of talking long and talking without a convin-
cing argument.to convince us of what he is saying a crime with him. I could
use immodest and modest words about his eloquaciousness—I shall not do it;.
but 1 am mortified at the idea of the fuller explanations he is going to give as.
and when he moves these amendments. The best brains in the country had
gone through this Bill; he too had a chance and in the select committee we had.
the advice of an actuary of the highest eminence in the country. I do not
know what is wanted except that some pages of the printed reports of this-
Assembly will have names and arguments which will be laughed at outside-
this House by insurance people. I would therefore support the motion of the
Honourable Member that the Bill be taken into consideration and passed a8t
the quickest possible speed, so that we can take into consideration the other-
and bigger Bill as and when it is proposed during this session.

The Honourable Dr. Sir M. Azizul Huque: Sir, I do not think any reply
is needed from me. All I can say is that my friend, Mr. Ayyangar realises.
that life is rather short and we have been behind these small minor amendments.
for not one year but for a little over two years. I agreed to have this select
committee because I think this matter ought to be thrashed .out across the-
table. My friend was there; distinguished members of the Assembly were
there; and I feel that, although I may be condemned as not belonging to a
responsible part of the constitution, it is only fair that the convention should
grow in Government that if there is a recommendation of a select committee
which is in consonance with the policy adumbrated in the Bill, that should be
stuck to. T would therefore try to stick to the provisions as recommended by
the Select Committee in this measure, unless my friend can convince the-
Members of the House that his amendment is desirable as against the definite-
recommendation of the select committee. As regards the assurances he wants,
I have assured him repeatedly that Government realises the task which will
be required of a superintendent of insurance, not merely today, but in future:
years. Having regard to that, Government would certainly not put in an
automaton who will not understand either the actuarial calculations or the-
insurance business itself. I think the fact that this Government took care to-
find out Mr. Vaidyanathan, who is one of the distinguished actuaries in the-
insurance world is proof indicative of the fact that Government does not
exercise that indiscretion which my friend apprehends. I do not know what
the future will be, but we have done so so far to find out the best man; and at.
least for the short period I am here we shall carefully exercise that discretion-
with which in this Department we have been vested about these appointments.

Mr. President: The question is:

“That the Bill further to amend the Insurance Act, 1938. as reported by the Select
Committee, be taken into consideration.’

The motion was adopted.

Mr, Pregident: Clause 2: I find there are a number of amendments by the-
Honourable Member, Mr. Ayyangar.

Sri M. Ananthasayanam Ayyangar: I am not moving any of the amendments.
standing in my name.

Mr. President: I find that his amendments also stand in the name of Mr.
Venkatasubba Reddiar: perhaps he also agrees with the Honourable Member-
that they should not be moved ? )

S8ri M. Ananthasayanam Ayyangar: He does not wish them to be moved,.
Sir.
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The Honourable Dr. Sir M. Aszizul Huque: On a point of order, Sir; as
regards this amendment, my friend has given notice of an amendment which
is exactly as the original Act itself. His definition of a policy-holder is nothing
.more than what is in the Act itself. ~'When an Act is sought to be amended
by a Bill, can he by an amendment say that he wants the provision of the
original Act to be incorporated in the Bill? I do not know. Of course, about
-the second part, I have nothing to say except that I would request my
‘Honourable friend not to press it.

Sjt. N. V. Gadgil (Bombay Central Division: Non Muhammadaen Rural):
It has not yet been moved!

Sri T. V. Satakopachari (Tanjore cum Trichinopoly: Non Muhammadan
Rural): Obviously my friend the Honourable the Mover has not’ completely read
umy amendment. With due deference to my Honourable friend, Mr. Siddiqi,
I am not prepared to concede the monopoly of brains to him for either drafting
-this Bill or to the Select Committee who have looked into the matter. I still
<hink that the House and Members of this House have got a right to suggest
improvements, if any, and it is for this House to consider. I will read my
~amendment: I move—

‘“That for clause 2 of the Bill the following be substituted, namely :

‘2. Amendment of Section 2, Act IV of 1938.—In Section 2 of the Insurance Act, 1938
-{hereinafter referred to as the said Act),—

(a) Clause (2) shall be re-numbered as Clause (13) and clauses (3) to (12) shall be re-
*numbered as clauses (2) to (12) and for clause (13) as so re-numbered, the fcllowing clause
.shall be substituted. . . . . '

Section 2, Sir, always happens in all Acts to be the definitive section, and
usually we have got an alphabetical arrangement of the order, which is to
“facilitate easy reference. I know the difficulties which we feel as practitioners.
‘My Honourable friend Mr. Siddique thought that there was only one set of
persons to be considered in the matter, that is the insurer and he
probably would concede a little more for the assured. There is,
“however, the Court which has got to interpret the law and there are the lawyers
-who have to help the Court in interpreting the case. Considerable difficulties
are likely to arise from clumsy and bad drafting, if it does not incorporate the
‘intentions of the Legislature well. If the alphabetical order is departed from
in a hurry, we will find that the definition is not in its proper place. When
-you are about to pass an Act, is it not wise to conform to the general principles
-of legislation. What I suggest is a formal thing and if it could be done at this
-gtage, there will be no difficulty. So, I would move the first portion of my
amendment—that the definition of policyholder shall be re-numbered, so as
to make it alphabetically correct. May I move the other amendments ?

Mr. President: The Honourable Member might move the whole amendment.
I will put it to the House in parts. -

Mr. T. Chapman-Mortimer (Nominated: Non official): On a point of order.
I submit it is this kind of amendment which leads to confusion. I would
- suggest that if it is proposed to accept part (a) of the amendment by re-num-
‘bering clauses, the correct time to do it is at the third reading and not to
-confuse the issue at this stage where issues of principle come in. A lot of
amendments being made in this Bill got into the original Act precisely because
‘Government, on the floor of the House, accepted parts of an amendment and
that is how these various mistakes arose. I would respectfully suggest that the
matter be dealt with at the third reading as regards the re-numbering of the
-clauses. -

The Honourable Dr. Sir M. Aszizul Huque: As regards the re-numberng,
that might be left over to a later stage. It is not merely this section. There
are so many things which will come up later on that it is better that the
Act is looked into from that point of view later on. I can promise that after
the two Acts are gone into by this House I will have this question of re-
‘numbering of the whole Act looked into. Otherwise we may have snags.

1pm,
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There might be a reference in one section to a particular clause and changing
it without making correspond'ng changes in other places will mean the upsetting
of the whole scheme. That is why I suggest that the question of re-
numbering is a matter which should be looked into as a whole after both the
Acts huve been dealt with.

Sri T. V. Satakopachari: I have no objection.

Mr. President: The position stands like this. There is a difference between
what Mr. Chapman-Mortimer says and what the Honourable Member in charge
of the Bill is suggesting. He wishes to have another Bill.

The Honourable Dr. Sir M. Azizul Huque: The whole question will be looked
into at a later stage if necessary by the Legislative Department.

Sir George Spence (Secretary, Legislative Department): It would normally
be done in a Repealing and Amending Bill,

Mr. T. Chapman-Mortimer: My only object in raising the point was that
‘Government would not. and the House would not, at this stage accept amend-
ments roughly prepared on the floor of the House; because it leads to disaster
in the end. I do not mean ‘‘disaster’’ literally. It leads at least to confusion.

_Mr, President: As regards the suggestion to have the amendment at the
third reading, I find a little difficulty about it as to whether it will properly
be an amendment for the third reading of this Bill. That is why I was think-
ing of permitting it at this stage; but if the whole quesfion of re-numbering ia
to be gone into by a separate piece of formal legislation, as the Honourable
Member has said, T think that will be a better arrangement. Then he does not
move whole of part (a) of the amendment. Some part of part (a) will have to
be moved.

The Honourable Dr. Sir M. Azizul Huque: This is the nature of a negative
amendment. What- he wants by way of an amendment is exactly what is
in the original Act.

Mr. President: Let him first move the particular amendment which he now
wants to.' His amendment would be:

That for clause 2 of the Bill the following be substituted, namely, ‘2"
and so on.

Instead of 13, 2 will come in:

‘‘policy holder’’ includes the person who is or becomes, etc.

8ir George Spence: As regards the Honourable Member’s amendment, he
says that ‘for clause 2, the following be substituted’ and then he sets out
exactly what is now in the Act. The right way of doing that is to adopt the
formula in the amendment of Mr. Ananthasayanam Ayyangar and say that
sub-clause (a) of clause 2 of the Bill be omitted. That will leave the definition
of policy holder in the Act unchanged. That is what he wants.

Mr. President: I hud that point in mind. The difficulty has been created
by the drafting of clause 2 of the present Bill. Clause 2 of the present Bill
seems to amend two definitions and the present amendment deals with half
part of that. 8o it is not possible to say that the present amendment is a
direct negative of the entire clause.

Bir George Spence: May I make a submission. Clause 2 of the Bill has two
sub-clauses. Sub-clause (8) makes an amendment in clause (2) of section 2 of
the principal Act. The Honourable Member purports to amend clause (2) of
section 2 of the principal Act but in fact he says ‘the following clause be
substituted’ and then sets out exactly what is now clause (2) of section 2 of the
principal Act. That is to say, policy holder includes the person who is the
sbsolute assignee of the benefits. The Honourable Member’s amendment in
this form will simply be—for clause (2) of section 2 of the principal Act the
following shall be substituted and it will purport to substitute exactly what the
clause now is and I again submit that the right course is to adopt the formula
in Mr. Ayyangar's amendment—to omit sub-clause (2) of clause 2 of the Bill.
Then the Bill will leave this definition in the principal Act alone.
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Mr. President: Then the objection is as regards the form; not of substance.

The Honourable Dr. Sir M. Azizul Huque: Except that it is in a negative
form. That is a matter for you to decide.

Mr. President: As regards the negative effect of it, as I have just pointed
out, as two sub-clauses are included in the same clause, I do not see why &
Member should not say that in a particular portion of the proposed Bill a
particular part be omitted. So, it cannot be rejected on the ground of its being

a8 ;:iegative but as regards the form I follow what the Honourable Member has
said.

Sir @George Spence: Sir, I must apologise for the fact that I have been
misled. I thought that the Honourable Member's formula was exactly the
same as the formula in the Act, but I now find it is not. T see he puts in ‘‘who
is or becomes the absolute assignee’, whereas in the Act, it is ‘‘who is the
absolute ussignee’’. If the Honourable Member’s motive is to put in the words
“‘or becomes”’, then his amendment as drawn is all right but T do not know whe-
ther he really wants to put in the words ‘‘or becomes’’.

8ri T. V. Satakopachari: That is precisely what I wanted to state. The
amendment is not there in the Act. Instead of the words in the Aect and
instead of the words suggested as amended by the Select Committee, I suggest
some other wording which might become operative in the Act.

Mr. President: The Honourable Member may move his amendment.
Sri T, V. Satakopachari: Sir, I move:

(13) ‘policy holder’ includes the person who is or becomes the absolute assignee of the
entire benefits under a policy.”

This is the amendment suggested by me. The wording in the Act is:

*(2) ‘policy holder’ includes the person who is the absolute assignee of the benefits under
the policy.”

Mr. President: That has been cleared by Sir George Spence. The wording
is there.

S8ri T. V. Satakopachari: I will just mention the reasons why I want my
amendment. I have put in only two words. T have put in the words ‘or
becomes’ and also ‘‘the entire’’. Now, Sir, there is no definition of ‘policy
holder’ in the Aet. I find in the English Act, the corresponding Act being the
Assurance Companies Act of 1909, there is this definition of ‘policy holder’. A
‘policy holder’ is defined as a person who for the time being is the legal holder
of the policy for securing the contract with the assurance company. At first 1
thought that such a definition can be incorporated. I found that it was neither
exhaustive nor accurate. It was found to be so by the English courts. For
instance, T might mention that a cestui que trust may be the legal holder, but he
May not be entitled in his own name to sue. The lunguage of the definition
may rot cover him. Even an equitable mortgagee by depositing the deeds may
be there a ‘legal holder’. But he is not so in India. 8o, I can understand that
the definition is omitted. But then we know very well that when the statute
says ‘means’, the meaning is always in a restrictive and definite sense. That
is, it can not mean anvthing else. But when the statute says, ‘means and in-
cludes’, the word ‘includes’ incorporates an extension of the definition. T may
mention, for instance, the definition of ‘‘ ‘man’ includes ‘woman’.”’ But
normally the word ‘man’ will denote cnlv the ‘male human being’, but when it
says. ‘includes’, then the term is extended into a meaning which is not used in
common parlance, but which is necessary as a term of art. Like that, I can
understand if you use the word ‘includes’ and enlarge the scope of the definition.
T am afraid the Select Committee has not enlarged the definition of ‘policy
holder’, albeit it uses the word ‘includes’ and it has restricted the word. Rs a
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mutter of fuct, that is why my amendment is necessary. Now the amendment
suggested by the Select Conumittee says:

“‘policy holder’’ includes a person to whom the whole of the interest of the policy holder
in the policy is assigned once and for all. . ...

Siry I had great difficulty when 1 found the words ‘once and for all'.

Mr. President: The House will now adjourn for Lunch. The Honourable
Mewber may resume his speech after Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

Sri T. V. Satakopachari: Just before the House rose for lunch, Sir I was
trying to put before the House the proposition enunciated clearly by Lord Esher
in the well-known case of Gough Versus Gough that when a Statute says
“‘means’’ the Statute restricts its meaning and when it says ‘‘includes’’ ib ex-
tends its meaning. 1 was trying to point out to the Ilouse that the proposed
amendment, while it says it includes a particular meaning really restricts the
application of the definition, and that is what I am pointing out is not correct.
I would suggest that the amendment I propose in substitution is a word of
extension and therefore it expresses the idea much more clearly and brings into
its scope several persons who have rights to sue as policy-holders, several per-
sons who have the right and who should be given the righf. I shall take the
amendment suggested by the Select Committee and point out where.I find it
deficient. This is what is suggested: ‘‘Policy-holder includes a person to whom
the whole of the interest of the policy-holder in the policy is assigned once and
for all’’. Now, I really cannot understand the expression once for all to mean
except what it literally means, that is, once—at one time—and for all—for all
the time. T mean if an assignment is to be made and the assignee is to
become policy-holder, it will mean that the assignment would have to be made
once and for all. that is to say, completely and absolutely at one time. You
cannot have assignments in portions relating to the same person. I shall try
to make it clear. Now a man assigns his policy, or assigns half the interests
of his policy, to his daughter, say. He expects to have & son to whom he
would like to pass the other half. If he has no son he might like to pass the
other half also to his daughter. Eventually there comes a stage when he cannof
have u son. So he assigns the other half also to his daughter. Then, is the
daughter not a person who is a policy-holder, because she has had her assign-
ments in two portions? I mean the phrase ‘‘once and for all’’ is a phrase which
attaches to the tempo and not to the quantum or share. Now, the law recog-
nises assignments in portions. It need not be to the same person. It may
be ,to several persons, but-at the same time it may be to the same person.
Suppose it is the same person and he or she qualifies and becomes an absolute
holder, an absolute beneficiary. Is that person going to be a policy-holder- a¥
all or not? It seems to me that the definition suggested by the Belect Com-
mittee will exclude such persons. And it will be wrong because the result will
be that such a person will be absolutely entitled under a policy under those
circuimnstances though in portions, but that person will not be a policy-holder.
When the time comes for suing—I take it that the assured dies—the heir of
the assured will be entitled to sue. He will be the policy-holder, but the bene-
ficiary will be the person who has had the assignment now completed in full.
That creates an anomaly and I wish to avoid it, Sir. That is why I thought
that the expression ‘“‘once and for all”’ restricts its scope and it is inadequate.

. I shall come to the second part. This is what it says: ‘‘but does not
include an assignee thereof whose interest in the policy is defeasible’’. The

?vord "def.easible" is a word with which both courts and lawyers have found
it not feasible to deal easily.
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[Bri T. V. Satakopachari.]

'Then it says ‘‘or is for the time being subject to any condition”. The:
words ‘‘for the time being’’ are new insertion. Are we to say that a person
who was not a policy-holder at » particular stage will become a policy-holder-
at a further stage and so on? 1 mean it introduces a confusion, and,I am
afraid that the amendment, as it reads as a whole, will create a lot of litigation.
about who is a policy-holder and who will be entitled to sue.

Now, the amendment I suggest seems to me to be better and I commend
it to the consideration of the House. That is, if the House thinks that only
full assignees should be entitled to become policy-holders to be able to exerciss
the right of policy-holders, then I think the amendment that I have suggested
fills the bill much more. In my amendment I have sought to.incorporate the
words ‘‘or becomes’’. That is to say, it recognises a person as ® policy-holder
if that person is the original contractee. If he is not, if the person is an assignee,
then. if the assignment is conditional or contingent or successive, if it is singulat-
or plural, if there are many persons one behind the other, if that personr
qualifies ‘supposing the contingency is fulfilled or satisfied’, then, if the words
“‘or becomes’’ are added, it will make the person entitled to become the policy-
holder. So. I would submit that the inclusion of the words ‘‘or becomes’”
satisfies the intention much better than the words suggested by the Committee.

It also excludes by indication a person who is not an absolute assignee of
the whole interest, that is if he is not an absolute assignee or does not become
an absolute assignee. So, a person who ‘is not an absolute assignee is now-
excluded. If he becomes an absolute assignee later on, then he qualifies him-
self to be a policy-holder. That will be quite sufficient, and the House very
well knows the proposition ‘‘Expressio unius est exclusio alterius.’’

If you express a particular thing in a particular manner, then all other incon-
sistent things which cannot go along with that will be excluded. So, I would
submit that the amendment that I have proposed for the definition of the
policy-holder is better and T commend it for adoption by the House instead «f
the amendment suggested by the Select Committee.

Then I pass on to the third part of my amendment, viz., clause (b). There
I have tried only to put the thing in clause (15) in better language than the-
Select Committee have used. The Select Committee’s amendment is:

“in clause (15), after the words, ‘who shall’ the words and figures ‘after the 3lst day of
December 1953’ shall be inserted.”

Now clause (15) of section 2 with this amendment would read thus:

‘‘Superintendent of Insurance’” means the officer who shall, after the 31st day of Decem--
ber 1853, be a qualified actuary appointed by the Central Government to perform the duties
of Superintendent of Insurance under this Act.”

L]

It is not clear whether the date refers to the date of the appointment or to-
the date of the qualification. T1f a person qualifies himself before that date will
he be excluded? Therefore I suggest, with due deference to the members of
the Select Committee and the Mover, that the language is not happy, and
t.herofor? I have proposed my amendment which better expresses the idea whish
lies behind the amendment suggested by the Select Committee. With regard
to the period mentioned there might he difference of opinion in the House, bus.
I do not believe that we are constrained to adopt the ipsissima verba of what the-
Belect Committee has done. We are entitled to change it and it is a change
for the better. Even though it is a verbal change I would invite the House bo-

consider it and adopt the amendment I ha gested. Si
amendment to the House. ve siggeste . T commend my

Mr. President: With the consent of the Honourable Member I will put his.

_amendment in a slightly amended form; he will kindly follow what I am read-
ing.
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Aniendment moved :

“That for clause 2 of the Bill, the following be substituted, namely :

‘2. Amendment of Section 2, Act IV of 1938.—In section_ 2 of the Insurance Act, 1838.
(hereinafter referred to as the said Act),—

() for clause (2) the following clause shall be substituted, namely.: )

‘{(2) ‘policy-holder’ includes the person who is or becomes the absolute assignee of the-
entire benefits under a policy’ ; '

(b) for clause (15) the following shall be substituted, namely :

‘‘(15) ‘Superintendent of Insurance’ means an actuary qualified under the rules and.
appointed by the Central Government as Superintendent of Insurances to perform the duties
of that office under the Act, provided that until 1lst January, 1854, he need not neeessarily
be such qualified actuary’.”

Mr, L. S. Vaidyanathan (Government of India: Nominated Official) : Sir,.
the words in clause 2 ‘‘assiguned once and for all”’ mean nothing more than u
paraphrase of ‘‘absolute assignmeut’’, becsuse when once we introduce the
word ‘‘absolute’’ we shall have to define what it is and that will create a lot of”
difficulty. And that is precisely why the amedment in question has been.
proposed by us. Our main object is to exclude from the definition of ‘‘policy--
holder’’ or from the purview of what are ‘‘policy-holders’’ conditional assignees,
because it has created practical difficulties. First and foremost, I may explain
that the object of this amendment is to make conditional assignments more-
popular because, as the House knows, most of these conditional assignments are-
made in favour of wife and children; and it is very desirable that such assign--
ments should be resorted to by policy-holders in very large numbers. There
is possibly a doubt in the mind of the Honourable Member who has moved the-
amendment to this -clause that the proposed amendment in the bill of the
definition of ‘‘policy-holder’’ will affect the financial rights of conditional:
assignees. Nothing of the sort is meant at all. The financial rights of condi-
tional assignees remain as much intact after the change in the definition of
““policy-holder’’ as it would be before such change. Then the third reason why-
we have introduced this alteration in the definition is that without this altera--
tion conditional assignments would become unpopular, and it is our earnest
desire to popularise these as much as possible; because the policy-holder while-
retaining all the rights in the policy—the most important right being the right:
to vote at election of policy-holders’ directors—would like to pass on the benefits
under the policy to his wife and children in case of his death prematurely.
If, on the other hand, you make the wife and children themselves the policy--
holders under the policy and thereby entitled to vote, the policy-holder might.
not like to divest himself of this privilege which the holding of the policy confers
on him. That has been practically the case in several instances, and it is our-
desire, as I said before, to popularise conditional assignments as much as:
possible. That is why we want to exclude conditional assignees from being-
roped in as policy-holders.

Then comes the most important and vital question, that is, that if condi--
tional assignees are ronsidered policy-holders and they are given the right to
vote,—and, as I said before, conditional assignments being in 98 per cent. of
cases, if not more, for the benefit of wife and children,—you practically freeze-
a large number of votes which would otherwise be intelligently used at the
election of policy-holders’ directors. Because, children may be minors and
therefore not eligible to vote, and ladies may not be approached at all. That.
will particularly be the case where Muslim conditional assignments are in-
question; Muslim ladies being mostly in purdah could not be approached at all..
And you will straightaway freeze all these voting rights, with the result that.
the directors will be elected by only a few of the policy-holders instead of the
franchise being widespread.

Lastly, Sir, there is this practical difficulty—although I have put it last in-
the order of its importance—that if a policy is assigned to A and after A to B
and with reversion back to the policy-holder after the death of both A and B,.
there is a doubt as to who the nolicy-holder is and who has the right tn vote.
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‘Une cannot create two votes on one policy. IFrom all these: points of view
it will bs highly desirable to restrict the definition of ‘‘policy-holders’’ only to
the life assured in the case of conditional assignments, and thereiore we oppose
«lause (a) of the amendment.

As regards clause (b, of the amendment, it is very loosely worded. It
.speaks of an ‘‘actuary qualified under the rules’”. The definition of the word
“‘actuary’’ means that he has the proper qualification as actuary. My Honour-
.able friend’s amendment would require him to be qualified ‘‘under.the rules’’.
I do not know what the rules for this purpose would be. So there is to be
.a.gort of double qualification and I-do ¥ot gee that it is necessary at all; and
his amendment is loosely worded. The definition of the Select Cummittee
:appeals to us better so we oppose both parts of the amendment.

The Honourable Dr. Sir M. Aszizul Huque: I will just have one word in
‘repiy und that is to remind my Honourable friend, Mr. Ananthasayanam
.Ayyangar, that he is probably responsible: for the amendment of today; iu
1938 legislation there was no definition of a ‘policy-holder’, and at the last stage
‘there was an effort to amend by putting in the definition of a ‘policy-holder’.
"This was very strongly objected to and at the last stage Mr. Ayyangar moved
exactly the present definition. My Honourable friend, Mr. Chapman-Mortimer,
.at that very stage objected very strongly to that definition going in, but
ultimately however it was accepted. What is the result? The result is that
the definition which was not in the original Bill was included. With no defini-
tion in the original Bill, it was originally left from the tenor of the Act to find
-out as to who is a policy-holder. As the definition now stands, a policy-holder
includes a certain category. Therefore when you define a policy-holder by
-saying that policy-holder includes the person who is an absolute assignee, it
‘means there are obviously others who may be treated as policy-holders. Thus
‘the legal interpretation has been that even a conditional assignee may be consi-
-dered a policy-holder and obviously the very object for which this definition was
‘put in was frustrated by these legal interpretations. Our purpose is to make it
-clear, with the original definition being there, that policy-holder not only
includes a category, but does not include another category and that category
‘is the =assignees whose interests are defeasible or are subject to a condition.
“Therefore our purpose is merely tc clarify as to who a policy-holder is. He
is an absolute assignee—there is no question about that,—but he is not, accord-
ing to the legal interpretation, one whose right is defeasible or subject to a
-condition. That is all what we have attempted to do in the present definition.

And 1 think my Honourable friend will agree with me that though the original

idea was that the policy-holder includes an absolute assignee, the word ‘include’
‘being there, it is interpreted in a different way, and in order to clarify it we
have put this definition.

T do not think T need say anything about ‘Superintendent’. My Honour-
able friend obviously has not seen the definition of ‘actuary’ which means
-actuary possessinz such qualifications as may be prescribed . . . . . . .

8ri T. V. Satakopachari: Prescribed under the rules . . . . .

The anourablo Dr. 8ir M. Azizul Huque: That is redundant; qualifications
are prescribed under the rules. I think nn the actual grounds of substance.
‘both he and myself are on the same ground. His draft is new. I have a little
‘bit of expferience. He is also & lawyer I think, and T have been a lawyer, but
my experience in the different Assemblies has been that it is always better
not to try to chanee the lancuage of an Act on the floor of the House. It leads
‘to a very great deal of confusion, and while T have my fullest sympathy for it
T will not accept it. Sir, I oppose it. . B

Sri M. Ananthasayanam Ayyangar: I did not want, to partake in thi
«debate, but T wi'l say one word on this matter. My Honouralﬁz £rieend l:eferrel;v

«



INBURANCE (AMENDMENT) BILL 1140

to my having interposed an amendment just at the last stage when the 1933
legislation was onthe anvil and that led to all the complication, and my Honour-
able friend with the assistance of hig colleagues has now come forward to set it
right. I am afraid I yielded to the amendment of the Government merely to
purchase peace for my Honourable friend. T do nob still think that this amend.
ment is necessary. There is a better judge—Sir Nripendra Sircar, who was
then piloting this Bill. The amedment was ‘‘ ‘Policy-holder’ includes the person
who 1s the absolute assignee of the benefits under the policy’’. Mr. Chapman-
Mortimer then raised an objection vegarding this notice in very similar terms.
Then 8ir Nripendra Sircar said :

“Sir, I am glad to explain the position. As a matter of fact Mr. Ayyangar moved his

amendment in this form because I took objection stating that I did not want mere mort-
gagees or persons having a charge to be included and, therefore, he has now moved it in the
form acceptable to us. My Honourable friend, Mr. Chapman-Mortimer's question is com-
pletely gnswered by clause 33, paragraph 5:"
The assignee shall be recognized to be the policy-holder for all purposes under
the Act. That is incorporated in section 88, clause 5 of this Act, i.e., clause 338
of that Bill. But anyhow they found certain difficulties. This amendment is
not going to make it worse: let it clarify the position. Therefore®I consented
to it.

8ri T. V. Satakopachari: Sir, . . . .

The Honourable Dr. Sir M. Axizul Huque: I do not think hé has a right
of reply.

Mr. President: I am sorry the Honourable Member has no right of reply.

Mr. Sasanka Sekhar Sanyal (Presidency Division: Non-Muhammadan Rural):
Sir. is it not open to the Chair to give permission to the mover of the amend-
ment ?

Mr, President: That is what I thought, but my attention is invited to the
rules.

Mr, P. J. Grifiths (Assam: European): It is Standing Order No. 382 on

page 13 of the new edition—discretion is vested in the President.

Mr. President: I would like to invite the attention of Honourable Members
to this proviso:

‘‘Provided that nothing in this sub-paragraph shall be deemed to give any right of reply

to the mover of an amendment to a Bill or a resolution, save with the permission of the
President.”
“‘S8ave with the permission of the President’; whether permission used to be
given or not in the past is a different question. If permission was not given,
that does not mean that the right to give permission is not there under the
Standing Orders.

Mr. Abdur Rahman S8iddiqui: Permission has to be asked for.

Mr. President: I myself was under the impression that with the permission
of the President the mover of an amendment could have a right of reply. That
was, why I permitted the Honourable Member to speak. Even when the
Honourable Mr. Ayyangar got up to speak T was under the impression that the
Honourable the mover had replied to the debate, but I was reminded that the
mover of the amendment was another gentleman and therefore I allowed him
to speak. Thben of course my attention was invited or rather a
reference was made to Standing Order 32 and I was told that sn
far as the Rules of this House go, there was no such power in the President.
T was under the impression that the President had the power. That is now
very clear. From the procedure in the Bombay Assembly my own impression
was that the Chair had the power of allowing movers of amendments to reply.
But I was not sure of the Rules of this House. As regards the desirability of
allowing the mover of the amendment to reply, when there has been a discus-
sion on the particular wording of the amendment and when the honourabls

> B

3 p.M,
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mover of the amendment has stated his case as to why he wants the change in.
the wording, it is proper thav be should have u say in the matter: though, of
course, I must say that 1 agree with the observation of the Honourable Member-
in charge of the Bill that it is very dangerous to touch the wording of any
piece of legislation which has come up from the Select Committee, ‘where it 18
assumed that all the questions including the question of language had been
argued and discussed threadbare. But that does not mean the House has
not the right of changing the wording, if it so likes

8ri T. V. Satakopachari: If we are going to tamper with the existing legis-
lation, I mean if a Bill for an amendment could be brought and the existing
legislation is going to be disturbed, I suppose we have the mame danger there
also. So I cannot myself appreciate the danger which will’ come when any
Member of this House riscs and wants to suggest some improvements which
he considers necessary to be there, because I think that the Select Committee:
is not the last word on the subject. I should leave it there.

I wish to correct the impression which my honourable friend made, of
probably madé, that Mr. Ananthasaysnam Ayyangar had something to' do with
these amendments. Absolutely not. He had nothing to do with these amend-
ments.

Mr. Abdur Rahman Siddiqui: He said so himself.

Sri M. Ananthasayanam Ayyangar: I did not say that I had anything to

do with these amendments.
Mr, President: Order, order.

Sri T. V. Satakopachari: When he referred to the fact that there was o
previous discussion it became relevant to this matter. I am afraid I do met
"see any reference at all.

I was not convinced by my honourable friend, Mr. Vaidyanathan when he
said that conditions of assignment were sought to be ex¢luded by his wording
but would not be excluded by my wording. My point is precisely the same
that my expressions exclude a conditional assignment until the condition or
contingency becomes satisfied. The only thing is the language. It conveyed
the idea better and will end litigation which may be possible under the other
amendments. Anyhow with the suavity and persistence which probably my
honourable friend on the opposite side has been getting from the canvassing
agents of insurance business, they have stuck to their guns and they have
been as determined and logical as the gentlemen wanting us to insure ourselves
willy-nilly.

Mr. President: I shall put the amendment to the House in two parts:
firstlv the portion as regards the policy-holders and thereafter the other ‘part.

The question is:

“That for clause 2 of the Bill, the following be substituted, namely :

‘2. Amendment of Section 2, Act 1V of 1838.—In Section 2 of the Insurance Act, 1938
(bereinafter referred to as the said Act),—

(a) For clause (2) the following clause shall be substituted, namely :

_*“(2) ‘policy-holder’ includes the person who is or becomes the absolute assignee of the-
entire benefits under a policy ;"

The motion was negatived.

Mr. President: The question is:

“That for clanse 2 of the Bill the following be substituted, namely :

‘2. Amendment of Bection 2, Act IV of 1938.—In Section 2 of the Insurance Act, 1038
(hereinafter referred to as the said Act),—

(b) Por clause (15) the following clause shall be substituted, namely :

‘‘(16) ‘Superintendent of Insurance’ means an actuary qualified, under the rules and
appointed by the Centrgl Government as Buperintendent of Insurances to perform the duties.
of that office under the Act, provided that until 1st Jenuary, 1954 he need not necessarily-

be such qualified actuary’.
The motion was negatived.
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My, President: The question is:
“That Clause 2 stand part of the Bill."”
The motion was adopted.
Clause 2 was added to the Bill.
Sri T. V. Satakopachari: Sir, T move:

“That for sub-clause (a) of Clause 3 of the Bill, the following be substituted, namely :

‘(a) in sub-section (1), after the words ‘‘from the Superintendent of Insurance a certi-
ficate of registration’, the words ‘‘for such business’’ shall be inserted’.”

It will be clear from a reading of Clause 3 that it wants to avoid only a
repetition of the same words and so it would be better.

Mr, President: Amendment moved:

“That for sub-clause (a) of Clause 3 of the Bill, the following be substituted, namely :

‘(a) in sub-section (1), after the words ‘‘from the Superintendent of Insurance a certi-
ficate of registration™, the words ‘‘for such business’ shall be inserted’.” ‘

The Honourable Dr. Sir M. Azizul Huque: T have already explained that on
principle I am not in favour. I have come to grief on many occasions because a#
an unwilling moment I had to accept a change in the language which was not
particularly considered. Clause 3 (a) means that no person............... shall
continue to carry on any such business unless he has obtained from the Superin-
tendent of Insurance a certificate or registration for that particular class of
business. That is our amendment. My friend wants that after the words *‘from
the Buperintendent of Insurance a certificate of registration’’ the words ‘‘for
such business’ shall be inserted. The result will be *‘that no person............ shall
continue to carry on any such business unless he has obtained from the Superin-
tendent a certificate of registration for any such business””. I do not like to say
it, though English is not my mother tongue that the words *‘any such business’®
.shou!d not be repeated twice in the same clause and in order to make it clear it
is said for that particular class of insurance business.

Mr. Prosident: The question is:

:‘Tha.t for sub-clause (a) of Clause 3 of the Bill, the following be substituted, namely :
(a) in su'b-sectnol} (1), after the words ‘‘from the Superintendent of Insurance a certi-
ficate of registration’’, the words ‘‘for such business’ shall be inserted’.”

The motion was negatived.

Mr. President: The question is:
“That Clause 3 stand part of the Bill."”
The motion was adopted.

Clause 3 was added to the Bill.
Clause { was added to the Bill.

Sri M. Ananthagayanam Ayyangar: Sir, I wove:

“That in sub-clause (a) (i) of Clause 6 of the 3ill, in sub-section (1) of Section 4,
the words ‘s Co-operative Life Insurance Society or' be omitted; and

that in sub-clause (b) of Clause 5 of the Bill, in the proposed clause (b) of sub-sec-
tion (2) of Sectivn 4, the words ‘a Co-operative Life Insurance Society or' be omitted.”

The Act hag framed the maximum distinction between policies, the maximum
smount to which policies of life insurance can be granted and the minimum with
which the other insurance compsnies can start. All insurance companies are
allowed to transact business or undertake policies of insurance above Rs. 500
and not below. Below Rs. 500 was reserved for provident societies in particular
and with respect to co-operative societies and mutual insurance companies which
are intended to cater to the members amongst themselves this restriction was
not imposed upon them. They were allowed to transact business from Re. 1
right up to the infinite. It was found by the framers of this Bill that with
respect to some of the mutual companies they were transacting business not on
mutual lines, not adopting principles on which mutual insurance companies have
been based, covering merely and particularly to the needs of the members of the
institution, but were acting as proprietory concerns with profits as their purpose.
Therefore the framers of the Bill wanted a restriction in favour of mutual
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societies. As the Superintendent of Insurance wanted or at his discretion we
have modified it in the Select Committee by inserting the words ‘‘according to
rules as may be prescribed.”” 1 hope I am not disclosing a secref but I am
bound to take the House into confidence, suddenly some one in the Select Com-
mittee proposed that Co-operative societies also should be brought within, that
is even amongst members of the co-operative societies they ought_ not to insure
for any amount less than Rs. 500. I took exception on the gfound that co-
operative societies stand on a different footing from mutual companies in that
co-operative societies are governed by special acts and there ig a heirarchy of
public servants who watch the transactions of insurance societies from stage fo
stage and therefore it is not desirable to include co-operative societies also and to
restrict their activities. Sir, last time in 1944, the saine Bill was introduced in
this Assembly and it was referred to a Select Committee consisting of eminent
members of this House including the Leader of the Opposition, Sjt. Bhulabhai
Desai. There they did not allow the insertion of co-operative societies and
restriction being placed upon co-operative societies. There is a specific note by
Mr. Desai that co-operative societies ought not fo be put in the same level as
mutual insurance companies with respect to some restrictions which were sought
to be imposed in that Bill. Therefore I move this amendment to this Bill.
Some restriction should be imposed with respect to mutual societies, I.agree,
but co-operative societies ought to be deleted. I am sure the Government itself
will accpet this.

Mr. President: Amendment moved :

“That in sub-clause (a) (i) of Clause 5 of the Bill, in sub-section (1) of Section 4,
the words ‘a Co-operative Life Insurance Society or' be omitted; and

that in sub-clause (b) nf Clause 6 of the Bill, in the proposed clanuse (b) cf sub-seos
tion (2) of Section 4. the words ‘a Co-operative Life Insurance Society or' be omitted.’

Mr. L. S. Vaidyanathan: Sir, as my Honourable friend has said co-operative

societies also were put in the same categorv as mutual insurance companies at
the Seiect Committee stage (I am not disclosing a secret since he has already
disclosed it himself) for a specific purpose. As there are mutual companies,
which are only mutual in yame and yet are more proprietory than the worst of
proprietory coupanies, there are also co-operative societies which are only co-
operative in name but yet compete on the one hand with big insurance companies
and with the advantage they possess by the privilege of transacting business for
large sums assured, compete unfairly, on, the other hand, with the small provi-
dent societies. Even one giant if made to fight against a thousand pygmies can
defeat them in no time. If Gulliver had not been chained when he was asleep,
he would have smashed the Lilliputan empire in no time. There are co-opera-
tive societies' which are only co-operative in name and have the unlimited
advantage of . . . . .., '

Sri M. Ananthasayanam Ayyangar: May I ask the Honourable Member if
i is the desire of the Government to see that co-operative societies do not
eompete with big business at all?

Mr. L. 8. Valdyanathan: That i not the idea at all. Our ides is not to allow
the so-called eo-operative societies, which have the advantage of competing with
big business companies also to compete with provident societies for small
business. There can be small co-operative societies, whose business is restricted
to the limitations imposed by Section 65 of the Insurance Act and they also
will be hard hit by the big co-operative socicties. Amongst those co-operative
societies that are now funetioning only those that do not answer to the exact
definition of & co-operative society and have sbsolute freedom to do
business amongst the public at large without anv limitation for large sums
assured on one hand and for small sums assured on the other and thereby
rompete unfairly with the small provident societies, will not be given the freedom

. to transact business for small rums assured. Therefore in the rules that will he
framed, there will be ample latitude to safequard the interests of genuine co-
operative societies and therefore T oppose the amendment proposed by the
Honourable Member. SO

{
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Mr. Pregident: The questiog is: . ‘ '
“That in sub-clause (s) (i) of Clause 5 of t.he‘Bill, in sub-section (1) of Bection 4,
the words ‘s Co-operative Life Insurance Society or be omitted; and

i b) of Clause 5 of the Bill, in the proposed cla\u:e (b) of n‘nb:'uo-
tiontfh ('53 ?f E:lc}:;‘i:i;mﬂt- ghL l;Jwtforclta 'a Co-operative Life Insurance Society or’ be omitted.

The Assembly divided:

AYES-39.
: Masani, Mr. M. R.
ﬁgﬂ_‘"l“ uthfil SK h;'n, Khan, Mukhopadhyay, Mr, Nagendranath,
An.fy Ali Mr. M. Mukut Bibari Lal Bhargavs, Pandit,
Ayyangar, Bri M. Ansnthasayansm. ﬂ:;’y m;ﬂ_““hlfl' GSn N.
Banerjes, Sree Batyapriys. Ramgy,Nnu.an "Sine . Babu,
Bose, Shri Sarat Chandra. Ramayau Prasad, Mr.
Daga, Beth Bheodass. , Prof. N. G.
Dani, Mr. G. B. Reddiar, 8ri R. Venkatasubba.
Gadgil, 8jt. N. V. Saksena, Bhri Mohan Lal.
Gangaraju, Sri V, Bulve, Mr, P, K.
Jagannathdss, Sri. Sanyal, Mr. Basanks Bekhar.
st o, . B BT
armarkar, . P. y .
Khan, Mr Debendra Lal. Sukhdev Udhowdas, Mr. B )
Latirt Choudhury, Srifut Dhirendra Kanta. |Surjit Singh Majithia, Squadron Leader
Mudandnan Singh, Mr. s S"i;d"' Shrimati
o . . . wWAM adhnn, mati Ammu,
Mahapatra, Sri Bhagirathi, Thakur Das Bhargava, Pundit,
Mangal Singh, Sardar. Varma, Mr, B. g‘
Manu Subedsr, Mr. Vijava Ananda, Maharajkumar Dr, 8ir.
NOES—38,

Abdul Hamid Shah, Maaulvi,

Ali Asghar Khan, Mr,

Asizul Huque, The Honourable Dr. Sir M.
Banerjee, Mr. R, N.

Benthall, The Honourable Bir Edward.
Bhat.;.(lchsryya, Rai Bahadur Devendra

Chapman-Mortimer, Mr, T,
Cook, Mr. B. C. A.
Griffiths, Mr, P, J.

Gwilt, Mr. Leslie.

Hirtsel, Mr. M. A. F.
Hydari, The Hdnourable Sir Akbar.
Inskip, Mr, A. C. °*
Kharegat, Sir Pherozs,
Lawson, Mr, C. P.

Mason, Mr. P.

Morris, Mr. R. C.

Nagvi, Mr. A, T.
Qulsnam, Mr. 8. H. Y.

Rowlands, The Honourable Sir Archibald.
argent, Dr. J

iddigi, Mr., Abdur Rahmaun,
iddique Ali Khan, Nawab,
pence, Sir George.

ri Chand, Chaudhri.

tokes, Mr. H. G.

amizuddin Khan, Mr.

orne, The Honourable SBir John.
urner, Mr. A. C.

yson, Mr. Geoffrey G.
Vaidyanathan, Mr, L. S,
augh, The Honounrable Mr, A. A,

Zafar Husain Khan, K. B.

The motion was adopted.

Mr, President: The next amendment that stands in the name of Mr.
Vaidyanathan is, it seems.to me, ruerely to -rectify a printer's error.

The question is:

‘‘That clause 5, as amended, stand part of the Bill.”
The motion was adopted.

Clause 5, as amended, was added to the Bill.

Clauses 6 to 19 were added to the Bill.

Mr. Presittent: Clause 20. There is an amendment in the name of Mr.
Ayyangar who wants clause 20 to ‘be omitted. I do not see how it is in order.
It is a negative of the original prdposition. The Honourable Member may vote
against thaf clause but his amendment is not in order. He is entitled to have
his say on clause 20.
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8ri M., Ananthasayanam Ayyangar: This amendment relates to the married
women’s rights. As I said at the consideration stage, it is not merely a matter
of form but it is a matter of substance. Life insurance is a kind of protection for
the family of the assured- The primary members of the family who are the
centres of his affection are his wife and children. They are normally the
nominees of any assured in his policy. The policy of life insurance is the abso-
lute property of the assured and therefore he oan sell it, mortgage it or pledge
it or do anything with it. He can make a gift of it to whomsoever he likes and
bis creditors can lay their hands upon that policy. As soon as any person makes
a proposal it is also normally incumbent upon him to nominate the persons to
whom it should go in case of his death but if the nominees are his wife and
children he can no longer after the nomination deal with that property as his
own. They are protected as against his vagaries and also any creditors who
might like to lay hold of his property. This is a very wholesome provision.
What the Bill intends to do is to do away with this wholesome provision. Here-
after it is open to a policy holder to say—I get out of section 6 of the Married
Women’s Property Act. That means that though I nominate my wife or
children as the beneficiaries to this policy, both myself and my creditors can
‘lay hand upon the policy and my wife and children may be deprived of this
Policy. The wife and children are relegated to the catiegory of strangers. But
in the Aot of 1988 the wife and children were placed in a different category.
That special exemption is sought to be taken away for some supposed adminis-
trative inconvenience.

The history of this legislation date back to 1874 when the first Married
Women's Property Act was passed, specially applying the provisions of that
Act to Christians in this country. Hindus and Muhammadans, Jains and
others were exempted from the operation of that Act. There was no Insurance
Act in force in India then. The first Insurance Act was passed.in 1912. Till
then insurance companies were also governed by the ordinary law which regu-
lates companies. Therefore the background of the Act of 1874 must be under-
stood and also the purposes of the legislature then as to how it was intended to
be a wholesome provision. Section 6 of the Married Women’s Property Act
BaYS:

. icy i married man on his own life and expressed
on ﬂ’llw;h‘}g.c: g(f,h?t‘\ tzf 112'?3“51::%:% t;)f' hie wite or of his wife and children or g.ny of
them shall enure and be deemed to be a trust for the benefit of his wife or of his wife

and children or any of them according to the interest so wxpressed, and shall not, so long
.:l any object of the trust remains, be subject to the control of the husband or of his

creditors or form part of his estate.” . o
Bub unfortunately they said that this would not apply to Jains, Hindus,

Muslims or Parsis. A later Act was passed in 1928 by this Legislature. Tt
contains one clause. It says:

“Notwithstanding anything contained in section 2, the provisions of sub-section (1)
shall apply in the case of any policy of insurance such gs is referred to therein, which is
effected by any Hindu, Muhammadan, Sikh or Jain in Madras after the 3lsi day of
December 1913, or in any other part of British India after the 1st day of April 1923.”

This Act was passed in 1928. But it was given retrospective effect, so far
as Madras was concerned. from 1913. T read the relevant portions of the debate
that occurred when that Bill was on the anvil, how this measure was welcomed
by all sections of the House. The same objections that are now beng raised
on the other side were put in almost in a nutshell. The Married Women's pro-
pertv Act says that if wife or child is noted as the nominee then they b2come
the beneficiaries. After the insured passes awav the mode of payment is. if he
creates trust, the monies would be paid only to the trustees for the benefit of
the wife and children. Tn case he did not create a trust, then the property
would automatically go to the official trustee. Whoever does not leave a trust
behind. then his property goes to the official trustee under certain conditions.
The official trustee merely acts as the conduit pipe who pays to the wife and
children, if there is no condition. But if there is a condition, then he carries
out those conditions. It is merely a matter of procedure or form.
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I heard the Honourable Member in charge of the Bill say that it was found
very difficult and in his own experience he tound that the money was deposited
soniewhere in the capital of the province whereas the person died leaving
his wife and children in some other corner of the Presidency.: In
practice, he found that much less than even half reached the wife and
children who are beneficiaries, and that therefore he wanted primarily
to avoid administrative difficulties or difficulties of procedure and there-
fore he was introducing this amendent in the Bill. I would point out, Sir, that
that could easily be got over by amending the Married Women’s Property Act in
this wise, that in cases where the assured does not create any trust by himself
and does not nominate trustees, the money instead of going to the official trus-
tee might be deposited in the District Court of original jurisdiction where the
assured lived or where his wife and children live and the mapies may be paid
over in accordance with his wishes. It is purely a matter of form which can be
easily modified. We are making so many laws almost every day here. A law
-once passed can easily be amended and therefore, I submit it is one of mere
procedure. We can find ways and means. Ib is not a matter of procedure
alone. On the other hand, we unfortunately find that there is always a diffe-
rence between employer and employee, similarly, we find a lot of difference
between insurer and insured. The insurer is always anxious, if he is & pro-
prietary concern, to make as much money as possible out of the insured.

The House might have observed that while I was on the last amendment,
I was persistent in calling for a Division, though I was not sure I would succeed.
It was for this reason That all insurance companies must sooner or later become
nationalised, or they must become mutual or co-operative. No insurance com-
pany ought to he a proprietary concern for the owner to play with the premiurn
paid by the insured in any way he likes. It should not be that the only lot of the
insured is to go ou paying premium. I am reminded at this stage of a company
which was floated in my Province with a humble capital of Rs. 74,000. That in-
surarice company has now done business to such an extent that its annual pre-
mium is one crore. I recently heard that some Banks or some private individuals
are planning to purchase that insurance coompany’s shares worth Rs. 74,000 for
74 lakhs, so that they can deal with a premium of one crore in whatever way they
liked. I do not know if the Honourable Member is going to block all holes. I
will wait and see if he does so in the new Bill which he promises to bring
shortly. I am anxiously waiting for the inauguration of that Bill. When it
becomes law, let us see. In the meanwhile, unfortunately the Honourable
Member is making inroads into a very valuable, wise and substantial piece of
safeguard for the wife and children of the assured.

As I was submitting, Sir, the interests of the insurer are absolutely different
from those of the insured. The insured as the beneficiary is made to bear all
the overhead charges of the top heavy administration. There are cases of in-
sured who do not derive any benefit from the insurance company but who'go on
paying in premium day in and day out- The insured is always anxious to gee
that he makes a suitable provision for his wife and children. Now, Sir, with
great respect to Honourable Members who have spoken and who are going to
speak later on, I say that one cannot eliminate the fact that one is an insurer,
however much he may talk. The insurance company issues the policy, some-
body insures. If the insured nominates his wife or children as the beneficiary
under the policy, then he can no longer pledge it or borrow upon it. If this
provision is enforced, then the insurance company stands to lose. The insured
cannot take loans on his policy without the consent of the wife or children who
are the nominees.

One section of the Insurance Act says that 55 per cent. of the capital should
be invested in Government securities or approved securities. You know very
well that Government securities do not fetch a high rate of interest now-a-days.
They are as low as 2 or 8 per cent. But the insurance companies with their
top heavy administration and heavy overhead charges want to earn interest in
whatever way they can. That is why the insurance companies beguile the
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policy holders by inducing them to borrow on their own policies at high rate
of interest. So that in the end when the poor insured passes away, the wife
and children ure left with practically nothing out of the insurance policy. Do
not be carried away by the smiling faces or the sweet words of persons who are
in charge of insurance companies. They talk and talk, all the while plotting
ways and means to trap the insured to take out loan from the companies. 1
submit that ro insured ought to be beguiled into smooth talks with insurance
company directors, with persons who ure interested in running insurance con-
cerns. Their interests are diametrically opposed to the interests of the assured.
I do not want to use stronger language. You can find appropriate words in the
dictionary and every one can see them there. I believe in argument for argu-
ment. 1 therefore submit that persons interested in the runging of insurance
concerns are always anxious to see that the policy holders borrow on their

. This wholesome provision in the Married Women's Property Act ties
down .the hands of both the policy holders and also the insurer. I do submit
i cannot monkey with this wholesome provision as they do want now by
this Bill to do so as against the interest of wife and children who are the bene-
ficiaries under a policy.

Now, Sir, I would only reinforce my arguments with the arguments advanced
on the floor of the House by the framers of the Bill to extend the operation of
the Married Women's Property Aet. Mr. Seshagiri Aiyar, who was at one
time a Judge of the Madras Ifigh Court was also one of the Members in this
House who took part in that debate. He also referred to this other difficulty
of getting money from official trustees.

‘‘The second important change effected in the Select Committew is with reference to
the question where reference is made to section 6 of the Married Women’s Property Act.
The object of this Bill is to remove certain doubts created by certain conflicting decisions
of three High Courts. My object is to remove these conflicting decisions. Section 6 of
the Married Women’s Property Act says that a policy of insurance effected by any married
man on his own life and expressed on the face of it to be for the benefit of his wife or of
his wife and children or any of them shall enure and be deemed to be trust for the benefit of
his wife, or of his wife and children or any of them, according to the interest so expreesed,
and hall not so long as any object of the trust remains, be subject to the control of the
husband or of his creditors or form part of his estate. If this section does not apply to
Hindus, the disadvantage is that even in a case where the husband insures for the benefit
of his wife, either his creditors or members of a Joint Hindu family practically claim an
interest in the insurance money and the benefit of that insurance is taken away, so far as
the wife is concerned.”’ ’

Mr. Seshugiri Aiyar, who was a renowned Judge of the Madr i
and who took part in the discussion said: g dres High Court

“The object of this Bill is to place Hin idows i it :
belonging 06‘ the Christian commur_uil:,y. Undegutl::ldgrn:»ril:d u\lh.’or:::l: plgropert‘monyuhc?d::: ‘
tion 6, if an insurance is effected in favour of wife and children, a trust is created and

the insurer is thereby debarred from dealing with the insurance if it i
property, and his creditors after his death cannot attach it as if th::e lhxml be‘::enohl:m:y

ow, Sir, this section tries to do away with this. It wag glibl i
this provision crept into the Act of 1938 yby a mistake. In st;hge Aig,'g;d1%
which is now sought to be amended, no doubt this provision was absent in the
Bill as was brought before the House. This provision relating to Married
Womqn’s Property Act was introduced only in the Select Committee. Then,
after it came back no objection was taken to it. It was found that this pro-
vision was necessary and therefore no objection was taken to it at all. I find.
Sir, that the framers of this Bill have made a mistake. They say in the Notes
on Clauses that this reference to Married Women’s Property Act in the Aet of
1988 crept in somehow. I do not know how. They say that it crept in and
that they discovered it after 1988. It is now seven years. How did they now
discover that it crept in when neither the Honourable Member who is the mover
nor the other Honourable Member who is supporting was a member of this.
House. It is therefore strange that they are inventing arguments for sup-
porting a very bad case. My submission is that this is a matter of substance.
Let us not make a wholesome provision merely because an insurance company
is able fo lend to this man. It is to his dissdvantage—this bogey that if ther
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Married Wori.en’s Property Act is to be applied, his wife and children find it
difficult to get the money from the official trustee. Is the official trustee a.
looter or a dacoit? He is a public servant. The money goes into the hands
of the public servant. The insurance Company can be trusted but not the
public servant! The insurance company has no objection to pay away in gold
and silver, but the official trustee walks away with the entire money! It is.
a travesty. In appearing before a Court of Law or in drawing money from a.
Court there are certain rules of procedure prescribed. Even the vakil has to
show the affidavit showing the amount has been paid to the vakil.
This is done in the interests of the safety of the persons involved.
If necessary we can modify it. But let us not cut the nose to spite the face..
What my friends are doing is to do away with the money and make it easy to-
draw. What am I to draw? There is no money. My friends of the European:
Group set the model for us long before any Insurance Act was passed- It was-
restricted to members of their own faith although subsequently for different
faiths we have also taken advantage of it. It was in 1874. It was copied im
Madras, to which I belong, from 1918. It was reiterated in the Act of 1988..
It was not therefore by fluke but with open eyes, two eyes for each member,.
with two-hundred and eighty open eyes that it was passed. Therefore let no.
consideration of inconvenience prevail.

I have tabled another amendment. But that amendment I do not want to-
move. We can sit across the table over that amendment and come to some-
arrangement as to how the procedure may be modified and how' the money can
be got from the official trustee. Therefore I respectfully submit for considera--
tion and acceptance of my amendment. I am opposing the clause.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): It is not.
without some amount of trepidation that I rise to speak on this motion. We-
have already been assured that the Bill as it has emerged from the Select Com-
mittee represents the very anxious consideration which the best brains in the -

country have given to the matter.

Sri M. Ananthasayanam Ayyangar: It has put me to anxiety.

Mr. K. 0. Neogy: I have great respect for the Members of the Select Com--
mittee. But at the same time I cannat forget that by the particular amend--
ment which we are now discussing, they have sought to tamper with two legis--
lative measures passed by two previous Legislatures. Sir, I hope the House wilk.
bear with me for a few moments as I develop my points. My Hohourable-
friend Mr. Ananthasayanam Ayyangar has already referred to the Married
Women's Property Act which was passed in the year 1874. That Act exeluded:
from its purview Hindus, Muslims and certain other communities. T think from
the practical point of view, before the year 1928, the provisions, in so far as they
bear upon insurance, of the Married Women’s Property Act, applied only to-
those who professed the Christian religion and also to the Parsee community.
When the Act of 1874, the Married Women's Propertv Act, was passed, an
English law on the subject had already been pussed by the British Parliament.
I took the trouble of looking up the proceedings of the then Imperial Legislative-
Council on this subject, and I found that it was not after a mature consideration-
by the legislature of any peculiarities that characterised the excluded commu-
nities of India that they were placed bevond the scope of the Married Women's-
Property Act. The Honourable Mr. Hobhouse, who I believe occupied in those-
days a position akin to that of the Law Member, referring to Section 6 as it now
stands in the Married Women’s Property Act, said that this had been initiated’
by Government at the instance of certain British Indian companies which were-
then operating in India. He said that these provisions were found exceedingly
useful in England and that he thought that it was equally proper to introduce-
some of these provisions among the Furopean community in India. The reason
why the other communities were heing excluded was that the Government did’
not profess to deal with the delicate subject of connubial relations which existed’
among native societies. I am quoting from the speech of Mr. Hobhouse. At:
that particular moment, they hesitated to bring within the scope of this measure-
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"what are called the native societics of India. They were thinking only of the
European community then living in Indis, and the Government wanted to give
this community the benefit of a law which had already been passed in England.
‘The English law would be found in Section 10 of the English law, namely the
-Married Women’s Property Act, 1870. This was subsequently renumbered as
“Beetion 11 in the Consolidating Act of 1882. Now, Section 6 is more or less &
:reproduction in substance of the provisions of the relevant section in the English
Jaw. This state of affairs continued for sometime without any difficulty because
-1 those days insurance was not very popular among Indians, I take it.

_ Then, when we come to 1918 and 1914 we find conflicting decisions of different
'ngh Courts as to whether, when a husband nominates the wife as the bene-
‘ficiary under an Insurance policy, the bhenefit of that policy could be denied to
tth_e w1dqw at t.he instance of the creditor. There was a difference of opinion on
‘this subject primarily between the Madras and Bombay High Courts. I believe
~the Cslcutt.s High Court also had something to do with the subject, so that we
had two distinet sets of legal opinions expressed by different High Courts—
Bombay and Calcutta on the one side and Madras on the other, Madras trying
%o give the benefit of the protection of the Married Women'’s Property Act to

‘ ‘{:Je?ergace policies of this kind, and the two other High Courts denying that

"Then, Sir, we find in the year 1921 when the first reformed Legislature met,
-attempts being made by prominent non-official members like Mr. Seshagiri Ayyar
.and Mr. Kamath to amend the law on this particular subject. Mr. Seshagiri

drx Aiyar’s Bill was of a more ambitious character than that of Mr.
" Kamath. Kamath's Bill was confined to the operation of section 6 of
*the Married Women's Property Act in regard to the excluded communities.

Sri M. Ananthasayanam Ayyangar: Sir, on a point of information. Was
.my Honourable friend a Member of the Assembly then?

Mr. K. 0. Neogy: I am coming to that. I do not want to attach too much
.importance to my membership of that Assembly, but the fact remains that I
was not merely a Member of the Assembly at the time but I was also 8 member
«of the Select Committee that was appointed to go into Mr. Kamath's Bill which
-subsequently became the Married Women’s Property (Amendment) Act of 1928.
Mr. Kamath’s amendment is now embodied in the Act and has already been read
wout by my Honourable friend Mr. Ayyangar. Incidentally, I might say that
:this was the first non-official legislative measure to be passed into law since the
inauguration of what is now called the reformed legislature under the Act of
1919. When that Bill came up it was circulated for eliciting public opinion, and
we have Sir William Vincent stating, on the motion for reference to Select Com-
.mittee, that it had received almost universal support from all local Governments
-and the public at large, and that Government therefore did not want to oppose
it. That is the position of the Married Women’s Property (Amendment) Act,
'1923, and in 1988 - what was done was to add a sub-clause (7) to section 89
-stating that the provisions of section 39 would not apply where the Married
“"Women’s Property Act applied. Now as has already been stated by my
Honourable friend, this particular clause was not in the original Bill of 1987
-which became the Act of 1938, but it was subsequently introduced at the instance
-of the Select Committee. I have before me fhe report of the Select Committee
.on this point and this is what I find there:
‘“We have supplied an omission in sub-clause (5) and by a new sub-clause (7) we have
»made & necessary provision excluding from the operation of the clause insurances of a

married man for tho benefit of his wife and children who are subject to the provisions of
Act 3 of 1874.” '

And when I go through the array of names subjoined to this report, I cannot
-eay that the members of the present Select Committee can claim any better
«brains than the members of that particular Select Committee. In spiﬁe of all
-this we find a bland statement in the Notes on Clauses supporting the particular
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wmendment which has now come before us with the approval of the Select Com-
mittee. This is what is stated:

‘‘Clause 20.—It was not intended that a nomination citing section 39 of the Act in favour
of 8 wife or child should attract the provisions of the glarried Women's Property Act,
1874, and this amendment is to secure the desired position ™’

Sir, in all humility 1 should like to know, whose was this intention? It is
gaid that “‘it was not intended’’; not intended by whom? When we_have_to
~consider two distinct legislative measures passed after very serious consideration
by two different Houses, we are entitled to a little more information on this
point. The only intention that can possibly weigh with us in this context is the
intention of the legislature. I should like my Honourable friend to tell us
whether he has any proof to substantiate this claim that what we now find in the
Act, and what is now sought to be amended, was not intended by the legislature
which passed either the Act of 1923 or the Act of 1938. Sir, I have tried to
study the subject as far as my opportunities went; I have gone thrqugh the
debates; but I do not find any light there on this particular point. I have gone
through Mr. Susil Chandra Sen’s report on the laws of insurance on which the
Bill of 1987 was based; I do not find anv light there either. It is in & spirit of
inquiry that I am raising this point. Whose is the intention that we have to
take into account, and what proof have Government in support of their state-
ment that the present position of the law was not intended,—intended obviously
by the previous legislatures ?

Then, ‘Sir, it has already been pointed out by my Honourable friend
Mr. Ayyangar that under the present amendment as recommended by the
‘Belect Committec there would be an alternative procedure; that is to say, it
would be open to the husband either to say that in making the nomination in
favour of the wife or children he wants the operation of the Married Women's
Property Act to be attracted, or that he does not want it. That perhaps is what
is intended; that is to say, there would be two alternative positions, under one
of which even though the wife may be nominated as a beneficiary, the husband
would be free to deal with the insurance policv by way of pledging it, and that
the husband’s creditors would be at liberty to pursue the money that may be
secured under that policy of insurance; and under an alternative procedure, if
the husband definitely mentions that in making this nomination he definitely
wants to attract the operation of the Married Women's Property Act, then all
that follows from section 6 of that Act will control the particular policy.

Mr. L. 8. Vaidyanathan: That is what we want.

Mr, K. 0. Neogy: Yes, I know that is what you want; but here again let me
point out that this is not the first time that this point was raised. If we find
the law to stand as it does, it is because after deliberate consideration of this
suggestion we decided that we were not going to have any alternative procedure
prescribed in this manner. Here again T have to refer to the report of the Select
Committee on the Bill which subsequently became the amending Act of 1928.
It is an accident that I was a member of that Select Committee; but among
members of the Committee there were very eminent persons like Sir Malcolm
{Now Lord) Hailey, Mr. Seshagiri Aiyar who was a very distinguished Judge of
the Madras High Court and after retirement became a Member of the first
Legislative Assemblv, Mr. T. Rangachariar who was a verv distinguished
Advocate of the Madras High Courf. There was no minute of dissent to that
report. When you see that report vou find that there were several opinions that
‘were placed before the Belect Committee. unlike the present Select Committee
which obviously is so conscious of its monopolyv of wisdom that it never thought
of considering the opinions of others.

Mr. T. Chapman-Mortimer: Sir, T do not want to interrupt the Honourable
Member's very iuteresting speech but on a point of order. T do not think it is
quite fair that he should impute to the members of the Select Committee quite
the errogant attitude that he rather did impute, if T understood him correctly.
T hope I understood him wrongly, but he rather gave the impression that we in our
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wisdom did not give any attention to this point. In fact we were very exercised
sbout it.

Mr. K. 0. Neogy: I am sorry; perhaps my Honourable friend was not in the
House this morning when my Honourable friend Mr. Ayyangar was taken to
task by another Honourable Member of the Selecct Committee for his loguacity
in dealing with these questions, because the best brains of the country had
already gone into the matter.

Mr. T. Chapman-Mortimer: I dissociate myself entirely from remarks of that
kind. I have the highest respect for my Hodourable friend’s learning and his
application in this matter. But all I was querying was whether it is right and
proper for the Honourable Member to suggest that members of the Select Com-
mittee did not apply their brains, such as they are, and that they are not exer-
cised in their minds on this particular point. That is what I understood him to-
mean, and I should like to be clear on this point.

Mr. K. C. Neogy: I never made any such point. I said that contrary to the
usual practice to which we are accustomed, we do not find the Select Committee
making any reference to any opinions that may have been received on the Bill.
In the previous Select Committee we find that they began the report by a refer-:
ence to the opinions received and they go on dealing with the various opinions.

[At this stage Mr. President vacated the Chair which was then occupied by
Mr. P. J. Griffiths (one of the Panel of Chairmen)].

It may be a new procedure that has been instituted, but that is all that I
stated. I did not mean any offence to any single Member of the Select Com-
mittee. The Select Committee of 1923 went into all the opinions received which
were mostly, if not all, in favour of the amendment.

Now, Sir, I should like to plase before this House one paragraph from the
Report of that Select Committee which bears on the point in"regard to which my
Honourable friend, Mr. Vaidyanathan, interrupted me. This is paragraph 8:

*“We next considered the opinion of the Life Offices’ Association, London. . . ."”

It is not merely opinions, gathered from say Local Governments, but we had
an opinion from the Life Offices’ Association (London). Now, the amendment
that has been adupted by the Select Committee is exactly the kind of suggestior
thet came from that body. This is how the third paragraph of the Report runs:
.. “We next considered the opinigh of the Life Offices’ Lonidon, and the represetations
which were put before us to the piect that a rigid application of section 6 to all classss
of policies which are expressed to be for the hensfit of the wife or of the wife and children
would in many cases csuse inconvenience, hsrdship and misunderstanding.’’

. That is all that we are now being told in support of the amendment embodied
in the Select Committee’s Report. Continues the Select Committee:

. ‘‘We were told that this f of insurance is unpopular in other countries, and a sugges-
tion was made that it might be possible to allow policies of this nature to be taken up
independently of the provisions of section 6 by providing that that section should not apply
woless it was expressly stipulsted in the policy that the Married Women's Property Act,
1874, as amended, should a y to it.” N

This, in substance, is exactly what the Select Committee proposes to do.
Now comes the observation of the Select Committee itself :

. ““We think, however, that there is no reason for inserting any special provision of this
kind, and that, if. in fact, Insurance Companies aore as a rule unwilling to issue policies
of th}s nature, any disadvantages which nay attach to ithem will. as a matter of course, be
explained to the person intending to insure.”

It is not as if this is a new point and that this is a new light that has been
thrown upon the subject at the present moment. And that is why I ask, whose
is the intention that the Government and the Belect Committee are thinking
of carrying out in supersession of the present legal position? Is it the intention
6f thie Life Offices’ Association. Londdn, which was dily corisidered and rejected
in 1928? Now, that is the point on which I should like to have a direct answer:
1 sbould not be taken to mean that T am against any form of change whatsoever
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and that whatever laws have been passed by previous legislatures should stand
without amendment, but then let us consider the question on merits. Why seek
to mislead the House by saying this was not intended, and this is what is the
proper position? Who says that this is the proper position, g.l}d whose was the
intention contrary to what we find the present law to be? Sir, this is all that
1 huve to suggest to my Honourable iriend that he should go into tljns matter
anore carefully and, if necessary, tske this point back to the Select Committee
.and let us have a more informed report setting forth in detail aw to how he came
to the conclusion that the present law does not carry out the intention of the
Legislature and that the present law is contrary to what the position should be.
[ am prepared to admit thas in practical administration defects may have been
found to exist, and that this form of insurance, where the provisions of section
6 of the Married Women's Property Act apply very rigidly, has been found to
be unpopular. T am quite prepared to take into account such facts as may be
available on these points, but I ari not prepared to accept the statement that
it was not intended by somebody that the law should be like this, and that the
proper position is what the Select Committee has put it, or rather the Govern-
qment, because it is virtually the same thing, subject to some small amendments,
- as we find in the original Bill.

Sir, I have great pleasure in supporting the motion of Mr. Ayyangar, because

in the absence of -amy definite statement which is satisfactory . . . . . .
Sri M. Ananthasayanam Ayyangar: Both of us are opposing the motion.
Mr. K. O. Noogy: . . . .I want the present position to be reverted to,

pending a fuller consideration of this particular point.

Mr. Leslie Gwilt (Bombay: European): Sir, like my Honourable friend,
Mr. Neogy, I rise with a considerable amount of trepidation, but my trepida-
tion is based on other premises for I am very much of a layman. I do not
think that be showed a great deal of trepidation, Sir, but he showed  a much
knowledge of a very obscure or, at any rate, a complicated subject.

1 have quite « considerable amount of sympathy for what my Honourable
friend, Mr. Ayyangar, had to say but Sir, if I understand the position cor-
rectly, a nomination may be made in three ways: either under section 38 of
this act, of under section 6 of the Women’s Property Act, or under section 89
which is the section we are discussing at the present moment. It seems to
me that the option is left to the assured to nominate his policy in any
manner he chooses under any of those three sections. The choice is left to
him, and left to him quite rightly. But, Sir, where I feel that a provision
should be made to protect the assured is either on the face of the policy or
in the Insurance Rules. It is perfectly obvious, Sir, that there has been,
as is evidenced by the number of cases of litigation there have been, consi-
derable confusion in the matter of nominations and I think that this is one
section under which the assured requires protection and I would ask, Sir, that an
-assurance should be given to the House that either in the Rules there is a pro-
vision that an explanation of the liabilities under this section should be
explained to the assured, or, alternatively, that a form approved of by Gov-
ernment should be sent to an assured when he informs the Insurance Com-
pany that he proposes to nominate his policy. I believe, Sir, that some of
the Insurance Companies have a form letter which they send to any assured
who says that he is going to nominate his policy, but some of the bigger com-
panies do not do that and I think that perhaps the point that has been made
hoth by my Honourable friends, Messrs Ayyangar and Neogy, may be met if
that proposal were accepted.

Sri M. Ananthasayanam Ayyangar: Deletion of this clause?

Mr, Leslie Gwilt: T would not support that. I would like to hear the
Honourable Member in charge of the Bill. '

Mr. L. S. Valdyanathan: I am afraid there has been considerable misunder-
standing ahout the whole matter. Only if my Honourable friend, Mr.
Ayysnger, for whom I have very great regard—particularly as at the passage
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of the 1988 Act I had to go to him very often and put forward to him the-
point of view of Insurance Companies, snd he very patiently heard all my
arguments and in most cases acted upon my advice—only if he had the same-
patience now and if he had allowed me to complete my sentences, I would
have convinced him and instead of his requesting us to be converted to his
view, he might have already been converted to our view, and all this might

have been spared. . . . .

Sri M. Ananthasayanam Ayyangar: I tried my best.

Mr, L. S. Vaidyanathan: You never heard my arguments; that is my grouse
even now,

Sir, my Houourable friend, Mr. Neogy, has raised the point that opinions.
should have been called for in respect of the Insurance Bill. - We have had
two meetings of the Advisory Committee and we also consulted Insurance com-
panies in all the tours we have had. The first time I had knowledge of any
objection to this was only when the other day my friend, Mr. Ayyangar said
he was going to oppose this. Before that there was no objection to this clause-
going through in the form it is before the House.

Prof. N. @G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): What:
sbout the public? :

8ri M. Ananthasayanam Ayyangar: That was the first time I came to:
know and as soon as I came to know I protested.

Mr, L. 8. Vaidyanathan: That was the only protest.

Sri M. Ananthasayanam Ayyangar: You shut it out.

Mr, L; 8. Vaidyanathan: I did not shut it out. We should have had &
frank discussion about it.

Bri M. Ananthasayanam Ayyangar: Did you elicit public opinion?

Mr, Chairman: Let the Honourable Member proceed.

Mr. L. 8. Vaidyanathan: It will be interesting to go back to the 1938 Act.
Although I was not then a Member of this House, I was watching the pro-

ceedings from a higher plane than this.

Sri M. Ananthasayanam Ayyangar: My Honourable friend was right when.
he was with me. He is now on the other side. Therefore he is wrong!

Mr, Chairman: If the Honourable Member will direct his attention to the
Bill, it will be more to the point.

Mr, L. 8, Vaidyanathan: The whole idea arose elsewhere. There was a lot
of outstanding claims on the books of life insurance companies and the framers
of the 19388 Act wunted to do all in their power to enable companies to settle
claims as expeditiously and as early as possible. With that end in view they
first and foremost removed the desirability from which Muslim policy-holders
suffered in respect of conditional assignments, as you will find in Section 88,
sub-section 7. The opinion then held was to the effect that if a Muslim made
a conditional assignment the condition was invalid and the assignment was
absolute. That militated substantially against Muslim policyholders effecting
conditional assignments and therefore sub-section 7 of 1938 reads:

“Notwithstanding any law or custom having the force of law to the contrary, an assign-
ment in favour of a person made with the condition that it shall be inoperative or that
the interest shall pass to some other person on the happening of a specified event during-
the lifetime of the person whose life is insured, and an assignment in favour of the sur-
vivor or survivors of a number of persons, shall be valid.”

After having done this, they felt they had not gone far enough to popularise
assignments and thereby enable insurance companies to settle claims quickly.
Before this Mr. Sushil Sen’s amending Bill ‘was circulated for opinion and the
opinion on the nomination clause appearing therein was as follows:

*‘Opinions were invited by the Government on the provisions of the Bill and the replies-
received will show that a very large section of the public welcomed the idea of the. right
of nomination being given to policyholders.”
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The right of nomination was to extend to all. The right of nomination was.
not supposed to extend only in those cases where the wife and children were.
not the nominees.

Sri M. Ananthasayanam Ayyangar: On a point of order. ls it open to my-
Honourable friend to read any extracts from any unauthorised report or any:
opinions which were not circulated to us or to the Members of the Belect.
Committee ? .

Mr, T, Chapman-Mortimer: This was circulated to Honourable Members..

Mr, L. S. Vaidyanathan: 1t is & Government of India publication.

Mr, Chairman: Is it available to the Members in this House?

Mr, T. Chapman-Mortimer: It was produced in 1936 and made available-
to the House.
Mr, K. O, Neogy: lu is marked confidential but is in the Library.

Mr, Ohairman: If it can be found in the Library, it can be quoted.

Mr, T. Chapman-Mortimer: In the first instance it was & confidential report.
of the Law Member. Thereafter it was made available to Members who-
were elected by the House to sit on the Select Committee and it was handed
oul to us with other papers, and subsequent to that—to the best of my re--
collection—it was put in the Library of the House and made available to all
Meinbers, and the mere fact that ‘‘Confidential’’ is on the document is-
neither here nor there.

Mr. Ohairman: The position’is I think, quite clear. Since the document-
is in the Library of the House, it is quite in order to be quoted from.

Mr. L. 8, Vaidyanathan: What I have read is in page 58. They can take
note of that. They wanted to give the benefit of nominations. The main:
elasticity provided by a nomination is that a subsequent assignment cancelled
& previous nomination and & nomination could be revoked. All that was-
necessary because Indian lives assured required all that elasticity. So then:
we have these the three ways by which the policy monies could on a claim
arising be paid over to the wife and children of the person whose life was-
assured. One is the Married Woman's Property Act, the other is assignment.
and the third is nomination. The rigidity of the first is that it creates a trust.
Then it cannot be touched by creditors, and as it creates an absolute trust it.
does give great security in so far as the estate of the life of the assured is-
concerned. It is also extremely rigid and one instance of rigidity is that no
loan can be raised in the security of the policy. The rigidity of it appears to-
have weighed with the lives proposing for assurance more than the benefits
that accrue for them. I can without contradiction state that not one in five
hundred policies are taken under the Married Woman’s Property Act. The
Belect Committee,—and this I say in answer to what my Honourable friend
Mr. Neogy just said about sub-section 7 for I know something about it,
having put in all the six sub-sections in section 39 about nominations should -
have wondered whether they had not gone too far they should have asked
themselves the question whether the nomiination provision would knock out
the very desirable provisions of the Married Woman’s Property Act. Their-
answer was ‘‘No’’. The Married Woman'’s Property Act, section 6, is 8
sacred thing and it should be left alone and any nomination provision they-
incorporated should not knock that out? Section 6 of the Married Women's-
Property Aot and with that idea they put in sub-section 7 which reads:

““The provision of this section shall not apply to any policv of life insurance to which
Bection 6 of the Married Woman’s Property Act 1874 applies.”

That sub-section only secured that if the policy was taken out under the
provisions of the Married Woman’s Property Act, this section shall not knock
out its being subject to N. W. P. Act. It shall always secure the protection
that the Married Woman’s Property Act gives. A lot of time was taken up
and rightly in reading out the benefits conferred by the Married Woman's
Property Act and my Honourable friend, Mr. Ayyangar, quoted from eminent-
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-Judges for whom we have great respect and with all of whom we are in
complete agreement: and to carry his own argument to a logical conclusion,
.if he comes up with a proposal that every one who effects & policy and who
has ‘a wife or children shall effect it under the Married Woman's Property
-Act, I shall support it. But we are not doing that.

Mr. K. O, Neogy: Then that is your intention? That was not the inten-
“tion of the Legislature.

Sri M. Ananthasayanam Ayyangar: On a point of order. It is not neoes-
sary under the law. Am I to understand from my Honourable friend that
under the law it is necessary for the policyholder to show, before a trust is
-created, that he is doing it under the Married Woman's Property Act? He
‘need not refer to that at all. If he takes a policy and nominates his wife, the
‘Married Woman'’s Property Act attaches itself to the policy sutomatically.

Mr, L. 8. Valdyanathan: 1t does not in all cases. Let me explain.
‘After a policy is effected if the person whose life is assured writes to the com-
pany saying that he wants to nominate his wife or children to be the nomi-
nees of the policy under Section 89 of the Insurance Act, the Married
“Women’s Property Act does not at all attract it.

Sri M. Ananthasayanam Ayyangar: Who says so?

Mr. L. 8. Valdyanathan: I say so. I have got legal backing for that. If
~the Honourable Member reads Section 89 he will understand what I say. The
‘Bection says:

‘“The holder of a policy of life insurance (on his own life) mgy, when effecting' the
-policy or at any time before the policy matures for payment, nominate the person or persons
to whom the money secured by the policy shall be paid in the event of his death.”

I am sorry I have not got the Married Women’s Property Act before me.
It says “‘at the time of effecting only”’. ‘A policy of insurance effected by a
‘married man on his own life and expressed on the face of it''—I would ask
my Honourable friends to mark the words ‘on the face of it’—'‘to be for the
benefit of his wife and children’’. Anything that is written on the face of
-a policy can be written only at the time of issue.

8ri 8. T. Adityan (Madwu and Rammad cum Tinnevelly: Non-Muham-
tadan Rural): Endorsements also can be written on the face.

Mr. Ohairman: It is an extremely technical matter and I would suggest
-that there be no interruption.

Sri M. Ananthassyanam Ayyangar: Only to clear doubts, Sir.

Mr. L. 8. Vaidyanathan: If at the time of securing the propossl, the
proposer says ‘I want my wife XYZ and my children P, Q and R to be
“the nominees under Bection 89", since the policy preamble says ‘‘whatever is
-stated in the proposal and in the statements made before the examining
~doctor shall form the basis of the contract’’, it has been held in some legal
-quarters that those names mentioned as nominees in the proposal form are
us good as being incorporated on the face of the policy: therefore the Married
Women'’s Property Act is attracted. In other cases it is not. So that even
‘now if a life assured desired to have all the elasticity of Section 39 without
~attracting the provisions of the Married Women's Property Act, he has only
to keep quiet till the policy is issued and thereafter write to the company
-saying that he wanted the policy to be endorsed in favour of so and so as the
nominee under Section 39 of the Insurance Act of 1989, that will be quite all
right. But human nature being what it is, unless the nomination is made
ot the time the proposal is secured by the agent, the agent gets indifferent
and the life assured is generally indifferent, with the result that several policy-
holders do not take the advantage of the nomination provision and it becomes
very difficult for olaims being paid as early as possible. When this state of
things tekes place it is no use blaming the companies, that they are mnot
«prompt in settling claims.
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Leuviug out assignments for the time being, there ure two ways by which
we can achieve the object which we desire and I am quite sure my Honour-
ubie friends on the other side also desire it. This objeet is to see to it that
as soon a8 a death occurred the claim is settled as expeditiously and without
wuy trouble and that the money is forthcoming at the time of the dire need
of the hereaved widow and the children. One way is the nomination way.
Tohe other way is a rigid Married Womens' Property Act way. What is
suspected is that if in the proposal form itself the wife or the children are
vawed, it is feared that the. Married Women's Property Act is attracted
and since most of the lives assured do not want this, it will militate against
uvominations being made at the time the proposal is taken and unless nomina-
tions aere made at that time, very likely in' 80 per cent of the cases nc nomina-
sion will' be made at all. That is why we want to make it easy for nomina-
tions being made and it is not at all intended that we should knock out the
provisions of the Married Women's Property Act. As a matter of fact the
position is this. By sub-section 7 of Section 89 to which my Honourable
iriend Mr. Neogy drew attention, we secure that that section shall not apply to
any policy of life insurance, to which Section 6 of the Married Women's
Property Act, 1874, applies. By that the framers of the 1938 Act secured that
Section 89 regarding nomination shall not knock off the Married Women's
Property Aet. D

Now the boot goes to the other leg. It is feared now that in some cases
the Married Women's Property Act will knock out the elasticity of Section 39
and thus prevent nominations being made. We want to put these two into
absolutely mutually exclusive watertight compartments, so that lives assured
dun choose either this or that. When they choose this, they will have the elasti-
‘city of Section 39 and if they choose that they will have all the privileges
and the rigidity of the Married Women'’s Property Act. That is the only posi-
tion we want to take and there has been a lot of misunderstanding about it.
1f one takes up the nomiantion way, it will be possible for life insurance
companies to wait at the death bed of the life assured with the bag of gold
and relieve the distress at the time of the sore need of the widow and children.

Sir, that is all I have to say.

Mr. T. Ohapman-Mortimer: Sir, after hearing the very lucid and able
speeches which have gone before and, in particular, the speech of my Honour-
able friend, Mr. Neogy, and the speech of my Honourable friend, thé Superin-
tendent of Insurance, I hesitate at this stage to say very much more. But
#s 1 have been somewhat involved in this matter, both at an earlier stage
and in this late Select Committee, 1 should like to say one or two words about
this most important clause.

wir, when I read this clause originally, my immediate reaction was some-
what similar to that of my Honourable friend, Mr. Ayyangar. 1 felt that here
was something that was likely to abrogate, if not render null and void, Sec-
tion 6 of the Married Women's Property Act. Being somewhat anxious in
the matter and having great sympathy with my Honourable friend’s point of
view, I took a great deal of trouble to examine what the legal position was
and after very careful examination of it, I am fully satistied that no such
apprehension need be feared. And after hearing the speech of the Honour-
sble the Buperintendent of Insurance, I am even more satisfied in my mind
than I was before. As he very clearly put it, we are seeking to put these
two different matters into watertight compartments and I would therefore
urge members to look at Section 39 (those of them who have the Act before
them) Bub-Bection 7. There they will see that the provisions of this Section
shall not apply to any policy of life insurance to which Section 6 of the Married
AWomen’s Property Act, 1874, applies.” And then I would ask them to look
at the Bill. The amendment suggested to sub-section (7) of Bection 89 is to
add the words ‘‘or has at any time applied’’. Thus the scope of sub-section 7
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is extended straightaway. Then in order to close all doubts a proviso is
sought to be added, which reads:

“Provided that where a nomination made whether before or after the commencement of
the Insurance (Amendment) Act, 1846, in favour of the wife of the person who has insured
his life or of his wife and children or any of them is expressed, whether or not on the face of
the policy, as being made under this section.”

And I would esk the attention of the House, in particular of my Honour-
able friend, Mr. Ayyangar, to these last words. B

To my mind they absolutely secure the position. It is made absolutely
clear that this is a water-tight compartment and that any ‘nomination made
under this section will not attract the Married Women’s Property Act, and
conversely any nomination made in terms that will bring it within the mischief
of the Married Women’s Property Act, section 8, will in turn be treated
separately and will be absolutely secured. . . .

Sri M. Ananthasayanam Ayyangar: I do not want’ to allow this option.
There is no option now. If a man nominates ‘his wife, she automatically gete
it and it is no longer open to the husband to say *I do not want to give
it to my wife now’’.

Mr, T. OChapman-Mortimer: If I may say so, my Honourable friend is
wrong in his law, with due respect. Not knowing ss much law as he may
have. . . . ..

Sri M. Ananthagsayanam Ayyangar: I am wrong according to one non-.

lawyer and according to another budding lawyer!

Mr. T. Chapman-Mortimer: Possibly; but in this particular cage you are
wrong if I may say so; and you are wrong if you will look at the words. The
provisions of section 39 are in the first place permissive, and in the second
place it is made quite clear from sub-section (7) that they are not to inter-
fere in any way with the provisions of the Married Womeh's Property Act,
section 6. Actually, as the Superintendent of Insurance pointed out, most
people who are making provision for their wives and families in the manner to
which section 6 of the Married Women’s Property Act relates, do it and are
bound to do it in a much more strict way than is provided for in this case;
and it is because of that very strict provision which exists in respect of the
Married Women's Property Act that the wording of section 38 is somewhat
different from the wording of section 89. If Honourable Members will turn
to section 38, they will find there that assignments or transfers under thas
section have to be attested by a witness, whereas a nomination under
section 39 is not to be so attested by a witness. The reason for that is quite
simple, ami my recollection is that it was always clear to the mind of those
members of the Select Committee of 1987. In 1987 what we sought to do was
this: we sought to make a provision which would be simple and would apply
to thousands of cases, where there was no thought of attracting the provi-
sions of the Married Women’s Property Act. - What we were trying to do was
to provide for the case of the small policyholder whose family were not well
off and who were likely to be dependent solely- on any proceeds of the life
policy. In such a case there was no need to insist that a provision which
was to secure the benefits to the wife and children, namely, nomination,
should at once attract the very strict trustification proposals which are set out
in the Married Women's Property Act, section 8. What they wanted to do
was to make it relatively simple—I emphasgise the word ‘relatively’—for the
heir or heirs of the policy-holder to secure the benefit accruing to them
under the policy. For that reason the Select Committee agreed to these
seven sub-sections of section 89, and thereafter the House endorsed that and
the intention was perfectly clear.

AN
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In that connection I should like to say a word about the wording of Gow-
ernment’s original Bill and the notes on clauses. I think, if I may say so,
their wording was to say the least cf it, unhappy. Quite rightly they said
that no one wanted to attract the provisions of the Married Women’s Pro-
perty Act; but the wording used might have been happier. . . . .

8ri M. Ananthasayanam Ayyangar: It is retrospective also.

Mr. T. Chapman-Mortimer: It is to be retrospective also, and has to be
retrospective. If it were not retrospective, the utmost chaos would arise.

I do not think I need say more, except to say that we in this Group intend
to support Government in this matter, because though we are sympathetic
towards the point of view expressed by Honourable Members opposite, we are
satisfied that, on examination, the doubts and hesitation which was in our
minds in the beginning have been salisfactorily dispelled by the very clear
statement, if I may say so, made by the Superintendent of Insurance.

8it. N. V. @adgil: Sir, there has been a good deal of attack over this clause.
The reason first advanted in introducing this amendment was to bring out more
clearly the original intention as contemplated when the last legislation took
place. When that argument was found untenable—and that has been conceded
by tha last speaker—the real intention has become obvious; does this amerdment
mean a departure from the present position of the law? It does. I respectfully
submit that the proviso does contemplate a departure. It reads:

“Provided that where a nomination made whether before or after the commencement of
the Insurance (Amendmcent) Act, 1946, in favour of the wife of the person who has insured
his life or of his wife and children or any of them is expressed, whether or not on the
face of the policy, as being made under this section, the said section 6 shall be deemed
not to apply or not to have applied to the policy.” :

From the speech of my friend. Mr. Vaidyanathan, T gather that he contem-
plates two types of policy—one under sertion 89 of the Act, and one governed by
section 8 of the Married Women’s Property Act. But that is not the position.
If, under section 39, a man nominates hig wife, what is there to show that it is a
nomination under section 89 and not a nomination under section 6 of the Married
Women's Property Act, except if we accept his very narrow interpretation about
:hlel words in section 6 of the Married Women's Property Act, which reads as
ollows :

“A policy of insurance effected by any married man on his own life and expressed on
the face of it to be for the benefit of his wife.”

Now, these words ‘‘expressed on the face of it’”’ mean nothing more than
expressly expressed. If a man writes the name of his wife, it does mean
expressly expressed. There is no necessity to put any other wording or any
other phrase to bring it in the purview of the said section.

__Now, .t_he're has been a good deal of difference of opinion. There have been
different views about the exact interpretation of this. Justice Das sums up the
position as follows:

“Reviewiqg all thesg authorities, one is forced to come to the conclusion that in a case
where the wife and children or any of them are nominees, although there may not be any
express words, save that the policy is for their bemefit, a trust is created.” .

If you accept this proviso in the Bill it means that what the ition is
%c;d:g iq .departed fron;'. That is so. T differ from my friend, Mr. Vaidp;;snéthan.
at'isso . . . ... |

) .Ir. L. 8. .Valdymtha.n: I would say in reply: what is there to show that

it is un@er this section? I would like my Honourable friend to underline the

words. ‘‘is being made under this section’”. He has to say there ‘‘under section

21? of tlal}e I’nsumnce Act, 1988, T nominate so and so to be the beneficiaries of
e policy.”’
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8ri M, Ananthasay Ayyangar: It is in your Bill, not in the Act.

Sjt. N. V. Gadgil: That only concedes my argument that you are departing -
irom the present position. Togday in section 89 there is nothing to justify the
interpretation you put. You only put that interpretation on the assunption
that the amendment is passed. 1f under the present Act I simply nominate my
wife, immediately that thing operates as a trust. But you now give the option
to the man by your new amendment to say that you want your policy to be
governed, not by the provisions of the Married Women’s Property Act, but by
this particular legislation, namely, Aot of 1846. That is a departure. I think
in the interests of married women this ought not to be allowed. Why sub-
section (7) of section 39 was added has been amply made clear: it was only for
the purpose of securing the character of the policy as a trust that this sub-section
was added then; and now what you are trying to do is to take away this character
of trust and let the husband do away with that sacred character and do away with
the poiicy or deal with it in any way he likes. That was not the intention. ‘That
is not the intenticn ; and if you put it on a different ground, say so. 1f you want
to introduce a new thing, you must say it straight.

Mr. Abdur Rahman Siddigi: Mr. Chairman: I think I shall have to recast all
niy notions of relevancy and responsibility after the manner in which Honourable
Members to my right have run off at more tangents than one. Talking of the
principles of insurance and running away from the actual amendment proposed
hag perhaps become an obsession with my Honourable colleague of the Select
Committee who has spoken in the same way on the same points for more than
once, Before I go further I should like to remove an impression which perhaps
ruy defective language may have created about the best brains of the Select
Committee. It was not the Select, Committee of which I was a member but I
was referring to the Select Committee that had passed almost all these amend-
ments. “That committee, as the Honourable the Commerce Member told us on
the first day consisted of men of the calibre of Mr. Bhulabhai Desai, Mr. Nirmal
{hunder and many other men of eminence. They had agreed to most of thes:
points and after that the Indian Insurance Association, many Chambers
of Commerce and other public men and organizations had expressed their views
favourably on the provisions as sanctioned by that Select Committee of the best
brains of India of which I was not a8 member. I hope my explanation will be
accepted by the Honourable Member who took exception to my remark.

Bir, to get up and talk of who said this and why it was said and so on ang so
forth restricts our imagination as well as our attempt to understand things. The
Tiegistature should after all reflect the progress of public opinion in the country
«lge it will not be called progressive. My own feeling is that whether it was
1874, 1923 or 1938, since then our Indian public has begun to understand insur-
ance as well as assurance and therefore Honourable Members should reslise that
the mau assured does not want his freedom to assign or to nominate {o be
interfered with by any rules or laws of a cramping fype. Here is a clear choice
viven to him. He can do this or he can do that. I do not understand why if
[ have five policies I should not nominate under the Married Women's Property
Act any one of the policies and the remaining four too I should like to give to my
wife and children but circumstances may arise, where I should have the liberty
o deal with those other policies as I like. T may also point out to Honourable
fembers who consider men connected with the insurance companies as regular
hadmashes and apaches that there is a possibility of the assured party taking
widvantage of the Married Women's Property Act to cheat his creditors. They
have not thought of that possibility. (Interruption). I should not like o
be disturbed, Mr. Chairman. They can have their say when they rise to ther
feet. I have noticed the tendency, Mr, Chairman, that when you use a telling
argument gentlemen of the mentality of Honourable Members to my right go
-1 creating disturbances and indulging in a running commentary particularly
when somebody is speaking not quite to their choice. To have got up and said
that insurance company shareholders want to run away with the money of the
ansured person is to have talked baldardash, is to have talked about a matter
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they knew nothing whatsoever about. Insurance Companies, Mr. Chairman, geb
their commissions and incomes by fair and honourable means. To mention only
-one company which on a capital f Rs. 74,000 gets a crore of rupees in premis
through sheer brilliance, and expert knowledge is something of which every Indian
should be proud. I was rather surprised that opinions of the London Life Office
were inflicted on us as if they were what my friends $o my right would ecall
akashvanis, as it (God Almighty bad snid those things. There are persons in this
country who know about life assurance and can express opinions as suthori-
tatively and as well as any person in London. I know we have not reached the
stage where any Indian Assurance Company has even reached its first 100 years
aot even the Oriental, in the field of insurance and yet I claim that it will be
difficult even for London to find an actuary of the calibre of the present Superin-
tendent of Insurance in India. Yet, friends have got up in this House and said
things which, if I may put it very rildly, should not have been uttered by people
who call themselves Indians.

Sri M. Ananthasayanam Ayyangar: What do you mean?

Mr. Ohairman: Will the Honourable Member take some time longer to finish
‘his speech?

Mr. Abdur Rahman 8iddigi: I would like to speak on the next day, Sir.

Mr. Ohairman: The House will now adjourn.

The Assembly then adjourned till Eleven of the Clock on Wednesday, the 20th
Pebruary, 1048. '
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